
THE 

LEGISLATIVE ASSEMBLY DEBATES 

(Official Report) 

Volume V, 1938 

(:l6ti A.ugtlst to 9ti Se/JtemIJw, 1(38) 

EIGHTH SESSION 
OF TBJ!l 

FIFTH. LEGISLATIVE ASSEMBLY, 
1938 

, PUBLISBJID BY TO MANAGlCB OJ' PUBLICATIONS, Dm:.BL 
PaDrDD BY '1'ID loLuu.aa, GoVEBNMPT OJ' INDIA Puss, BUlLA.. 

1988 
8 

8th September 1938



L~2"islative Assembly. 

Praident : 

'rim HONOURABLE Sm ABDUR RAHIH, K.C.S.I. 

De-put1l Pr~sident : 

MR. Almn. CHANDRA DATU, M.L.A. 

Panel of OJuWmM : 

MR. S. SATYAMUBTI, M.L.A. 

DB. Bm ZUUDDIN AHMAD, C.I.E., M.L.A. 

Sm H. P. MODY, K.B.E., M.L .• "-. 

MR. A. AIKMAN, C.I.E., M.L.A. 

SfiC'fetary : 

"MuN MUHA1(lfAD RAn, BAB.-AT-LAW. 

ABft8tants oj t1ae ~: ,,'I MR. M. N. LUL, BAB.·AT-LAW. 

KHAN BAHm S. G. BASNAIN, B.A. (upta 15t1a AuguIt, 1938). 

RAI BAHADUR D. DuTr (from 16th AugtJ.8t, 1938). 

MMB'Ml: 

CAPTAIN HAJI BABDAB NUB AHKAD KHAN, M.C., I.O.M., lA. 

Oommittee on PetitionI: 

MR. AKHIL CHANDRA DATTA, M.L.A., O_man. 

1rfB. A. Annu.N. C.r.E., M.L.A. 

MB. M. B. bsY, M.L.A. 

8YeD GHULAX BHIK NAIBANG, M.L.A. 

MB. N. M. JOSHI, M.L.A. 



OOI'rBI'l'8. 

VOLUD V.-S6tk At1{/U8t to 9tJa Sept6mb.,1938. 
, 

J'amAY, 28TH AVQVI'1' 1918-

Starred . ~ and 
ADlwera • 1053-90 

Btatemantslaid on the Table. 1090 

The Muslim DIIIolution of 
Marriage BiD-DiIouIaion 
on the motion to refer to 
Select Committee not 
ooncluded 1090-

1124 

Jlmm.u. 29TH AVGU8T, 1938-
Starred Queeti0D8 and 
Auawers • 11S1S-65 

UJlIItarred Question and 
Anlwer • . ll~ 

The Commercial Dooaments 
Evidenoe Bill-Appoint-
ment of Mr. Y. N. 
SukthanIrar to the Se1ect 
Committee 1166 

The Destruotive :rn.eot. aDd 
Pests (8eoond Amend· 
ment) Bill-IntrodUiled. 1166 

The Motor Vehio1eB Bill-Dis-
cuaaion on the motiODll to 
ooDlider and to oirouIate 
not oonoluded 1166-

1206 
TmlsDAY, BOra AUGU81'. 1938-

Starred Queeti0D8 aDd 
AnlwerII .  .  .  .  .  • lJO'7-----48 

UJIItarred QueetiODl aDd 
AnI_ • 1lH8-61 

Eleotion of Members to the 
Standing Committee 011. 

Pilgrimage to the 
Redjas . 1S1S1 

The Motor Vehiolee Bill-Die-
c11l8ion on the motiODl to 
ooDlider and to oiroulate 
not ooocluded • 1S1S1--96 

WUNII8DAY, 3lBT AVGU8'l', 
1938-

Btarred QUeetiODl and 
Answers 1297-

1338 

WON_DAY. 3lBT AUG'UlT, 

19lJ8..-conttl. 

UII8t&rred ,QueatiODl and 
Anlwers • 1888-41 

Statements laid 011. tile Table • lUJ-.47 

Motion for Adj01U'lUll8Dt ,. 
Demoliahed Siva Temple 
in the Queen'. Gudaaa 
of Delhi-Ruled oat 01 
order • 1347......u 

The Motor Vehiclee Bill-Die· 
011l8iOll. on the oonaid .... 
tion of olaD188 not oon· 
cluded • . 1332 __ 

~ s P " ~ 

Starred Queati0D8 and 
Anlwen 1393-

The Motor Vehio1ee Bill-Dis· 
OU88ion on the oonaidera· 
tion. of olaW181 not 000· 

1417 

oJuded • • 1417-70 

FBmAY, 2ND 811Pl'1111BIIB, 1938-

Starred QueetioDl and 
ADawers • 1471--81 

UDBtarred Queeti0D8 and 
ADlwers • 1491--82 

BeIolution re-

Implementing the Reoom· 
-mendatiOll. of the Indiau. 
8andhant Committee-
Adopted &8 Amended 1493-

Financial control of i i~ 
Expenditure-Diaouuioil 

1884 

not concluded • ~  

MONDAY, 5TH 8I1PTIIKBD,I938-
Members Sworn IMI 
Starred QueatioJlll and 

AD8wers . IMI-80 

UDltarred QueetiODl and 
.An8wers • l68O--U 

~



lIonA-Y, 15TH SIIPl'DBJIB, 
~ 

KotiODl for AdJOUl'IlDl8D.t ~ 

:&Me war between Jrleun. 
Tamer Morrison and 
Company and Meaan. 
80india Navigation Com· 
pany in the Baj ~ 

PA-GU. 

Ruled out of order • ~ 

0aaditi0ll of Indi&DI in 
Burma-AdoptAld ." 1683. 

Bemarkl by Mr. Plelident on 
the Point of Order whether 
an Honourable Member. 
who ie on the Panel of 
Cbairmaa, OlD take the 
Chair while the Deputy 

1818---42 

Pnaideot is in the HoUle ~ 

The BepealiDs and Am4RKling 
Bill-Introduoed 1586 

The Motor Vehialel Bill-Dia-
O1lIIIion on the 00DBidera-
tion of oIawIee not 000· 
aluded •. Iii8&-

1618 

TuUDA-"f, 6TB: SIIPTmIBJIB, 
1938-

Stured QueeticmI IoDd 
AMwen • UI43-93 

UDltured QueitiODI and 
AIIIwen . 181N-95 

Btatementa laid on the Table • 1886--88 

The Motor Vehiolel Bill-Dia· 
CIUIIion on the 00DBidera-
tion of alaUlel not COIl-
eluded • 1698-

17d 

ii 

PA.G", 
W1Q)JBSDAY, 7m SE'TlIIIBD, 

11l3th-
Starred Questions and 

n~ ~  

Motion for adjc;lumment ... 
Alleged sacrilege oom. 
mitted by the Police in .. 
flimla Moaq.te-Ruled out 
of order .  . .• • 1771-71: 

The Motor ~lee Bill-DiI-
OU88ioo ~ ~ ooDBidefa. 
tioo of ala_ not ODD. 
aluded.· 1772-

TBUBSDAY. 8m SBPl'lIIIBD, 
1938-

181& 

Member Sworn- lUI 

Starred QuestiODI IoDd 
Answers • 1811--83 

Unstarred Queatioaa and 
ADlwera • 1863--116 

Statement re preparation of 
summaries of OpinioOB on 
BiDs • ~ 

Statement", criticism of PNai· 
dent's Rulings • ~  

The Motor Vehicles Bill-Dis-
CUBBion OIl the COIIIidera-
tion of cIauaea not 0011-
eluded • 1867-

IDIG 

FBmA Y, 9TH SBPrJIIIBD. 1938-

Stured QuestiODI and 
Answers • 1911-48 

Statementa laid on the Table . I1N8-61 
Message from the Council of 

~ ~  

The Muslim DiBBolution of 
Mmiage Bill-DiBoUBBiOD 
on the motion to refer to 
Select Committee not 000-
eluded • • 19151-88 



LEGISLATIVE ASSEMBLY. 

I'ltt,.sday, Btl, Septembe,., 19J8. 

The A8sembly met in the Assembly Chamber at Eleven of the .Clock, 
)lr. Pre~ident (The Honourable Sir Abdul' Rahim) in tho Ohair . 

.MEMBER SWORN. 

Mr. James Drummond Andel"lOD, 'M.L.A.. (Secretary, Llgislalive: 
Department). 111' 

STARRED QUBSTIQNS AND ANSWBnB. 

(a) ORAL ANSWERS. 

FITTING OF SPEEDOMETERS IN CDTAIN TRAINS ON TBB EAsT hmUJf 
;'. RAlLW.o\.¥. : 

833. -Mr. Sri Prakaaa : Will the Honoutab1e Member tor Raih,.,.. 
state : 

(a) if it i. a fact that speedometen are being Atted in 8O.me trains 
on the East IndiAn Railway as an experimental measure .• 

(b) if so, on which trains they are ,fitted i 

(0) ~ at is the cost of eMh speedl)meter and the amount of the 
estimated additional expenditure involved in the fittm, 
and working of each ; . 

(d) if it is a fact that these speedometers are fitted in the pard '. 
vans and not in the engines ; and 

(e) if so, whether the purpose of fiiting them is equally well 
served' 

The HoDourable Mr .•. G. Olow: <a) and (d). The Honourable 
Kember is referred to the answer given to starred question No. 143 asked 
by Mr. T. S. AviDashUingam Chettiar in thill Rouse on the 12th August, 
1938. 

. (b) The speedometers were provided in guard'lI vans so t a~ thq 
might be attached to any train. 

(c) The cost of these partiCUlar speedometel'B was approximately 
~  1,000 each. The COlt of titing wall Do._l and it • 110t polII"We to 

( 1821 ) 
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1822 LEGISLATIVE ASSEMBLY. [8TH Sn. 1938. 

give even an approximate estimate of maintenance cost at this stage. I 
have no figures of maintemlUce Msts but understand these have been 
heavy. 

(e) The object of fitting t t ~e speedometers is to check the speeds 
and to determine whether the tIm(' allowances between stations made in 
the time-table were adequate. 

Mr. T. I. AvinaahiliDga.m. Ohet.tiar : May I take it that they are fixed 
in the guard's van f 

The Honourable Mr. A. G. Olow : 'l'hat is so. 

Mr. Sri Prakasa.: The Honourable Member said that these speedo-
meters are fitted to the guard's van, nnd I myself have seen them so fitted 
there. Now, if the driver is driving too fast, will it be posslble for the 
guard in the rear of the tra~ to warn the driver of the danger in time f 

The Honourable Mr. A.JI. Olow : The guard can apply the brake. 

Prof. N. G. Banga : Is it not a fact that the guard can do it only if 
he has got a speedometer and he knows at what speed the train is 
running T 

• .1 (No answer.) 

Qui' Muhammad Abmad Ka.zmi : May I know what is the special 
advantage in having it with·J1Ihe guard and not with the driver himself f 

The Honourable Mr. A. G. Clow: I gave the answer in my reply. 

Seth Govind Du : May I ask if it is not more suitable if these speedo-
meters are fixed in the engine and not in the brake van , 

The Honourable Mr. A. G. Olow: They are in some cases fitted to 
engines-as the Honourable Member will see from the statement which 
I laid on the table earlier. 

Beth GoviDd J)a.s : Will it not be more proper if they are fitted aD 
all the engines and not in the guard's van , 

The Honourable Mr. A. G. Olow : There is at present nO agreement 
amongst experts a;; t.o the ad"isability of doing that. 

111'. T. S. Avinashilingam Obettiar : May I know-if a speedometer 
can be fixed in the guard ~s van--\vhat is the difficulty in fixing it in the 
engine itself so that the man who is to regulate the speed may know th.., 
speed at which the engine is running t 

The Honourable Mr. A. G. Olow : It is not impracticable at all, but 
it is more difficult to maintain it in the engine than in the guard's van. 

1Ir. Sri Prakasa : If the train is running- at a speed of seventy mil,!. 
an hour and the guard finds that this is dangerous, how long will it. t.ake fllr 
the train to stop after the guard applies the brake T 

,) 



STABBED QUESTIONS AND ~  

1.'he Honourable 1f1'. A. G. Clow :' I think that is a rather 'hypotheticat" 
questioIi. I cannot here give a table of the speeds within which a tram 
can draw up. 

Beth Govind DaB: Is thore no danger if the gnard a li~ t!le.hF,ake 
when the train is rUnning too fast Y . ' •. 

The Honourable Mr. A. G. Clow : 'I' here ir no danger. 

POLITICAL PENSIOJlS PAID TO FOREIGN REFUGEES. 

834. eKr. a~ aaty&JJlurti: Will the Secretary tor 'External Atlaira, 
be pleased to state !. L'1" 

<a) the number and the amount of· ~ liti al pensions paid to: 
foreign refugees in this countqr and, t9 ~ l ~ es e~danta 
of those who rendered service "broad or on the Frontier ; 
and 

(b) wkether they come constantly under re.examinatioD so 88' 'W 
lessen the burden to the tax-payer , 

air Aubrey Metcalfe: (a) 127 and about two lakhs of rupees per 
annum respectively. 

bl 
It is not understood to what persons theJ&/econd part of the question 

refers. In the absence of this information, GO"ernment are uuable to 
give a reply. 

(b) Yes. 

Mr. S. aatyamurti: With regard to the number given by the 
Honol1l'abll' Member, namely, one hundred and twenty-seven, are they all 
foreign re e~s , 

Sir Aubrey Metcalfe: Those one hundred and twenty-seven are all, 
.I underl!ltalld, foreign refugees .. 

Mr. a. Batyamurti : Do most of them come from Mghanistan , 

air Aubrey Metcalfe : Yes, practically all, I think. 

Mr. a. Batyamurti : May I know under what obligation orunderstaDO-
ing the l~nvern ent of IndiA. spend roughly about tW{) lakhs of rupees 
II year on foreign refugees from Afghanistan , 

Sir Aubrey Metcalfe: The obligations are various, partly interna-
tional, partly legal, but most of them have been in existence for a very 
long time. 

Mr. a. Batyamurti: How much of them Me international, and what ia 
the q1t'irl pro quo we get, so far as the international part of the obliga-
tions is concerned , 

air Aubrey Metcalfe : In sume eases t.he people av~ .n ~ t 
to this country many years ago, and in return for thp fact that they 

LS7ILAD ~ 
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e"~ l  DO trouble, they are given certain aUowaueea. Ia other easea 
tlier are persons who are interned under Regulation fir of 1818, and 
there is 8 legal obligation to provide a sufticient subsistence for 
them to live while they are interned. 

Kr. B. Satyamurti : So far as the giving of trouble is concel'Ded, i8 
it to keep them from giving trouble to Afghanistan that these anow-

. ances are iven ~: . 

Sir Aubrer Metcalfe : Largely yes-to prevent them from going 
there and caQalng trouble to tlte existing recime. 

111'. B. Satyamurti: If so, will Government take. steps to recover 
part or the whole of this payment to l'efugees from .A.fgl,lanistan who 
are likely to give trouble to the Afghan Government, from that Govern-
JUDt' 
. Ilr A,llbrq e~e: Government are not in a position to do that 

since the obligatiolls are mutual. In many cases refugees from India 
who would be likely otherwise to cause very severe trouble to the Gov-
el'DlIlen$ of India haTe been takeJ1 by the Afghan Government and are 
supported by them. They do not expect us to Il'Upport them and there-
fore it is difficult to ('xpect the Afghan Government to support Afghan 
r~ t ees in India. "(i' . 

Mr. B. B&ty&murti : ITO\'- ma.ny Inuian refugees are there in Afghan-
istan-aecording to the inlennation of nly Ronourable friend-who are 
thus supported by the Afghan Government , 

Bir Aubrey Metcalfe : I could not gh'e the exact fig-ures. but there 
are certainly a number of them. . 

Mr. 8. 8&tyamurti : May I know-with reference to the answer to 
clause (b) of the esti n~ t er the obligation of two lakhs we are 
now incurring year after year is examined with a view to reducing it, 
eithC')" hy repatriating them if they ceat;e to be otfensive··to t ~ Afgb.un 
GOvernment, or in other ways , 

Sir AUbref M:etoaJfe : Yes, the matter is at present nd~r examina-
tion and has been exhaustively examined by me personally within t.he 
last six monthR. and I bope to make a further considerable reduction. 

Ma1llvi A,1Mlur Bubeed(Jhqdhury : May I know what is the amount 
paid by the Afghan Government to the Indian refugees , 

Sir Aubrey Metcalfe : I have no information. 

Dr. Sir ZiauddiD Ahmad: May I ask-in case trouble is ereat.ed by 
sending away these refugees t? Afghanistan-whether the coat to the 
Indian Government of suppreSSIng those troubles afterwards will not be 
much greater than the payment the Indian Government are DOW making T 

(No answer.) 

!It .•. Iat,amvtt : That is a hypothetical question. 



ST4BBBD Qt7B8ftOl\f8 AND AlfS1nIB8. 

835. -Mr. B. Batyamurti : Will the Secretary for Exte1'na1 Af!&ita 
~e le~s d to state : 

• 

<a) the considerations on which they jfi'Ve permits for ltimalatafl 
Expeditions ; 

(b) whether they give permits to all tt s~~  apply, or only to 
certain selected people or parties'; and 

(c) if so, the considerations on which such permission is given , 

IItrAubrey lIM.ca.1fe : (a). (b) and eel. Regularly orgl1liised Hima-
layan Expeditions oPerating from " basc in. British India, lndi&n States 
aad tribal territories are sanc.tioned after "areful consider&t\on of all the 
eireumstanccs including: HP-

(i) . the grant by the Foreign Or Indian States concerned of per-
mission for the expeditions to operate ill their territory ; 

(ii) the mountaineering experience, financial reIOUrces and ability 
of the membel'B of the editi ~ ; 

(iii) the prior agreement of the expeditions to abide by certain 
conditiona of filmceJUorship and to engace at their own 
expenBe a Buitable LiaiBon Officer approved by the Govern· 
ment of India. 

fJ IJ .• 

Mr. S. Batyamurti : With regard to the . supervision of films, may I 
take it that they are not allowed to' exhibit any fillWl, unlei8 thl!t get 
them approved by the Governmen.t of India before thC!y al'e elChiblted , 

I 

Bir Aubrey Metcalfe : They are permitted to take films but before 
they can be exhibited they ha.ve got to be shown to the Government of 
India and approved by them. . 

Mr. B. Batyamurti : With regard to the States and the protec.buratu 
.-ith whose joint permission these exhibitions are allowed, may 1 kDOW 
if the Government of India use their good offices with these States and 
protectorates, 01' the members of the expedition apply directly to them 
and ~ e Government of India Gome in, only after they have IrOt BUaIl 
permission , 

Iir Aubrey Metc&1te : Application. are ordinarily made through the 
Govermnent of India. . 

., •. S. ~: MaY' I know whether in r~ sin  or ran~ 
per.u.iion, Go\wermnenf. r.onsidflr that After all these are fntile endea~ 
.oes ~ which ~an Ii .... are loll year after yeaI' , . 

Sir Aubrey IIeto&lf' : 'l'hli.t a ~l r  to IDe to be an argument. 

, liz: tf ... ,Gild : 'May t ~  etll~  the porters eP.lployed by til", 
Htht'alayan Expeditionll are ~ ered  the Workmen'l Compensation Act 



1821 [8TH SEP. 1938. 

for accidents' If they are n.ot covered ,by that .Act, have ver e~t 
laid down a condition or sanction that the porters who suffer from aeCI-
dent.t will be compensated , 

Sir A.ubrey lIetca.lfe : That is a question which should be addressed 
to the Honourable the Labour Member. I have no knowledge of it. 

AOTION TAK:BN ON THB RBOOKKENDATIONS 01' THE WBDGWOOD COJrDUTTlllE. -:--

886. ·Mr. S. at ~ rti: Will the Honourable Member for Rail-
ways he pleased to state : 

<a), whether any recommendations of the Wedgwood Committee 
have been accepted by the Railway Board orland. bv the 
Government of India, since the announcement. of the recom-
mendatiolls of the Wedgwood Committee and"J;he decisions 
of t e l~a a  Board and of the Government thereon circu-
lated as a blue' paper along with the Railway Budget papers 
this year; 

(h) if so. what those re ~ndati ns are on which Govern-
ment have taken action, and the nature of the action taken 
or proposed to be taken, by Government ; and 

(0) whether Government consulted either the Asscmbly or the 
Railwll¥J Sta.nding inan~e Committee in l'espect of their 
decision to take certain action on those recommendations : 
if not, why 11:0t T 

!'he Hcmourable Mr. A. G. Olow: (a,) and (b). I would refer the 
Honourable Member to t ~ reply given to Mr. Manu Subedar's question 
No. 646 on 3lAt ~ st  1938. 

Deeisions have also been taken on a numbel' of minor mattel's aris-
ing out or the repl)rt. Tt i~ not pO!Jsible for me to ~ive dP.UlilR in answer to 
a question. A full stat('ment of the position will be supplied to Honour-
able Membel's in a second eltition of th!' report which was originally sup-
,,,lied with :the Railway Budget papers. . 

(0) No specific refel'ence hllR been made to the Asscmbly on the 
matters decided since Februll". but -references were made to th'e Stand-
ing Finance Committf'!f'! for Railways in two cases. ' 

. )'Jr. S .. 8a.tyamurti: With reference to the answer to clause ('h) of 
the qnestion, my- Honoul'able friend will pardon me if he has Jriven a 
specific an!'lwer to that Question already. But my specific question is : 
~~at those rccoPlmendatioDB.are on which Government have'taken action 
andtbc nature of the RCtion taken or proposed to be taken ~ 
mf'!nt. I am particularly anxious to 28t a categorical 'mtwet' to III t~ 
recommendations of the WedJ1;wood Committee. on which action has been 
taken si~ ~~ t~e  i~at~ n"  the, last bllle book;'".;" , " :~ 

... '1'1le " n~ e •. ~  O. ,Olow: l ll n~r at " t"t :~  re-
~~ t~~: ~e ~ r :  parlof.my r~ l  ~ l  deClllioriwhi4'b, I had alU\.OllDe8d 
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in respect ~  a question asked by Mr. Manu Subedar regarding certain 
arrangements about accounts offices. As regards others, so far as I can 
.'JcertauD there has been no decision on matters of any ~ r  importance. 
There were a number of minor decisions and the collection of these will 
take some time. Attempts will be made to place full particulats of the 
decil>ions aud of the position reached in respect of the recommendations 
in the second edition which is under preparation. ' 

. Mr. S. Satyamurti : May I take it that, the second edit jon will con-
tain only decisions on, comparatively speaking, minor recommendation.s, 
and so far as the present attitude of the Government is concerned, they 
do not propose to take action on major recommendations for th. time 
being " 

The Honourable Mr. A. G. Olow : If decisions have been reached on 
mnjQf recommendations also before the edition is py,bIished, which I think 
is unlikely, they will certainly be included. '. . 

, ~  : 

Mr. S. 8&tyamlU'ti: With regard ,to the major recommendations, 
may I repeat my question whether Government will include all the pro-
pOlmls on these recommendations and place  them before the Bouse, in 
respect of which a partial statement was made by Sir Sultan Ahmad. , 
May I also know whether the Government will consider the question of 
consulting this House in respect of implementing the majorreoommenda-
tions, especially those on which the House hall alreaciaJ·expressed its opinion 
more than once' ;11\1 • 

The Honourable Mr. A. G. Olow : I an ~raid I cannot add to what 
I said on the previous occasion or to Sir Sultan Ahmad's reply. 

Dr. Sir Ziauddin Ahmad: May I ask wbether Government are con, 
templating to alter or have already altered any of those. aS8lU'anC8a 
which the predecessor of the Honourable Member, Sir Sultan Ahmad, 
gave on the floor of the House , 

The Honourable Mr. A.. G. Olow : No, Sir. None. 

M'.r. T. I. AvinaabiliDgam Ohettiar : May I know the financial effect 
of the recommendations already aceepted by the Government' 

The Honourable Mr. A. G. Olow: I have no particulars of those 
here. 

PLACING 011' THE REPORT all' THE COIDU'n'EE ON CERTAIN TYPES 01' 

ENGINES BElI'ORE THE LEGISLATIVE AsSEMBLY. 

~ -Mr. I. aatyamurti: Will the Honourable Member for'Railwa.ra 
... pleased to stat. : .. 

(a) .whether e n~ent .havf! .c9qtlidered the v ~  ()f the l ~ 
on t e e~ Q1otJR4:,lDo'J(ecl,by:JPe. aad,aeeepted ~  t e t ~ 
on the 12th August, 1938, to the effect that Government 
should place the report of t ~ committee to enquin! in,t. the 
purchase, design and the C()ntinued " r ~ase . of ,xA.,. XB 
and XC engines beforE' tbl' HouMe ana'get tDefr""Verdiot OD 
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the recommendations of the committee before they are im-
plemented by Government ; . .. 

(b) if they have Dot already considered it, when and whether the, 
propose to consider it ; and 

(a) whether Governtnent propose to accept the recommendation 
contained in the cut motion ; if not, why not' . 

The Honourable Mr. A. O. Olow: (a) No. 
(b) a.ud (c). The question will be considered when the report of 

. Ule Committee is in the hand. of Government. . 
- 1Ir. I. Batyamurtt : May I know what is the meaning of saying that 
the matter will be considered after the House has v te~ on a particular 
matter, only after the report has been received' Does it mean that if 
the report makes a radical recommendation, the' Bouse will not be con-
imlted, and if the rep6rt makes only a small re endati ~ the Bottle 
will be consulted' . 

!'he Konoa:ra.ble Ifr. A. O. mow: It does not mean 8,llything more 
than ~ at I have said. The question really does not arise till Ded 
.e8liOtland We hope to have the report in our hands before that SessiOIl 
Ope!ul. 

1Ir. 8. latyamurtt : I want to know what is the specitie answer to 
olaue (e) of the ~ti n  that is to Say, whether the report will be 
placed before the House for: its opinion before the Government take any 
decision implementing t l~  recommendations' 

The Bon.ourabl, 111'. A. O. mow: 'l'be answer tQ that is that 
the vote of the House on the 12th of August has not yet been considere.d 
by the GavernrDent and that it will be taken into oonsideration ..... hen 
the ~ t t is considered. 

MANuFACTURE OF AEROPLANES IN INDIA.' 

838. ·Mr. T. I. Av;1IAIlbU1ngam Ohettiar: <a) Will the Honourable 
Kember for Communications state what are the materials neC8B8sry for 
tho manufaut.ure of ftlroplanes and of these how many o.f them are avail-
abJe in India f 

(b) IJnve Government considered the. mattel' of manufacturing _r9-
planes in this country ! 

(c) If so, how and when it. was considered' 
fte Honaarable Mr. A. O. mow: (a) Any text book on aircraft 

..-atiuotion will ri'Ye the Honourable Kember' the information .1rhich 
he requires about materials. For the re!1sons explained in reply topartlf 

~  of Mr .. ~l and Navalrat's starred question No. 269 on 
,J" tl ~~ ~  ~  ve~ ent have ad~ no. detailed investigation 
.. ~  ~~ .• ~la itr i  a'D.ftabllit, of D1aterials 10 ;&ntis. 

,I. ,;',"l. '. '. 

'):;' (,It) - l'ftt. ' . . 
-,-... t .. (.: .. "- r.)' """; _ .. ~:  -:. 
~i .\0 :4I0t8 ~ ~ " ,':' "~ ,':" 



Mr. T. 8. Avina"'jUnpm OhtUiar : May I bring it tQ your ti~ 

Sir, whether it is a proper answer' 

Itr. President (The Honourable Sir Abdur Rahim) : The Chair is 
not respoD:sible for the nature of the answer. 

Mr. T. S. AvinasbjJjnpDl Ohettiar: May I know how Govenuna.t 
came to the conclusion that the manufacture of the aeroplanes in this 
eountry will not be economical without considering this matter properly , 

The Honourable Mr. A. G. Olow: I did not aay that we have not 
considered the matter properq-. I think it doci not require a:ly very 
thorough investigation to determine that. 

Mr. 1'. 8. AviualliJingamOheWar: If Government haTe considered 
the matter properly, then may I ask what ar", the materials that are Dot 
available in this country and for the want of which the manufact1U'4l of 
the eroplanes in this country will not be economical , 

'!'he Honourable 1tIr. A. G. Olow : So far as we know, hardly any of 
those materials are available in this country. 

Mr. T. S. Avinasbilingam Ohettiar : May I know what .,.e the mate-
rials that are required for the manufacture of these eroplanes and whioh 
of them are not available in this country , 

The Honourable Mr. A. G. Olow : I am perfectly prepared to lend a 
text-book on this subject to my Honourable friend and he can find from 
that book which materials arc required ~nd can judge how far the mate-
rials are available in this country. 

Qui Mubammad Abma4 ltazmi : Are the materiaIa not available in 
t i~ ll l tr~  in finished form or in crude form , 

The HOD011l'8:ble Mr. ~  G. O.w : Both. 

Seth Oovind n .. : Are Goverument aware that the main mat.e-
rial which is required for the manufactlJre of the /.I!roplanei is aluminium 
and so far as aluminium is concerned oxide is available in abundance in 
India and it is being exported from India to other countries from which 
the &!roplanes are madef 

The Honourable Mr. A. G. Olow: I am, weU aware that bauxite is 
IT.ilable in India. 

Seth Govind Das : Are not Government aware that in the Central 
Provinces· and Bihar aDd Or_ lot tJf bauxite is available andthatit is 
being exported to 'Gel!1ll8tty, ~  Bnglaild· and tM tti~ tate  of 
,America f 

'I'M 'BoDova.b&t r ~  O. Glow : I ·.aid I ..... well aware tbat 
bauxite is available in India. ' 

'0 .'.. I..' lat.Jaav,rti: Will Gov.f.alPeflt .,pMi6oalil' W ollt· "hat 
mater181s are availa~ il:~ ~~ 111r t ~~ a lt~~ ~~~ .... ~ 
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trnbmit a" report to this House as to the 'Possibility of manufacturing 
&!roplanes here, especially in view of the attitude' of the Members of 
the European Group in this House now, in favour of industriaijlli&tion 
in India , . 

The Honourable Mr. A. G. Olow : I suggest that that is a suggestion 
for action rather than a request for information. 

Mr. 8. Batyamurti: Will Government specifically investigate the 
availability of materials or their substitutes in this country for the 
manufacture of &!roplanes f . 

The Honourable Mr. A. G. OlOW: 1.'hat is precisely the same ques-
tion. \ 

Mr. T. 8. Avinaahillngam Ohettiar : May I uk when th'is matter of 
the manufacture of &!l'oplanes was considered by the Govemment of 
India' 

The Honourable Mr. A. G. Clow: 1 cnunot remember. As I said, 
it does not require a detailed inquiry. Eveu if the materials were avail-
able, you cannot manufacture I{'roplanes unloss there is a large demand 
for them. 

Mr. '1'. 8. Avinasbilingam Ohettiar : Sir, there is an inconsistency in 
the Honourable Member's answer. He says that even if the materials are 
available, the &!roplanes cannot be manufactured in India. 

The Honourable l'tIr. A. G. Clow : There is no inconsistency in my 
answer. 

l'tIr. T. 8. Avinaabilingam Ohettiar : In view of the imllortiance of 
this question and the interest evince,} bv the House, will Government 
consider the advisability of setting up a Committee or depute an important 
research officer to find out whether the materials n~ e ar  for the manu-
facture of the reroplanes are available in this country , 

The Honourable Mr. A. G. Olow :. That is a request for action. 

Dr. Sir Ziauddin Ahmad : May I know whether the engines neees· 
sary for the 8!roplanes arc manufactured in this country' 

The Honourable Mr. A. G. Olow : No, Sir, they are not. 

Dr. Sir Ziauddin Ahmad: Is it not a fact that although we have got 
iron and copper in this country. Wtl do not manufact.ure these engines' 

The Honourable Kr. A. G. Olow: Even the engines for motor can, 
as far as I understaDd, .re not Il\&oofaetured:in·thie eOlZlltry ... 

Prof. H. G. 'Banga: Will Government consider the advisabiUtyof 
Dla1l'Ufftet;uring t.heae II!roplanelf,.at t~ r dae .01 tb.'Royal Air 
~~  . . . . . 

'." . !'he l ~ t" ...•. ~ :t It",ve al~ lai t: id th4t t ~ is a 
tie~dest rot acttoli,' aDd nOt' a 'i'6q_ for fntOimation: .. .,. ",. " . , 



lssi 

I:. 

839. -... T. 8. AvtDubDiDgam Ohettiar: ea) Will the Honourable 
Member for Communications state what is the loss to the State. Railway 
Administration resulting from the issue of free passes in the first, second 
and third classes and the number issued in each elass to Railway servant. 
and to those ()ther than Railway servants f 

(b) When do Government expel't to finish consideration of the revi. 
sion of the mles pertaining to the issue of free passes , 

- The ~ n ra le Mr. A. G. Olow: (a) I r~ e that by , loss' the 
ROD.)llrl,blc Member means. t ~ .C9st to .the railways 01 t l~ lJy-8tem of 
free ·paSHeS.· There is DO means of calculatinlr this as the cost of 
calTying free passengers cannot accurately be separated from thntof 
cauying paying paSSt;Dgers. But I place on the table a IIItat.pment giving 
such part.ic·ulars as are available in regard to the number of rivile ~ 
passef! issued on the four State-managed Railways. 

(b) J regret I am not in a position to speoify any date a.t present. 
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Mr. T. S . .A.viDaahiliDgam Ohettiar: If Government have not been 
6hle to Cnl('.lliate the loss that may arise, out of the issue of tbese passes, 
then ho,,' di) they come to the conclusion in rf'lgard to the nuruhllr of 
privilege passes to be issued to their servant. , 

The Honour&ble Mr. A. G. Olow: I said they were. not able to cal-
culate it uccurately. They can tell roughly what bUl'den is impotiijd from 

tltt l ~  >; such as that I have laid on the table. ' 
Mr. T. S. AVinasbj)jng&1n Ohettiar : What is the amount on i1 rough 

calculntion Y 

The Hono1U'&ble lIIIr. A. G. Olow : This gives only lUI. indication of 
the llumb('J' ,of privilege passes issued. " 

Mr. T. S. .A.viD u hjJing&1n Ohettiar: May J know if vel n ~t 
have calculated roughly. I understood the Honourable Membpl' to 
say thl1t he could calculate roughly. If so, why have these figures uot 
becn g-i VE'll 7 . . 

The Honoura.ble Mr . .A.. G. Olow : It would be possihle to form an 
estimnte in the following manner, by taking the rivil~ e passes, by 
forminR a l'ough estimate of the extent to which these at·p, tUwd and by 
C1JD1plIl'ing them with the total traffic; but the result whl h(} merely 
approxinlllte. 

Dr. Sir Zifl.uddin Ahmad: May I just point out that thut mt'tlu.d of 
caltulat50Jl will not give any accurate result. Many persou:! will not 
travel had the passes not been issued. 

Tbe Bonoura.ble Mr. A. G. Olow : That is another factor in the 
situation. 

Dr. Sir Zi&uddin Abmad : Are Government aware thtJt there is very 
f4trollg dissatisfaction among the employees, and that this dilislltisfaction 
GnYf'l'IIlnent cannot ignore, because the number of passeq has been eut 
down whilo the conditions of 1933 have not been restored. 

The Honoura.ble Mr. A. G. Olow: There is no quest10n of restoring 
thf' (l()n('titionR of 1933 ; if any adjustments are made, they will be of a 
minor charllcter. The extent of dissatisfaction in itself is 111l ground 
for a rC"ision unless the dissatisfaction is justified. 

Mr. S. Satyamurti: May I ask whether G,overnment have cI\l-
late ~ or \vill calculate in rupees, annas and pies, the, l ~ to th'J rail-

ways br 1hf' use of these passes' If these passes are not issued and 
if 1111 tho J"ltilway employees who actually travel pay for their journey, 
how 1111ld money would the railways have got in the shape of full value 
for the!:f' journeys' 

Tile Honoura.ble 1Ir. A. G. Olow : I am afraid it is not. possible tl) 
(laIClllatf' ~r ratel  and therefore I cannot calculate in annas and pies 
the cost of the concession. 

Mr. B. 8&tyamurti: Have the RAilways borne in mind their present 
comparat jycly insolvent condition when cries are raisedfl'om t.he poor 
paid ellll)lClyees asking for first, second and third class passCal , 

Mr. Prelident (The Honourable Sir AbdUl' Rahim) : That isargu-
mellt. 



STARRED . QUESTIONS AND .ANSWERS. 1835 

Mr. B. Batyamurti : My Honourable friend, ~ Sir Zillt1Cldin Ahmad, 
put f01'wuru the argument that there.. is a great deal of c('mplajnt from 
amc.ng the railway employees because the passes have been reduced, 
I want to put the othc.r side .... 

Mr. President (The Honourable Sir Abdur Rahim) : 'J'he Hnnour-
able Memll('1" is not the only Member who puts argument in qllestions. 

Mr. S. s&flyamUrti : That was 'allowed to be answered. I waut to 
put the other side. 

Mr. President (The Honourable, Sir Abdur Rahim:.: Somt1times 
one hus to overlook these things. 

Mr. B. Satyamurti : I want to put the other side, in ordeJ' to (10m-
plE:teth(' picture, so that the Government may not walk Ilway u'jth the 
idea thllt 1hese railway employees are really hard put to it, ,)1l Rccount 
of t.he reduction of the number of passeS. I want to put th'3 other point 
of ,·iew. 

~  answer.) 
Mr. T. S. Avinashillngam Ohettiar : Which is the g't1:l11test lIumlll'r, 

first 01' second or third class passes f 
The Honourable Mr. A.. O. Clow: I understand the l e~test number 

of a ~es faHs under the third class. 
Mr. T. B. A.vinashilinga.m Ohetti&r: What is the approximatu ex-

p,:.mditure involved , 
The Honourable Mr. A. G. Olow : I have not got accurate figures. 
Mr. N. M. loshi : May I ask whether granting of free PIlI:ISC;i is not a 

(,ondition of the contract of service with the railway emp!oyoc·>l .• 100 if 
the passes lire reduced, whether the pay should not be incr(!llsed 7 

The Honourable lWr. A.. O. Olow : It is not an invariable condition. 
Mr. T. S. Avinashilingam Chettiar: Will Government place On the 

table a list. showing the approximate; loss that may arise out of thi/i. 
Mr. Preaident (The Honourable Sir Abdur Rahim): Nut question. 

BREAKDOWN OF THE ENGINE ON THE SHEIKHUPURA-NANKANA. SAlIIB BRUTCH 
OF THE NORTH WESTERN RAILWA.Y. 

840. "'Mr. Brojendra Narayan Ohaudhury: Will the Honourable the 
Railway Member pleaso state: 

(a) whether his attention has been drawn to the Associated Press 
of India mellllage, dated Sheikhupura, the 16th Augullt, 1938, 
re ardin~ the breakdown of the engine of a train on the 
Sheikhupurn.Nankana Sahib branch of the North We;;tl'rn 
Railway entailing three bours' midday detention in the 
desert.; alId 

(b) whether he will place a report of the causes of the breakdown 
and reint.Hes suggested against repetition of similar ex-
periences, by competent. railway officials on the table for 
memberS' information f . 



[&mBe.19S8. 

'!'be ~"  A. Q. O1ow i (4)'fea. 
(b) 18m placiDf on the table a statement of the cue. 

SIGI_Mt. 
Tile agiDe of N •. 78 Up lIbed uain ranDJag from Lahore to Burut ...... 

the 14th A1J.gU8t, 1938, failed at about 10-45 at BahuID&D, a 1I&g 8tation, due to the 
tight foregear eccentric rod fork end taper pin breaking and falliBg out which Nlwtecl 
in the fork and pin working out and fouling the lifting link and brealPDr it. 

The bree.kdowll wu due to a . failure of material that could Ilot NIIIIO-hq have 
been foreseen. Railway. are eollltantly 8triviac W impr0ge the raliability of ibm 
locomotives by modiflea.tion in design and the uee of imfroved materiall; but no 
BAihray can upeet to be elleirely immuu from mechaniea breaJulawna. Duriac tbe 
JIWJlth of Augullt, 1938, ellrine failures III the North W .. tern Bail,.y were one per 
~"2  eD,me mUN, which mullt be regarded al a creditable 1igure. 

PROPOSAL TO INOREASE THE SPEED OF TRAmS. 
841. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable 

Member for Railways please state: 
(a) whether it i:J intended to in9rease the speed of trains in the 

near'fUture, al1dwhether &Dy testa are being made with that 
view ; 

(b) the time when the new 'speeds are likely to come into force; 
whether it will be before the P"jas ; and 

(c) whether it is proposed to consult this House before inoreasing 
tlIe speed,,; of trains generally, in view of the fact that the 
view hu generally been expressed in this House that speed 
increases chances of accidents , 

The Honourable Mr. A. G .. Olow : (a> 1 have received no infofUUltioO: 
of any g'('l1eral increase of speed being contemplated. 

(1)) and (c). Do not arise. 

CABRJ;AGB 01' DoCIa IN P ASSBNGB. COIlP .... TlUil!l'Ti. 

842. *Mr. Brojendra Narayan Obaudhury : Will the Honourable the 
Railway Member please state : 

(a) t.he rule and practice in different railways for carriage of dogs 
in passenger compartments ; 

(b) whether it i8 intended to prohibit taking dogs in panenpl' 
compartm(,nts ; and 

(0) the rates of fares ehal'Red for docs &Ii oompared to passenger 
fares when carried (i) in passenger compartments and (ii) 
in se arat ~ animal vaDB , 

The Hono1l!'!'ble Mr. A. O. mow: (a) and (c). I would refer the 
Hononralllll Member to the rules and rates for the n~ ll ~e of clogs 
a ~arinll  in rules 158 and 180 (pages 839 to 341) and to th! statement 

in~ tht' basi. of fares for diileNnt dules of pll.lI8engers on the 
.".riou_- Railways in. Appendix Kin a~ 569 to 564) of the Indian 
Railway Confe.rence Association's CoaelUq Tariff, No, 11, a copy of 
which is in the Library of the House. 



(b) Government are. not aware that. there is an lI1oh. proposal 
under consiueration b Railwas at present. 

Dr. P. N. Banerjea: .Are the Rules referred to in parts a and (0) 
alwas "l~t  erved in the railwas T 

The Honourable Mr. A. G. Olow : The V to ae  rl~ thoir oblerv-
anee. 
Seth Oovtnd Das : Are Government aware that the are not genwallf 

ohscrvetl amI that people are put to great inconvenience Y 'l'he first and 
Flccond class passengers generall take the d  ~  it   them in tbt' compnrt-
ment. t(.l tl:t' great inconvenience of fellow passengers' 

The Honourable Mr. A.G. Olow : No, Sir  it is permiiUlible under 
eertnin il"  ~ l  s for them to take dogs in the compartment. 

Seth GoviDd. Du : What are those ir  sta~  es , 

The HODourable Mr. A. G. Olow: The are given in part (b) of 
Uule 15H to which I referred in m repl. 

Seth Govind Du : .Are Government awan' that these rules aN not 
exprcssl f(IHowed b passengers' 

1tIr. Preaid8Dt (The Honourable Sir Abdur Rahim) : Next ueiltioll, 

FREIGHT ON LUGGAGE AND F ABE 00)( .K.u.K.A. TO 8ua.A, 

843. Mr. Brojend.ra. Naraan Ohaudhur : Will the Honourable the 
Railwa Member please state : 

(a) the rate of freight on luggage b the North Westera RaUwa7 
from Kallia to Simla, and the reason wh the rate has been 
fixed at t  ~t level   . 

(b) the prevailing average rate of fare for reserving a motor C&l' 
from Kalka to Simla  

(c) the maximulIl amount of luggage which a reserved cab gene. 
rall carrie in addition to full complement of passengers  
and . 

(d) the fare for lowest class passengers fr m Kalka to Simla , 

The Honourable Mr. A. G. ,Olow: (a) RB, 2·14-0 per maund,  'fhis 
i, in aecol'rhtnce with the scale of charges for luggage I1pplimlble gene-
rall CV(l)' all railwas, but the distance for charge is taken lUI four times 
the ar.tual ,listance on account of the high  cost of consh'uctiotl And of 
working thc· Kalka-Simla section. 

(b) and (c). Governmt'nt have DO accurate information. 

(d) Rti.8-6-O. 

CERTAIN RAILWAY LINEs IN SIND • 

. "  844. "'Mr. Ifabi BakIh IDahi Blbh Bhutto : (a) Wlll the 'Hononrl&hle· 
the Rllilwa Member be ple&8E'd to la' on the, table the r~al contraet 
"ill('h Government made with the Sind Light Railwa Comp&ll about the 
c,ODs1ituetionof the :Larkana..Jacobabad Licht Railwa in 1916 , 
L371LAD 
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, : "(b) When wete' th1Hinea between Larkau-Shahd.dkot and between 
Shahdadkotto Dodapur opened' 

':,&, ~ lt  tNae ' the remaining portion betweeriDodapurand 
Jacobabad not completed Y 

-', ;,fte RtJDoutabJie Mr. A, 0.: Olow: <ay The contraet is dated' 1924. 
Thert) 1:11'1) D(' spare copies but I shall be glad to make the copy in t.h., 
*n"..,,, n",,.rd', :~ av.,ilable for the Honourable MemBI:'I' IS examina-
t~ if llc' will caUthere. ' 

. : -{.b) Larkana-8hahdad'll6t ~ ~l  

, dad t~ da r 1-10-1923. 

·;:,::,'[c) Xu ,Augusi,1919. the Managing Agents asked erl i ~i n to olJlit 
the Dooapur-.lacobab/ld l!ection, as the funds at their wsposa.! Wel'e 
insutlicient t.o complete it. In 1926, the North Western Railway liug-
_ted ('olut,)leting it, but on examination it was conaidtll't'u.. that the 
proposed broad gauge line would be more lI11tisfactory. 

',,; JR: •• Itt', ~ li  AlI.fA: May I ask ~t er GQ"ernmont pur-
cha'iil!d thi" particular railvtay and paid up the price Y 

, " ft, BOMUr&bJ,t lIfr, A. G; Olow: I think they han gjven ti~e 
of nurdiase. 

Dr. Sir"Zi&lldtiin Ahmad : May I ask whether jn caleu\&ting tnf: prufit 
on the llroposed line, they would also calculate aud considor till' amouut 
.UnoiWr ',rilifh they "wiil have to pay to this particular ~ at  '1 

The Honourable Mr. A. G. Clow : That has certainly been taken into' 
~d ratil  ill approving allY project. 

j' 'Dr. Sir liauddin ~ : Will the ~ ra le Member be able to 
.how the figures to any Honourable Member of this HOURIl who wishes to 
PIle that;'bt'cause I am very doubtful about the manner in \vhich thpse 
l re~ are r.iven to the House. I have repeatedly noticed tbe quotatioD 
of Wl'OOIl figures on the floor of the House, as for examplf, on the que!>tion 
d ~l l ti iil 'ofaccdUutli ftoiD audit on the railways t 

"" ~ ~ r r le Mr', A. G, l ~ : I am not aware of any r ln~ fignres 
baving lll'ell quoted, Actually the particulars were pta.cnd bt'fore the 
Rl\l1,.,IlY ~tandin  Finanee' COJtlmittee. 

Dr. air Ziattddin Abmad: I can give a few e anlllle~: in~ra 
Vfllhly, Knlyan POWer HouRe and in half a dozen nde tn i l" ~ "rob" 
and' e ~erated ~ tts -were ~e l at is why I should like to _: 
tJ!tl ~r l ill this particular case;' : ' , " 

The Honourable Mr, A. G. Olow : If the n ra l~~ l\[eruhel' like. 
I sllall bt, g-lnd to !tho. hibi t1l:e .eurotandubl phteed e r~  tM Uaihvay 
Sta1Htin(,:' Finance Committee. 

CAPITAL AT CBABG;E ON THE L4RJU.NA-JAOOBABAD LIGHT RAILWAY • . " . .' 

: ~ ~~ r ~" "i n  lllabi ~ ~: ;C-..) Will the, Houom-
~e  the &l1way ~e er please st l ~ the t9t;a1 caPItal at charge an the 

r~ l r ~~ a ad ,Liaht Railway breach 'line , 
$' •• ' • 

(b) J'ra i'tnctt a fao1 tliat the'Det eerniDgl mt t i l~e ~ s l ~ e  
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(c) Is it nut II fact that the 'Workibgratio ~  ~  , 

. (d) Is it UQt a ~t .thatthe er enta ~ of totaliDe.tull8,' I)" ,t.tttlli uapjtal 
olltiay has been iIi the neighbourhoou of ilve and a haUlIW cc,ut. ~:i :  jij. 

~a :l  (). a!:l in 1935-:16 aud 5·70 in 19:10-31) , 

The Honourable lfttr. A. 0. OlOw: (a) Rs. 30·69 U!.khs at the end 
of 1936-:J7. 
(b), (c) and (d). The figures given by tho Honourable Member 

are correct. Bilt these do not represent the t~ financial position 
of the branch line. 'l'his line is worked by ~ North Western Railway 
on beltalf of the Sind Lighot Railway, Limited, under a contract according 
ttl which lhe North Western H.II.'llwIlY recovers nnly 40 per cent. of the 
gross earnings of the branch line towards working expenses. The 
actual cost to the Norl,JJ. WellfA!rn &ailway of working the line islDuch 
higher. The balance ~ 55 per cent .. of the gross earD.1nge is pa.d w 
*u (Jompany and in addition the. North Western Railway has to pt." 
to the Company a rebate to make up the deficiencY:.,in the agreed returD 
on the Company"s capital. Thus, il~ t ~nP nts  of the Company 
show a profit, the North Western all a~:ls sutfermg a hea'7 loiS 
under the existing arrangements. . II , 

PROPOSAL TO DISMANTLE THE WKANA-JACOBABAD LIOHT RAILWAY LINE • . ,-- - .' 
846. *ltIr. Nabi Baksh nlahi lakah Bhutto: Wmthe Honolirable 

the Railway Member please state "'hether Govornment have :rot any pro-
POSEti to dismantle the Larkana-J'acoba1?ad Light. Railway line' If 10, 
~  ,. . 
y . . 
The Honourable 1Ir. A. G. Olaw: Yes. Government propoae to 

replace this line by a broad ({auge line from Larkana to Jacobabad, 
which is expected to give a better service to this area than the prelleJlt 
narrow gauge line. 

Dr. Sir ZiauddiD Ahmad: May I also know whether they pro-
pose to remodel the line between Shahdadkot and Dodapur f 

The Honourable 1Ir. A. G. Olow : I answered that question on a pre-
Vi"OUK occasion. The answer was "yes" to the best of my ;reoollec-
tion. 

Dr. Bir Ziauddin Ahmad: Whenever there is a line, people round 
abollt open factories. Suddenly if the railway line is closed, will it 
not affect the industries of that locality , 

fte JloDourable lit, A. G. CIow: At] the relevant considerations 
were examined and the conclusion rcached was that the new line would 
..ern the whole area in question more efficiently. 

DlSRBOdD OJ' THB REQUIltEKENTs C1P Sum BY THE RAILWAY BOARD. 

~  ·Kr .. !{8:bi.lbJah Dlahi. ~ ~ ~ Will the Honourable 
tbc Raillra,. ~ er plellse state ~ t  v~rtttnet t are ii.w81'c uf the 
faot that there dissatisfaction exists with regard to the policy of the l{all-
way Board in disregardin(t the requirements of the Province of Sincl and 
011 the policy of branch line. iB fleJM'8I..,. ;. ":,.. . ... } 

The Hono1ll'U1I I(r. A, G. Glow : No. 
L371LAD ~ 
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OPBNING OJ!' NEw POST Ol!'l!'I0E8IN RUB4L .A.uAs. 

848. -.zo. 8rl PrakaBa : Will the Honourable Member for Communi-
eatioDS please state : 

(a) the rules regarding the opening of new post offices in rural 
areas ; 

(b) if Government insist on some local residents taking responsi-
bility for losses, if any, incurred in the working of new l'ural 
post offiCes ; ~d 

( c) if Government'" consult persons taking such responsibilities 
regarding the- most economical methods of running a rural 
post office T "-

'!'he HODour&ble Mr. A.. G. Olow: (a) I would invite ~t e attention 
of the Honourable Member to the reply given to part (b) of starred 
question No. 723 put by Mr. T. S. Avinashilingam Chettiar bnthe 9th 
March, 1938. 

(b) I would invite ~ e attention of the Honourable Member to 
the. reply fliven to parts (d) and (e) of starred question No. 111 put by 
Mr. Sham T;sl on the 3rd l<'ehruary, 1938. 

(c) No. This is a matter for the local authorities. 
Prof. If. G. Banga : With reference to part (b), why do Govern-

. ment illf.i<;lt on this condition when' as a matter of fa.ct so many ex-
~ri ental post offices are being opened in different parts of the country 
and they are allowed to continue to exist provided the losses incurred 
thereon do not exceed more than a prescribed sum per annum T 

'l'he HODoura.ble Mr. A. G. Clow : I think the Honourable Member 
had better refer to partll (iI) and (e) of Mr. Sham Lal's previous ques-
tion. 

Prof. If. G. Ranp: May I know whether there is any ,such con-
dition or not T 

The HODourable Mr. A. G. Olow : The Honourable Member will find 
the position explained in the reply I gave. It is a slightly long one 
and I do not want to read it. 

Mr. T. B. Avinaahilingam Ohettiar : In view of the fact that money 
is allotted every year for the opening of rural post offices. when they 
get a guarantee where ill the need for allotting that money t 

The HODourable Mr. A.. G. mow : The guarantee is not invariably 
'taken. 

Mr. N. M. 100bi : In vie,'V of the fact that the Government of India 
lay on the rural areas the responsibility for the losses incurred on rural 
post offices. why do the Government of. India not make the users of 
the air mail responsible for the losses on the air mail , 

. !'be Honourable lIIr. A. O. mow : The Honourable Member'l premise 
is entirelY' incorrect. Government do not ask for a guarantee against 
losses in every casco It is rather the exception than the rule. 

111'. B. v. Gada'll: Is it the poliey of Government to make postal 
serviN.'!1I available to the furthest villages even at a lOss , 
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. ~ HcmOura.ble Mr. A. G. 010w: Provided the loss is not exces-
sive. 

Seth Oovind Das : Do they generally ask for Ii guarantee or not , 
The Honourable Mr. A.. G. Clow: I have explained the generai 

position in answer to the preceding questions. 
Mr. Sri Prakasa: With reference to the replY" to part (c) of the 

question, may I know if Government will ~ensider  the desirability of 
consulting those local residents who take responsibility for making 
up the lusses on new post offices a r , to the rs~ method ~  rl nnill~ tho"e 

~t  offices economically' 
The Honourable lIrr. A. G. Olow : My anllwer ,vas that this is really 

a matter for the local authorities. 

REGISTRATION OF NEWSPAPERS. 

849. ·Mr. Sri Prakasa : Will the n ~ le Member for Communi-
cations please state : ~ 

(a) the rules regarding the registration of newspapers j 

(b) if it is a fact that a long period ~ time elapses before the 
department is able to make sure that the requif'lite uumber of 
bona fide subscribers exist before the required registrati()n ia 
given; 

(c) if Government are aware that for all this period newspnpers 
have to be sent by the ordinary packet-post entailing much 
loss to the management ; and 

(d) if they are thinking of revb:ing their rules to give reasonable 
relief to new newspapers and quick disposal of applicatiollH , 

The Honourable Mr. A. G. Clow: (a) The attention of the Honour-
able Member is drawn to section 9 of the Indian POf'lt Office Act and to 
Rule ao of tht'! Indian Post Office Rules which are reproduced in Claus81 
74-76 of the Post and Telegraph Guide. 

(b) The Honourable Member is referred to the reply given on 15th 
September, 1937. to Tlllrt (a) of Pandit Sri Krishna Dutt Paliwal's 
starred question No. 548. 

(c) Unregistered newspapers do not get the special rates pres-
cribed for registered newspapers and consequently have to pay higher 
postage. 

(d) No amendment is contemplated. 
Prof. N. G. Banp: What is the savinll effected by Government 

by prescribing these new rules whereby newspapers are put at a great 
diSaQvantalle , 

The Honourable Mr. A.. O. ·Clow: There is iDO new rule and news-
papers are not put at a disadvantage" 

Prof. N. G. RanlfB.: With r~ eren e to part (c) of the qUeMioll, 
iR it 8 fflct that until theyarp. 8.blf! to get t}le;r np.}VIJ'PIl1)ersregistered 
they are li~ed 'to spend ~ ni t e in nostint!' "theil· ne ~ ers than 
they would have to pay if they were regiRterf!(t , 
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'l'JIe Jf;onourableMr. ·A. G. Olow ~ l ite so ;& n ~ a a " wlWth is 
not registered does noth get the benefit of a registered newspaper. 

~  N. G. aura: Is it not a new rule prescribed receBtlyl 

T1le Honourable Mr. A. G. Olow: ~  tlter.e is nothing new. 

Mr. Sri Prakaaa: With reference to the reply to clause (d) of the 
~l lesti n  I think my Hoqourable rien~ ,said in J;eply to Ur. Paliwal '.Ii 'lues-
tion, that that proce(}ure was l.lnnecellsary. May I ask if the Honoul'-
~ le Member will recoIlsi<ie:r this matter in view of the fact that even 
whcn newspapers supply a list of bon.a /ide subscribers in ad ll ~  
t.hey are not regiRtereit lintil the post office makes sure through ·eacb 
individual subscriber, at least 50 in n n~ er  and whether 'this procedure 
il not a lengthy one and entails unnecessary hardship ana loss on the 
newspapers concerned , 

The Honourable Mr. A.. G, Clow: I understand that it is not tIle 
practice to verify fl"flm all ·the subscribers. They verify from a sample 
of them Jll order to ensure f1Mt it is a bona fide application. 
Pandit Sri Krishna ~ta Paliwal : May I kno\y if it takes two to 

three months t() ~ le  these inquiries Y 

fte Hpnourable Mr. A. G. Clow ; If the Honourable Member will 
bring \8.D.y specific· cases to the notice of tbe Director General I am sure 
~ \yill be p:lad to look into them. 

CONCESSION IN POSTAGE RATES ON NEWSPAPERS. 

650. *Mr. Sri Pra.1r&aa : Will the Honourable Member f.or Communi-
cations pJease state: 

(a) if Government have given further eonsideration to the sugges-
tions made in the House that more than one copy I)f a news-
paper may be permitted to be ta~n at the neWlipapQr rates 
pi postage ; and 

(b) if so, what are t.he l'Multl1 , 

'lba Honourable Mr. A. G. Clow: (a) No. 

(b) noes not arise. 

Mr. Sri Prakaaa : May I know why ver~nt .re not reconsicier--
ing this ~ tter in vie'V of the fact that compla;nts have been brought 
to their notice in tIlil'! ~ nne ti n and that the demand of the public is 
an I!minentlyreaso'nable one' 
The Honol1rable Mr. A. G. CIQ'l: I am not prepared to Bay that 

it il" un C'minpntly reasonAble dcmand. The position of the Post Office 
i. 8.Ul!h that tbty are not in a position to give coneenionl of this kind 
at present. r 

Mr. Sri Pra.lresa: What difference does it make to the Post Oftice 
if ten tolu eilverone ne l a~:r only or flint nelfspapenf . ,. 

The Honourable Mr. A.. G. ClOw:· The dIfference· is that they get' 
Ie. reftJDlle; .. f . 

. lr ~  ct .. ~ : :.Will Qp"emwe"t Dlake any e: ~ ti n ~ i ~  
ease ot' 1'11'1"&1 areas' '«"; ••• • 
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The liGl101DIIble a.A ... :010. :. Nb; Sill; ,.fit nt· ,...ible to mllke 
• distinction between one area and another. 

Mr.' Sri Pralmsa: Do Government "~e~e t~~ ~ " l " l ~~~ 
open to thc charge that they lire favouring the bigger papers at ,t'he 
~ e lse of the ll~r on .. , 

Tho BOJlour .. ble Mr. A. G. Qlow: No, Sir j I do not think so. 

PABTmONING OF TmBD CLAss SHEDS ON ~  STATIOlf8 PaB TJIlII 
EXCLUSIVE USE OJ' ~  

~l " r  Sri Prakua: Will the Honou;rable Member for RailwaY' 
please state : 

(a) if it is a: fact that, wheFe shede are provided for third l'l8.Sli 
passengers at rai'lway stations, they are' in the nature of 
eommon sheds for both men andt women ; and 

(b) if Railway Administrations are tatting in hand the question of 
partitioning some portion of these for the exclusive lise of 
women' 

Tbe ~ ra e Mr. A. G. Olow: (al Not at a lluw.he\" of Ittatiqq,.; 
1 would refer the Honourable Member to the tabulated sta~e e lt a ~eat ~ 

ipg on page 98 of the Railway Board's report on Indi.an ai v ~  i ~: 

19lr6-37, Vol. I, which gives the number of stations .at which tlJ.\rd ~: 
waiting' rooms or halls have been provided for women only. '. 

(b) The provision of either separate sheds OJ" partitioned enclOlUll"tW." 
for women, aecording as circumstanees permit, is part ef the gellenl: 
policy of improvements making for the s-rca,ter nvenie ~ of P ss~erll 
followed by' Railwa.y Adrniniatrations. to tht> extent to wltich funds a:r", 
available. . ' 

Mr. Sri Prakaaa: With reference to the J'epl,. to part (b) of the: 
~e ti n  may I know wh.t exactly ve lbe ,circWD8t4u\oee ~~ ~~ tl l~ 

Honourable Member refers t -4 wOUl,an i,a a ~~ ~d a l~ ~"  " ~  
l ~t is a .natural differentiat, ion ~nd J]O i " stan e~ ~ a :~e a' 
woman into a mill!. or a man into a woman. Therefore the eir l ~il l 

being what they are, will the Honourable Member consider tbe desfl';',' 
ability of immediately introducing a system of separate partitions ffw' 
!qen and w()mw,who Rappel1 toO be trawIliftgttJitd l ~ at .. I\ou. 
railways stati ll ~ ? ': 

TIl, HOROUralale lIIr. A .. &. 010w :  I am IIOiTy that theW'tU.'tf t' critium-
stanees " was. Rpparently ftmbi(ftlOllL I ..... Nlel'riag ai~  '10 fiJl81lol-
ciAI circumstancelil. ' . : 

Shrimatt It. BadhaBa.i ar ~ : a~  I ask ~ e n ra le" 
¥e.i1erto· appoint. cwJDmiUee 'of i ~ oeIei8ts labd"1NIiIh " go 
into this question. especially in view of the fact thatthe,&auoial flU.' 
tion seems to be a seri9us ~ne _, .p _ .. 

-·,'l'be".Boaowa1ale lb. A. O. mew: J: s i rii~ t ~  .. ·\ 
~  ~ ~tli n  ~~ ti~ r*tluQ' tlla ... :r.lWeet.,tJop. ~ i : "  
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Lu10ua 001ft0u.cT 0 .. THI: CAIm1TTA POM Taun. 1 
.; 

852. ·Mr. 1[. Santbuam: Will the Honourable Member for Com-
_UDioations be pleased to state : 

(a) whether it is 8. fact that the contract for the supply of labour 
to die Commissioners for the port of Calcutta has been placed 
with Messrs. Bird and CompaD1 for the last forty yt>.ar8 
without 'inviting any tenders for the same ; 

(b) w.hether the contract involves a, sum of about twenty lakhM a: 
year; 

(e) whether it is a fact that the Accountant Generalt Bengal, bas 
emphasised the desirability of inviting tenders fott the supply 
of labour; 

(d) whether in spite of the opinion of the Aecountaut Geueral ,vho 
is ull:lO t~e Auditor of the Calcutta Port Commissioners, the 
contract lIas been extended for 1\ further period of eight 
years ; and ~  

(e) whether the matter has been considered by the Government of 
India, and if 80, with what result , 

i~ Honourable 1Ir. A. G. Olow: (a), (b), (c) and (d). I would 
in'rite the Honourable Member's attention to the replies given by me 
on the 26th August, to Mr. Manu Suhedar's starred questions 
~ s  529 and 530, and Seth Govind Das's starred question No. 531. and 
to the supplementary questions arising therefrom. 

(e) A copy of the questions and answers referred to has beep sent 
to the Chairman Rnd he hftR been Rsked to exppdite the submission of 
a full copy of the proceedings. These have not yet been received. 

, 111'. E. 8&nth&nam: With reference to the reply to clause (d) of 
the question, t.he answer given the other day d"id not mention whether 
the Accountant General was also t.he Auditor of the Calcutta Port Com-
mi8Bioners. Is it a fact Or not , 

'the Honourable Mr. A. G. Olaw: J think I referred to the fact that 
the Aeeountant General had made certain comments on it . 
• , It. Santhauam: The point that I am asking about is whether 

the Aecountant Genera] is not also the Auditor of the Calcutta Pori 
Commissioners. 

'Ihe HOJlO1ll'&b1e 111'. A. Q. Olow : If he had not been in that posi-
tion, obviously hfl could not have commented on it. 

111'. JIaDu Sube4ar : MaY' I know whether the minutes have now 
been reeeived and whether Govemment are considerinl! the step!! ~~e 

lary in 0l'i!t'1' t.o !wmrp fo1' TndiAn firm!!' full. frpf' Rnd equal opportunitiea 
to ,;et remJUlerative wprk of this kind. in future , 

~  . ,-' . . . • , 

" '!'h. Honourable Mr. A.. 0.. Olow :  I have said that the minutes av~  
not Yl't ht'eD TMefVed. . . 

, , 
Mr. Mann Sube4ar : Mav T know wht'theT (lovemmp.nt are COD-

templatinR eit,1Hn"a" rmval nf. thl' 1)rovi!!o' to "" ~n 4A of t'hfi' Oaleutta 
Port Ant .hieh; hal been' -repealed, or the aJ)plication to aD the ma'ol' , 
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pOl'ta of· a similar section whieh eXiiIta ia Oie .If&draa PortTraat .Act 
aow in erd8l' to avoid such scandals in future , 

The Kcmourable Mr. A.. Q. Clow : No, Sirt we have DOt 1et been 
considering legislation on those lines. 

·Mr. T. I. AviDaabiliDgam CJhettiar : The Honourable Member said 
that the last contract was under consideration when the last question 
was answered. May r know what has been the result , 

The Honourable Mr. A. G. mow: That was about ten days ago. I 
presume t.he position is unaltered, but I have not seen the minutes. 

DELAY IN REFUND OJ' CLAIMs :roB OVERClIARGES ON RAILWAYS. 

~~ l ""Babu K&iluh Bahan La! (on behalf of Habu Baijnatb BRjl)ria) : 
(a) Will the Honourable Member for Railways be pleased to state whether 
he ill awart' that great delay occurs in refund of claims for overcharges 
agaim,t RaHways' 

( b) Is it not a fact that a good deal of this delay is due to the 
system preyalent whereby the Commercial Manager's Department cannot 
make f;uch refunds and has to refer to the Accounts Department to certify 
RUth payments T 

(c) Is he aware that such a system entails unnecessary correspondence 
between the Commercial l\Ianager's Department and the Accounts Depart-
ment Y 

(d) Have Government considered whether it is not possible to allow 
the Commercial Manager's Department to make refunds of overcharges 
and the Accounts Department to do post-audit ~ e  1 

(e) What steps do Government propose to take to simplify th.e proce-
dure for making refundr;l of overcharges and to arrange for quick disposal 
of sllch caseR T 

The Honour&ble Mr. A. G. mow: (a) and (c). No. 

(b) Does 110t arise. 

(d) Yes. The returns relating to traffic dealt with at stations are 
received in the Accounts Office who alone are in 8 pOllition to say what 
amount was actually recovered in each case. 

(e) Government are not lIatisfied that the present procedure is un .. 
necessarily elaborate or that it militates. against the expeditious dis-
poel of claims fol' l'efund.· . .' . 

Mr. I. latyamurti : Do Government know th"t normfl.l1v it tabi!q " 
fortnij!ht to get a refund , . 

. . The Honourable Mr. A. G. Olow :  I can welt e i~" ~  that : on the 
ont* ocl'llsion that T got one myself. it took much lOJl,/rer. ! 

111'. 8. 8a.tYlDUrtt : ·Tn view-of that eXllm>ple. will Govf!rnment. eon.' 
aider steps being taken to l'MUee th(' period to at leaRt: a week' . 
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". .. ........ 111'. A. Go 0l01I: It ia nrydiilf.ah ': in cel1ailt 
small cases the station mUMI\ himleli .... ,glive •. rafund ;: but·" .. oheell8 
imposed by' audit, which are inseparable from a st~te organisation, ~a e 
kimp088ible to eMlpl" with the 2l ardle ~ e er l cle8lre' for a 
reduction of this period. " . 

JIr .•.• \7Ulwti: Have Govemailellt satiaied 'themaelvu that 
this delay of a fortnirht or more ia abl!l6i1ltely neceaaitated by the a'ldb 
regulations , 

'l'be BODowablt Kr. A. G. mow ,: I do not think you. CWl rechtce it 
to muoh below a fortnigll.t. 

Mr. B. ktyamurti : Will my Honourable friend exattQne it and see 
whether it cannot be done , 

The Honourable 1Ir. A. G. Clow: I will convey the suggestion to 
the Railway Board. 

CBoGB 'J'OB REG18TBATION OF ABBRZVUTED 'l'ELBGBAPBIO ADDRIISS. 

8[,4. *'Babu X&iluh B3hari Lal (on behalf of Habu Baijnatb Bajoria) : 
(a) Will the Honourable Member for Commu,nications be pleased to 
st,,";e ~t er some yea1'8 ago the charge for registration of abbl't"'iated 
tel<'I!'r'lJ.phi(' addre88 waR rupees ten annually and whether thi,. charge at 
prel!rnt. is rupees t e~t  annually. tOjlether with an additional ('Iull'ge of 
rupee:.; f.vc pm' annum for special delivery instl'uetiona Y 

:. h) What is t.he reason for rlonbJlll1l this charge f 

(0) ITave Government received representations from commercial 
l,odies for rMuction of thiN charge , 

(d) Do Government coutemplate to redUCt· such ~ ar e , If not, why 
not' .. 

!'be Honourable 1Ir. A. G. Olow: (a) The facts are as stated by the 
Honourable Member. 

(b) The old rate of Rs. 10 which had been in existence since 1879 
was considel"fld disproportionate to the value of the service rendered to 
the pUblic. 

(cl Yes. 
(d) No. The cbarge is reasonable for the services rendered. 
Mr. T. S . .A.vinuhilingam Obettiar : May I know if the number 

registered hal fallen down since this increased charge was made , 
The HODourable Mr . .A.. G. oiow: I have D,O. ~  but tbe *$ 

change was a decrease, not an Increase. 
, f, " r 

TRAINING 011' INDIAN STuDENTS IN RAILWA"t ENGINbBING. 

~ in  "Babu KdIuh B'!hari 1.&1 (on ~ ~l  of ri ~  n~i il l~t  najo;ia.) .• , 
(a) wm tht' Honourable the Railway Member be pleased tn "tl t ~ whether 
tbflre is aay separate eoUege in India for trainibg ift Baih,., JIlngtllfeer-
in~  If,sQ, where t . . ':" 



STABBED (!lv.nOD .uw..a}V&B8. 

. (ll) If .the .. ntiVi'6J' to Pan (a) he in t ~  _atif" ........ are 
Government taking to train Indian students in this imPQr1:4ntlllllei_ ,. 

The Honourable Mr. A. G. Olow: (a) and (b). There are no Civil 
Engineering Colleges in Iudia which give training exclusively in railway 
Rineering. All the training necessary for .. dmissioD. to the lJldian 
~l il  Service of &gineers can be secured iIi India,' and the meD. 
"elected are given special training in railway engineering after their 
.appointment. Candidates for the Mechanical Engineering Branch llI'e 
given four years' training at Jamalpur, and those who hold guarantees 
_ appointment are given a further two years' training in the United 
Kingdom. The training necessary for subordinate services both in the 
-civil and mechanical engineering departments can be fully secured in 
India. 

Prof. ]f. G. Ballp: Has any attempt been marle to provide higher 
Jl"ade railway training in India alone , 

The Honourable Mr. A. G. Olow :Hip.er grade training is pro. 
vided. The whole of the training on the civil side CBn be secured in 
India. 

J«r. 1[. SanthaDam : May I know if it is not desirable that, tbI8 
"Ilgineering collegell should be specially fitted up for giving training in 
railway engineering , 

The Honourable Mr. A. G. mow : That is a matter of opiQion and is 
Ilardly a matter for tbeRailway Department. It is a matter for the 
_Veges themselves. 

Mr. 1[. Santhanam : May J know whether the Railway Board do Dot 
epnsider it desirable , 

The Honourable Mr. A. O. mow: That, as 1 have said, is a matter 
of opinion; it is not a matter for the railway ad ini ~trati n which does 
Dot control thf'lIe colleges. 

Prof. N. G. Ranga : My Honourable friend said that these people 
-.e ••• t to ~ n  for lUDe pel'ied. I "'&hi .... know whether any 
Seps ~ taken or are likely to be taken in this country to provide that 
1raining also in India. 

The HonourabJe 1Ir. A. G. Olow : WhAt ,,"e TJro,'ine is a further two 
years' training on top of this four years' training. It has been found 
by experience that it is useful for them to see how things are done in 
another eountry and to get further experience. 

'Mr. S. fla,tyamurti : May I know, in view of the policy of the Rllil· 
way Board to Indianise their services, so far as the engineering services 
ar.,·coneerned, whether the Government cannot 40drees the 'universities 
or educational authorities to plovide l'ailw.,. n~ineerin  courses. so 
t~t t ~ ~ 1Day ~ no Qutsic;le recruitment .at all 1 

The Honourable Mr. A. G. Olow : I <lo not think the 'Dumber of can-
~tes ~n the ;superior servic:e wjU be. anything like sll i i~nt to j\l!'ltify 
If e arat~ r r" ~  ... 

Mr ... at ~ ti : Not even fQr OUf! erulP..Rl!ill .TllfiiR , 
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!'.be &Iioarable Mr. A. G. Olow : Even if it were, they could Dot be 
conoentrated in oneeoUege. 
, -

1_. hU.DEQUA.TE LENGTH OF THE PL ~ : A.T MEHSA.NA. ~ : .. \ 

. 856. «'Mr. ~  Subedar: (a) Will the Honourable :Member fQ, 
. Communications IOtate whether it is true that' at Mehsana Junction, ~re 

W.lluy trains are par...sing the platform is of inadequat.e length, and t a~ -. 
large portion of through trains is stopping outside the platform y' 

(b) Is it also true that there iEl not adequate lighting, a,nd that one 
ot 1lto three lights supplied is generally out of order 7 

(0) Do Government propo!Oe to seeure a report us to the iil n enie~l e 
felt by the public at this junction IIInd consider the steps required to in-
crease the conveniences to the travelling public at this junction t 

The Honourable Mr. A. G. Clow: (a) and (b). Government have no 
information OD the points raised. 

(c) Such matters are within the competence of the Railway Ad-
ministration and the Local Advisory Committee is in a position to bring 
them t. the notice of the d inistrat i ~ with a view to having defects 
remedied. I will, however, send a c01lY of t.he quest.ion to the Agent 
and General Manager, Bombay. Baroda and Central India Railway. 

1Ir. Jlttanu Bubed&r : May l' inquire whether the inconvenience 
complained of is because of the fact t.hat the B. B. & C. I. Railway who 
is in charge of this junction is notoriously impervious to the cry of publie 
inconvenience , 

The HOnOUf&ble Mr. A. G. Clow : I do not think the B. B. & C. L 
Railway is impervious to the public demand. 

AnoINTKENTS OF TRACERS AND Dlu.UGHTSMEN IN THE HOWlUH DIvIsION 
01' THE EA.ST INDIAN RAlLW A.Y. 

857. -Mr. MuhammlLd Nauman: (8) Is the Honourable ){ember 
for I:ailways aware of the fact that the appointments of tracers nnd 
drnl t~ en in t.he Howrah Division of the East Indian Railway have 
not been made according to the following conditions: 

(i) Advertisement. 
(ii) Communal allotment. 

(iii) Candidates must be matriculates. 
(iv) Their age must be below 25 years. 
(v) They must have passed requisite examination fro1n an Engi-

neering l ~  

(vi) They must have got two yearR practical training on any opeil 
line' 

(b) If the reply to part (a) be in the np.gath·e. will the HonourabJ.' 
Member please place before the House the following inform&tion : ' 

(i) when. where and how those vaoaneies wt!l'e advEi1'tfsed ;' 



(ii) 

'.iii) 

STABBED QutBTIOlfS AlQ) .AlIBWBRS. 

qualifications of candidatell, who were appemted, 
ages; 

number of vacancies which have occurred since 
DeceJ;Dber, 1934, according to dates ; 

(h') dates of appointments of the candidlltes ; and 
(v) number of Muslims employed in these vacancies , 

1849 

and their 

the 13th 

The HonourabJ.e 111'. A. G. Olow : With your permission, Sir, I pro-
pose to reply to starred questions Nos. 857, 858 and 859 together. I am 
obtaining information which I will lay on the table of the House in due 
course. 

VAOANCIES OF TICKET COLLECTORS IN THE HOWRAH DIVISION OF THE EAST 
INDIAN RAILWAY. 

t858. :kMr. ItJnbammad Na1UlUl.Jl: <a> Is the Honourable Member 
for Railways aware of the fact that the Government of India Resolution of 
1934 was actually enforced in April, 1935 on the Howrah Division, when 
some vacancies of ticket collectors were advertised in the press , 

(b) If the reply to part <a) be in the negative will th9 nO.Dourabl, 
Mem ber be pleased to state : 

(i) how many ·vacancies, permanent and temporary, occurred on 
Howrah Division between the 13th December, 1934, to the 
31st March. 1935 ; 

(ii) when, where and how those vacancies were advertised ; 
(iii) whether fresh candidates were examined by selection boards 

on the basis of selection-cum examination ; 
(iv) whether ht!" will plaee oli the table a statement showing tbe 

candidatt'!R' qualifications, ·and their ages ; 
(v) how many Muslims were employed in those vacancies, their 

names, and stations, when they were posted j and 
{vi) whether communal: allotments were obtained from the Gen-

eral Manager t. 

RBOBUlTJlEN'l' AND 'l'aANBHB OJ!' MUSLIM CLERKS IN tHE HOWlU.H DIVI8ION 
OJ!' THE EABT INDIAN RAILWAY. 

t859. ""Mr. Muhammad :Nauman: Is the HonourabI.) ){embt'r for 
"Railways aware of the fact that all Muslim recruitments in the lowest 
grades of ditYerent cadres in services are made, in accordance with the 
percentage of posts fixed for Muslims in different Railways, and that 
on the Howrah Division of the East Indian Railway, Muslims 
recruite(1 accordingly in cadres o.f Booking ClerkS, Parcel Clerks, Goods 
CJ,erks, arC' transferred to other cadres 1n exchange with Hindus 1IIithout 
hearin!!: in mind that the cadres where they were recruited show meagre 
representat.irJD of l ~s , 

tJ'or auwer to ·thil queltiOIl, ., -alllWer to qulltloa No. 85'1. 
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~ l l  (»' So4L118 a. P4Y 01' POSTAL OWBKs. 

860. ·Mr. D. K. L:\biri Ohaudhury: (a) Will the ·Honourable the-
<OOmmunieatrons M.emher be pleased HI ~tate the principles tor fixing the 
scales of pay of the ti:'st and second grade clerks of the Postal Depart-
~~  , 

.(Il) iN it Ii fact that the duties of the 4r!lt aad tl6!eond "rade clerka 
are llltel'ciumgeable fl))" the purpose of i nda ent~ Rule 30 Y 
.8- ~ . (c) -tS' it Ii fadt that there are two grades of Postmasters, ie., .A." au.4 

(d) If the answel' to the preceding part be in the affirmative, ... 
their duties interchangeable for the purpose of Fundamental Rule 30' If 
not, why not Y 

(e) Is it a fact that there are first and second division clerks in the-
Circle Offices under the revised scale of pay' If so, are their duties 
iuterc.b.engeahle' 1£ not, why not' 

The BODoui'able Mr. A. Q. Olaw: (a) The principle is the same ai. 
thatobseM'ed in fixing the scale of pay of any class of Government 
employee8-1Jiz" a pay il'l fixed which is adequate to secure the right 
~ e .pf e s~n .to d s ~ar e ~ duties of the pesta di ientl~  o.d is. 
t!()tndlEl,b.sUrate with the responsibilities of the posts. . 

(b) ~  

fe) Yes. The Guetted Postmasters form class A, and the Non-
Gazetted class B. 

(0) 'I'heir duties are not interchangeable because they differ 
in importance and responsibility. 

(e) The reply to the first part is in the affirmative. The reply to the 
second pltrt is in the negative. because the clerks in the two divisio,Dl1 
perform work which differs in importance and responsibility. 

·GRADE OF TELEGRAPHISTS "UNDER THE REVJ81I:D SO.&.LE!l OF PAY. 

861. *Mr. D. K. Llthiri Ohaudhury: (a) WiJI the Honomable the 
Communications Member please state if it is a faet tllat there is one grade 
of telegraphists under the revised scale of pllY·' . If so, why' 

(b) Are thPre tw(' grltde"l of P ~tltl Tnspf'(ltorFi Ilnit Hel\rl (llf'rks of 
Ult' Superintendent of Post Oftices under the old And ne1V seale olpsy t 
If not. why not T 

(c) Arf' Governmf'nt aware of the fact that with Buch meau;re Nell 1e 
df pay the second grade clerks of the dirMt appointment cannot make the 
two enuFi meet t et ~r and are passing thpir daYFI in extrpme mlFl(,l'Y , 

(d) Are Governm.'nt aware of thl1 fact that the prices of the food-
st.ufT" "nd other necesfiuies "Of life have gone up higher and there ill • 
tendency to rise furthf'r f 

The Boao1U'able Mr. A. G. Olow: (a) Yeti, bf'tl8Uf1f! t\!Vo grade. we 
not considered necessary. 

(b) No; for the same reason 8.111 in the calf) of (a) . 
. (c) anti .(d)\ .. NQ. 
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. 'illr. »-It. ~ ~ r : l t ~ ll ~ r~le e ~ . a ~e ~  
the fact that l-rlces have gone up, and IS he ~~~red to ~ld~r t e~ 

case' 

, fte; n ra ~lir  A. G. l ~ i t have stated atready tll.at, the 
answer to part (d) is no. ' 

The Honourable'Mr. A. G. Olow :  I caunot say why prices have not 
moved in a particular direction. 

PERSONS IMPORTED 00)( FOREIGN COUNTRIES :ro1\ SERVICE ON THE 

RAJLWAYr,. 

862. *1Ir. T.S. Avinashilinpm Ohettiar : Will the Honourable Mem-
ber for Railways state : ," 

(a) bow many persoushave been imported froltl foreign countries 
for the purpose of service in the Railways after the publica-
tion of t~ e Wedgwood Committee Report; 

(b) for which d~ art e ts these men have been imported ; and 

(c) whether stepS were taken to find -whether eompetent. Indians 
\\rere available for the posts , 

The 'Honourable ttr. A. G. Olow: (a) and (bi. nl t l ~e officers 
have ~n recruited to the Ti'anapOrtation (Trame) and Comme-reial 
Department!: of the State-managed R'lilways from the United Kingdum 
since .Tuly, 1937, the date of the publication of the Indian Railway En-
quiry Committee's Report. This recruitment was not a result of any 
ree endati ~ of the Indian Railway Enquiry Committee but was made 
in lrs lln~e of the poliey aC('ording to which 75 per cent. of vllcancifls 
iJ\ "1 h-e 1;11npHor' sel'\tlees are ttlled frum Itlitong Indians ana fitaLutOJ"y 
Tn(linns in fndia. the remaining 25 per ce-nt. ein~ reeruitt'd from 
among ~r ns ofnon-As;atic domicile in the United Kingdom. 

«(:) Does not arise. 

Mr. T. S. Avinasilingam Ohe'tttar : May I know whether it is incum-
bent on Government to recruit that proportion from outside even if 
Indians 81'e available for them , 

,the IioDOurable Mr. A. G. mow : Yes ; it is. 

Mr. T. 8 .• vinashiIinpm Ohettia.r : When was t.hat l'ule fixed ubout 
'l5 ~r ~nt  and 25 per cent.' ' 

The Honour&ble Mr. A. G. 010w :  I tbink it was the outcome of the-
Lel' CmnuDaBioD'. Repor1j: that it 'waif decided to recruit!l5, per (lent. irr 
Iudin. . , '. , 
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. Prof .•. 0. Ba.Dp : &. not the time dome f-or a revision of that 
proportion of recruitment ,: . 

The Bonoura.ble Mr. A. G.Olow : It is open to the Honourable Mem-
ber to hit,,,e his own opinion. . 

Mr. S. I&tyamurti : In view of the fact that time has elapsed and 
competent lndians are now available for all these positions, will Govern-
ment re-examine the position, with regard to 25 per cent. being Mm·· 
pulsorily reserved for non-Indians' 

The Honourable Mr. A. G. Olow: I am not prepared to give any 
aSHurallce on a matter of policy in reply to a s le enta~  question. 

Mr. T. I. Avin&Bhilinpm Ohettiar: May I know what is the finan-
cial effect on account of the importation of these three people 7 

Th., Honourable Mr. A. G. mow: I do not have their scales of pay, 
but I do not think the financial effect is very large. 

Mr. T. I. AV'fnuhUing&Dl Ohettiar : Without having the figures, how 
can t.hp. Honourable Member say the financial effect is not large. 

The Honourable 1Ir. A. G. Olow: Because I know that thc only 
subKtantial difterence is overseas pay. 

Prof. B. G. Ba.np : Are they all paid the same allowances and dalary 
irrespe('tive of the fact whether they are recruited in India or not' 

The Honourable Mr. A. G. Olow: I believe there is overseas pay. 
Mr. T. 8. AvinaaJrilingaJD Ohettiar .: Except for that it is the ~  , 
The Honourable Mr. A. G. Olow : I think so. 

UNEOONOMIC WOBKING 01' RAILWAY LINES. 

863. *1Ir. T. 8. AviDaahilingam Ohettta.r : Will the Honourable Mem-
ber for Communications state : 

(a) the working of how many lineR is still uneconomic and whioh 
they are; 

(b) whether the working of any of them has been stopped, if so, 
"hich those lines are ; and 

(e) the net los3 out of the working of these lines' 

The Honourable Mr. A. G. mow: (a) and (c). I am placing on 
the taMe a statement giv:ing thE' information rf'!quireci in regard to thOle 
brand. lines whose financial results have. bl'en re(·.ently under examina-
tion. But it should be observed that the figures of 108s do not take 
8Cl'0l1ut of f'llmings accruing to t.he parent lines :fl'Om traftlc interehanged 
with tht' branches. 

(b) It is proposed to 010118 the Agra-Bah line 'from 1st January. 
1939. 



STABBJID QtTB8TIONS AIm AnWEB8 • 18lS3 ..,.".,., --fill BracA Li .. tMit.\ are III"..,. • ."",.,,",I'IitM"'" a. I:ItIIOIWb,lDAicA 
the utimtUetl llI(di,.,upeuu 0/ the Li. (ucItUling iIIteruIek,.,..).ezcatl 1M ,t,. 
"""" o/IM Ii •• 

BraDah Una. 
Approzlmatl 

la. in 
workiD&. 

Rio 
Ap.Ba.b. 158,000 
Oooonada..KotipaiJe . . ... 8S,OOC1l, 
Kaugra Valley Railway 4,70,000' 
LyaUpur.Jaranwala 68,000 
Rohtak·Gohana·Panipat •. 40,000 
Tirupattur·Kriahnagiri 20,000 
)lorappur.Hosur 1,01,000 
ad ra ii na a ~  61,000 

Sboranur.Nilambur 60,000 
Salem·)[etur ~  6,000 

Vriddhaohalam·Cudda.be 21.000 
---

Xl'. T. S. AviDlUlbjUngam Chettiar : What is the number in clause 
\8) T 

The HonourabJe Mr. A. G. Clow: ] 0, apart from the Agra-B8h 
line. . 

Mr. T. S. Avinashiling&mCbettiar : What is the net loss' 
The Honourable Mr. A. O. Olow: The approximate loss differs 

ira each elise, and is subject to the. ali ti~ n J mentioned in my 
reply. 

Ml .. Il. S. AvinasbUingam Ohettiar: 1 want to know the total' 
The Honourable Mr. A. G. Olow :,1 have not got the total, but the 

Honourable :Member can add them up. 
Mr. S. Satyamurti: Apart from the problem of either closing down 

or keeping the lines open, may I know, Sir, if Government are con· 
sirleriJJg Iilteps for making less uneconomic lines pay; either by inClrea!;e 
-of tl'J. me or by other m'eans , 

The Honourable Mr . .6.'. G. olow: These have been examined already. 
r~ S. Sat)"amurtt·: ~d they have been condemned , 

Tile t ~ ra e Mr. 'A. G. mow: Not necessarily; it is quite 
probable they may prove inadequate. 

Mr. It. Santhana.m: M_y I know, Sir, w.hether the Provincial 
Goverr.ment concerned are consulted as to which brlUlch line or linea 
.houM be closed and which should be kept opeJl ~  

The Honourable Mr. A. G. Olow: That i& the' n n al r ednre~r 
.,,8 -eblbJnlted the ~vin ial Government' in' tJie' 'only 'eale 'ill which 
.we ".Vt!, rea ~d adeeision. ' . 

L371LAD 0 
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1Ir. :1'. a., 4viDMbUiDpm OheWar: AlA¥ 1 kaow if GoveJ'l1lllAlM 
apett to Glou a.u.y more line. Y 

The Honourable Mr. A. G. 01ow: I han given the list of those 
,,-lLich ar,! under consideration. 

PrGf. N. G. Bauga: Will the point that if one branch line is clolled 
then the main line generalLy sufiers because U1 u want of feeder line 
be borne in mind when deciding whether a branch line should be 
clQled or kept open , 

.;', fte Honourable Mr. A. G. 010w: Certainly; that is 'wby I warned 
th •. l1ouourable Member all king the qUestlOn that tbJa tacwr wab uu:' 
~ l ded  and, therefore, the conclusion cannot be based'()n the tigul'e8 
ot the Ilpproximate loss alone. ' 

EARLy DBPARTURE 01' A TRAIN FROM: THE AORA FORT ;OR AGti 
CANTONJrlENT STATION. 

884. ·P&Ddit Sri XrishDa DuHa Paliwal : Will the Honourable :Mem-
bet for Raihvays leas ~ state : 

(a) whether any train left the Agra Fort or Agra Cantonment 
. station a~ t half an bow' befol'e the scheduled time on the 

24th July, 1938 ; 
(b) the reason, or reasons, for the early departure of the train ; 
(c) if the change in the time o,f departure of that train was noti-

fled to the public ; if BO, \vhen and how; 
(d) if it is a fact that the passengers who reached the station to 

catch the train at the scheduled time On that date were 
refn.cd, entrance to the station ; 

(e) if 80, why j and under whose orders and under what law; 
(f) whether Mr, P, D. Devitre of the Central Bank of India, 

lJimited, Agra, was asked either to retire to the waiting 
room, or to lea,ve the platform and was ultimately taken 
by the station master to his office; if 80, why and under 
whose orders; and 

(g) will t ~ ~ n ra  Member ple,ase state who is responsible 
for t i l l ~ inconvenience caused to the public by the 
early depart"re of the train on the 24th July, 1988, from the 
.Agra statio.., referred to above , 

'!'he Honourable lIfr • .A.. G. Olow : I have oaned for the information 
r tlir~d by the Honourable Member and a rep17 will be pIaeed oil the 
able wlten it is reeeived. 

~ MtaTAJtE8 IN '1'IIB BrmItIg. 

865. *Pandit Brl K1iIIma Du"," Pa!twal : wm tile Honourable e~ 
ber for Communications be pleased to state : 

(I) if JUs attention has been drawn to -ana1'tiele ,,-abliBbed ill the 
J,. , WeBkZy Arjiua of Delhi, dated the115tfl July, I., 'On .,.10, 



1 
uncier tbe ",apt ion " modern Hindi:'. in which the wriler 
has pointed out hundreds of spelling mistakei in a jew i.uei 
of the 8t1rdng  a)1(1 

(ii) the steps which he proposel to tak.e to remed this state of 
affairs, after being  supplied with this unmistakable 
evidence , 

The Honourable JIr. A. G. Clow : (i) Yes. 
(ii) Some of the alleged mistakes ~   ear to have occurred in trnnslit-

erat  ll~ proper names from Engl:sh into Urdu and H ndi. '1'11e ilia tier 
paa been brought to the notice of the Oontroller of Broadcasting. 

DIFFICULTIES OF INDIAN TRADERS IN SINKIANG. 

8 . P&JUIit Sri K.riIhDa Dutta Paliwal: Will the Foreign Secre-
tar be pleased to stat : 

(a) if he has received an representations about the rlifficultiel 
which Imlian traders are experiencing in Sinkiang  

(b) the steps "hinh Government have heen taking, 01' propolJe to 
take, to remove these difficulties  and 

(c) if Government are prepared to "   la  ~    a cop of these repre-
sentations on the table T 

Sir Aubre ltIetMlfe : .Ca) Yes. 

(b) I would draw t.he attentioJl of the Honourable Member  to the 
repl given b me in this House on the Rth August,  1 8. to Sardar. 
lfangal Singh's uesti('l, No. and the supplementaries thereon. 

(e) Yell. Copies of representations received during the ear are 
plaeed on thp table. ~ 

---.,t·:. 
Le"er from Het Bam. Secretar1, Tlu New ~tr  l AMn Tratkr. alld ClIara. DeGlef'll· 

~"   i  ti   t   Ho.hitJrpu.r,  No.  18, dated Ho.hiarpur, the 18th Jalw'1, 
188. 

W. DlCllt I'tIIpIIetfull beg to bring to our kind notice tbe following grievaneea "f 
our Central Asian Trad'ere caused On aecount of' the present unfavourable and uu· 
a mpathetic attitude of the Provil1cial Govel'llJl1ent ill Sinkiang. 

1. Your telegram, dated 11th December, 18, that the PrcmDdaI GOftmlmellt lid 
8topped both Leh and Gilgit roUtel hal c:aull8d U8. great a~t    .... t 1'1' .... , lot ol our 
fn"emnent lIIade to 8b1lda.ag and· import, i.e., Ch.t"., Silk, Nama.., etc., ill trlllilit 
lIetWeen Leh and ar~d aYe bI great danger ofIlhing looted and deetraed 01 the 
eaJ'a'aD.s and traders ate not allowed to travel ill ~er to traee out tlaeir good. left 
.. the roael. 

 S. BeC8lltl 8u.kiang hu be8Il. bOlllbarde from tile air, tIM I1IMan Traders havo 
.stored .. ftN looti at JU.rPalit &ad TubulI 

. The P'ovi1l&1 "oTemment i ta.ki1t.r hard I&ep. to iabocl .... bocott of 
hdi.. Ttaen aDd· thett r· oel.. If ever all olle come. ill eoat&et with  Indiall 
naders le i. put up in at. 'ThiS .hoWl that our tradera who ainee long bave beoa 
.... 1. faithful aad. chief  tee 011 deftlopmt aad prorM-of trade In Sblld  r are 
'reaed u en...,. 'I 8g8Ilta. 

. TIle Authoritiel  haTe tened 1  per . cent. ~ du.t OIl .l..,auae 10-
iDvedII ~ )'88r to fidEl.llg .. Thue the traders, are IRilre.gJ-.te. &I tbe are 
tmable .. ~ .... ~e  t   ~   lrl~ ... 1'Ja : ~   . ....... be J'f' CIrtod 
~    .., "   t~t   i    .  lIlut 'lear 'b1 ........... ~    the latea· a. 
L 1LAD oS 
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5. The·:r.oe..I Autb,oritiee ·have. the . .ole mouopoly of aU raw podua thua mal:iq 
the . achaDge i ll i l~ i~ is a .erious blow to our IndiaD Trade. 

6.' Formerl,. our Dak System between Yarkaad and Kashgar "al in the banda of 
par British ConeuI·General and we could get mail regularl.)'. Now the traIlers are 
ilIquired til make their own arrangement which is dilatory and very unllBtisfactory. 
I'or .months together we had to keep waiting with ostreme anxiety for the Dak to J.,ring 
111 newl about our trade and the welfare of our Indian Tradera. UJl.der the eirclJm • 
• tlwcel we beg to request you malt submissively to impre .. on H. B. M. 'I Conlul·General, 
Ka&h,ar. . . 

(a) The extreme neeel8ity of takiBgdeep iDterest in the welfare of Indian 
Traders and our trade. 

(b) 'I'D ,makeapeMI weekly arrangement for the Dak of our Indian Tradll1'l 
between Yarkand and .Kasbgar &8 we are very anxious to .ar About the 
welfare of our ageats al1d trade. . 

(c) Immediate investigation be made about tht' looted property of our Indian 
Trader. in Kurghalik and Yarkand claim DUl,. be put forth for '"he 108' I 

(d) The Provincial Government of Sink:ang mRy kindly he approached .. tIt 
open the Lch route for clearance of all importll and exports in trl1l1lit 
between Leh and Sinkiang, and to keep it open for Aver because this 
route alone eIln develop the trade betweeJl Iadia and Sinkiang. 

, We shall be grateful to you for throwing light about the political lituntion in 
Fln1iiong ,a11d giving us ace,urate information about the welfare of our Indian 
Tmdeu. 

BopiJLg to be favoured witt! ,an early reply. 

2'eZegram from the Secretary, New Central Asian Traders' .Alllloll'iGtion, Ho.7aiorrur, 
dated the lilt Febrva,.", 19S8, 

c Bir news about restrictions on trade on Leh, Gilgit routes to India and I1n: 
sympotbetic cruBhing attitude of Provincial Chinese Government towards Indil1iJl 
traders causing great anxicty. 'For long no news received from our men. 1J01'gO 
e:apitRl and lives at stake. Kindly intervp.ne earliest aDd arrange Bafety our long 
.ata:bUahed trade in Sinkiang and regulor weekly mail scrvice r ~ Yarkand through 
Consul·General. PIf'ase convey UII news received from Binkiang about Indian tl''1derl 
Dnd their gooda. Kinilly arranlte transport permiSSion by Leh route ~  delltina.tionll. 
011r large valuable goodll left iu transit by carriers unsal'e. 

utt.,. from Mr. Het Bam, Secreta,.". the New em'r.' .dlria" TrGder.' ,A"ooiGtiotl, 
Hoihiarpur,dated the 17th Febrvar" 1938. 

I have the honour to respectfully submit the following pointll in seria~ for. favllur 
~ ,YO)11." kind ADdll8COllary action' in the matter : . , . . . ' " , " 

, .. 
.,' 

(l)BMent iDformaij,on ree,eived from our ~nts in Sinlrlang ~eatet at 0111' 
Iadian Trader, are in 1 a Yery critical plight and it is imperative . that 
witable steps DUly be taken to allay th" unsympathetie and draati treat~ 
ment meted oilt to themhy the Chinesc Provincial Govemllleat. It., 
immaterial to the Traders interests to IIhow any sympathy for aJlY form 
of Adminiatration or Bule that they may come undor, ~ itiabaRlell for 
an accusation or any Inch allegation to tie made' that' thi' Tl'1ldft'll sho""",, 
any particular lru'pathy with. the Tungans in .the recent rebellion.' 'fheir 
Daly ~e t ana aiin is to carryon busin .... to the mutual good·win of f.M 
~ tr  wbatever, Administration Qr Rule they 1II&Yllom6 under. 

(9) It la a strallg8. and .irreconcilable fact that ollce the ProYineial Cbineei 
Government regained control over Sinlr.iang, thilr IOIe ob'jed should' be 
pointed at eru8biDIf t4e Indian Tra41\ IOle17.' while all t~ trader • 

••. Mel"" tImr. fUllest' IUl'pq.rt.: or at~t  ar, Jl.o,t inter.ferad wiUa .or 
" er~  Gteat ohlta.el¥ •• 4 ~ le a~ ht.V!. ~ P  ~ tbeirway 

:" ~~~~ t er e n: ~ ~~tlt  ... ~ an .. praeu,,: 



, 
,'", 

I" "(8) 'Ihe lneal ti e ~are  oOP'Db' oomp.elled to bp.1:c¢t tb'l ~d ia n Tradera ~  
/' '10 much !let that merchaatadellroua of dewing with the IDdtan Trauel'l 

'1l1'8 are.tlId .and put to Jail. The Crimhi:ll IuV81tiption DepartJneDt, 
are allO a great meDaceto the Indians &8 they are coutantly Ihadowiq 
them and in the evut of anrone being. found merely. tal~  to, 0111' 
Traders. they are severely punlshe!1., ~ ,have; been. ~e  lD a .1IlOIIt· 
llritieal and impo.ible lituatiou al the right ot entering the BaKar lor 

,. r~ es of the n8ecslIU'y cO!ilJnodities hili! also been Oat out. 'l' dither 
Are the,. allowed to l ~e from one City to another for ~ of "au.." 

(4.) ~n "normcus duty is beinlt imr03fid on all goodi . and' the lives as walliJji 
, the goods are in gra.., dan~r  

(5) The bulk of our Import" aucl Exports have been left In transit on tho 'ny 
. hetween Yarkanrl and Leh aird these good. hllve now all been tmDlportlld 

'If. ,"bactk',froBi the 1\oundary. 
In view nf the 'l"l":i;lers' il relld av n~ suirl'terl: eon.'derable 10111 clUe to tho 10otiJ'g 

flll6' lin eOmylenllation being. er i~ i le  dUf! Mnsideration' should at least be " ~  to 
tl'C!D! to enable them to diape8f1 of ·<their remaiainl' .tocks after collecting all the ":000. 
t.nlll, hAve been lying on the WIly and permit the clearanct> an<l trnnsport of nil tho 
~ rt  withheld and ly:nct nnsafe on' the way hetwer.n Yarknnd and Leh left· 1Iy til:] 

I'urrriera nnll ohIO nllnw thl'm the facilitv of purchuses ot exchanjt8' of tbe local pro-
c'lnrtllaf!ter:tbfl termination of 'whi4h tn 'allow the ,route to be re-oponedto each respecLivo 
(1ealer to India. 

Furtllel1nore, I have the '_nOllr'to "tate thnt all mea1ll of, eo.mmunieati,ona from 
one city to another is prueti('nlly i ~ i e with tbe reault tb,.t the TradC\l" Af., 
entirely left in the dark to know where and how they stnnd and this is also n maLti:, 
oI gTCnt nnx'ety to UII IlII well. The dilatory methodabf ·the deliVery of, thep:IlU. 
IJa\'e deliberntp.ly been delayed for prolonllCd periods and in this conn8etion I nlight 
d~  you!' bonour's kinrl nttnntion to tbn' faet that previously the Conl!lnt-General i:l& 
litn I:ed the runnin!! of maila hy a1'pointinl1 2 OJ' 8 mnil mnners to ('onvey the leL " ~ 
of the Indian Traders and British Aksakal between Ka"bgllr Ilnd Yarkalld which the 
Jo,'ul nutho!'itios hAn no objection to wbnt'!loever. AdAquate arrangementll eould alao 
bll ilrriilnrly permitted and a reproaentutton mlly kindly be mado to ilia Mn.iesty'.: 
CODsuLGeneral in this connection ns well a8 to the safeguards of the Indian 'fr.aden 
in:t'I'esta. . 

Thnnking you and soliciting the favour of your Hono1H". eIl1'Jiest usistnnee, IIond 
representation in tbe mattllT. " 

"tt " 

Lctttlf' from the New CentraZ .As;an Trader'a .Aunmation, Ho,'Marpur, No. 101, dGte. 
the 10th. ~l ril  19$8. 

I have the honour to rcspectfully lubDiit as f()IloWR: 
. 1. J)n behAlf of the Indian TradeJ'R I have tbe hOllour to exprl'S8 thanks for tlla 

artion taken by you in lodging protest in the matter with Blnldang Provineialallthori· 
tics. ' . 

2. Private· :ndvieetl reeently reeei ~ ever go ,to shiS\¥' that tile poattioll 'of our 
InIJiaD .Traders in SiJakiang l,iaa growl! 1I'Ollle and ~r ereaaed anxiety of their lricndll 
n~d relatives in, India... " :,j ;". ' 

3. At Yurkand aDd Karghalik they are r ei~ : very ~a  ·and UDsympatheUe 
treatment from the local Prllvinrial Government. They are a~l eeted to inwDlh'e 
plo'ketiag of the PoUee. No· Penon i. allowed to COlPE! and to ta.Ik to them: AU local 
",r,"antH, oorbera, ",woepera and wa8hormen have deserted them. The 1000al eitizeu are 
t"ODlpelled to boycott our traders so mucb so that uny penon found eoming to them u 
pUnished and put to jail. . 

, ,4. The ;1I11e ~nd esehange of, ~ i •. r ~ited  They are not allowed to mon 
froln one esty to another for pUrpOl81 of' trade And retum to !Ddia. All m811D8 of 
loelll communications are practically impoaiblL 

. 5. IllIpi.te of the prot_ lodged bJ: the B, B. M.'s ~l l eaeral  Kaahgar, the 
trentment meted out by tbo Provinl!llll Government of '8inkiaD&' towardl lldl~  
'!'ratlilrB h.. If,,"m huBber Illd more iatolerable. They hay. bllD plMed in II\CIIt 
eritieal llituation and their Vtlry Iivea Ie8JI1 to be in 4aapr.", ' .. 
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8. AQWel'bag' u iDterplation in the Central Legilllat.,. t~ GoYerllDlellt. ~tated 
t~t CbarQl ill tra~t bad befn taken posse.ion of by the Blnldug Duthurltica on 
tJac ,round that tbil \\'al exportod out of the eountry agabult theirordera. .The fRI.-t 
o,f the matter. howevor, is that uuties on this l,'haral had been regularly pnld to tbe 
l'!I'opcTly eonltitutod authorities. Henee there leems no relUlOD why thl tradorl may 
lUlL, be allo\\'ed to export their Chnru. 
. . 7. It il earnestly prayed that in cue return to normal condition under which our 
DIM BlRy be allowed to earry Oil t1leir bUline18 be found impolsible mlpite of the 
Ix'aIt effort. of H. B. M. 'I COlllul·General, ltepa may kindly be taken : 

(a) for the eafe CUltody and diapoaal 01 their r~ ert  b1 H. B. J[. 'I CoDS1Il· 
General, 

(It) for their III. and eulJ retlU'Jl to 1JLc1ia, \ 
(c) for iuue of frelh palsportl to all "OM d~ Indian Traden and Uaelr 

.. "uti 111'110 have 10lt them ia course of revolutioa, 
(d) H. B. M. 's Conaul-General may kindly be approached to vialt Yallbnd a .... 

ar ~lit for UliataDee and BeeMl&r)' acticm, 
(e) Protet'tion of livea and propertl, pendin, arrangement for their IIIfe 

retarn, 
(f) Ezplorati01l of further poaibtlitiea for Dak arnD1ll!lD._ W .... 

Karghalik, Yarkand and their relativ.. in India u beloN. 
Thuling you aDd· lolieitar the flIvnr of yoar IIonOU'1 4IIInI8It auiata... and 

1'epreIeDtation m the matter. 

ltIr. B. Satyamurti : M1iy t take it, f:,"ir, thRt the larest positi01l iI 
tJtat their grievance:; have been redressed or their iraeonvenienees r.8-
.Me(} 1 

Sir Aubrey Metcl'.1fe : Not entirely by any means, but e"orts are. 
beinJl made to impP!)\I' the situation whicb has slightly improved 
aecording to our latest ~ll nnati n  

Sardar ManpJ. Singh: May I know, when the report was last 
received' . 

Bir Aubrey et~l l  : Wn ((et. l'el)Orts p.very week more 01' less 88 
to what )s going on irl Sinkiang. 

Bardar Manral Singh: May I know whether the position is nOw 
improving ? I' 

Sir Aubrey Metcalfe: It is renorted to have slightly improve.d 
during the last. l~  of months. That iR all I ean say. 

MI'. I. latya,m'lIl'tt": MIty I know, Sir. whether there are any out-
.tanding dit'flcultie!l of I!relltr.4mportllnee which affect Indians adveraelYt 
and, if !i0. will Government p.xnerlite the matter to the extent they can, 
for t.he rp.moval of those djfBculties' 

Sir AubreY' XetcnJf( : Govp.rnment are takinll' al1 possible steps h" 
represent.ation to the local authorities ,,11 the t'me ; they have no"nr 
l ln ~ l theh' P.ll'ort'l, mid they will n ~ relax t.hem. 

~  011' ~  ~ 'WATER SUJ>I1LY AT BlDZWADA. R.ur.WAl' 
STATION. 

867. "'.r. It. B. GU'Dta.: (Il) I'll tht'l n r l~ Mf'mhol' for Ra.ilWlIY8 
aware that summer iR generally very Sf!vel'e at ~ v tda  othel'Wi;'e 
known as ' BlazewaCla ' , 



STARRED QOB8I1ON'S AltD ..unrtnms. 

, (b) Is it. not a fact that there is no supply of cold water 011 the plat-
r,orm of Bezwada station during summer (nearly eight months in • 
year) 7 
, (c) Is it a,fact that a representation by the ener~ Secretary of the 
Andhra Desa Railway Passengers' Association of Bezwada was made to 
the District Transportation Superintendent, Madras and Southeta 
Mahratta Railway, Bezwada, about; arrangements to auppl;1 fresh IUld 
eold water t9 the puseDgers at the'station of Bezwada , 

(d) Is the Honourable Member aware that th$ District Transport ... 
tion Superintendent replied to the Secretary, Andhra Deaa Railway 
PUSenll8rS' Association of Bezwada in the following worda " 1'1Jeg to 
remind you that the fare paid b;y the passengers is for their jDurney br 
train. Drinking water is an amenity provided free of charge bytn.; 
Railway Administration, a thing which is not done in molt countriea 
and does not appear to be much appreciated in this country. That the 
water is hot in summer in the pipes is unavoidable and I cannot agree to 
your proposal to provide pots and appoint water-men at Bezwada " , 

(e) I$ the supply of drinking water by the Hallway Administration 
.. amenity provided at their will and pleasw'e, or aCacility which thel 
are ~ nd '0 provide 1 ' 

(fi Is the Honollrable Member prepared, ,to conuder the Deed and 
deRiraoi1ity of attaching to every passenger train a compartment contain-
ing a copious supply of cold and fresh water for the convenience of tho 
travelling public of third class t . 

The Honourable Mr. A.. G. Olow: (a), (c), (d) and (e). I would 
refer thl' Honourable Member to the reply I gave to Mr. Thirumala 
Rao's starred question No. 732 on the 5th September, 1938 . .. ~ ~ .. 

(b) Gove!'nment have no information. 
(f) The suggestiofL is not one whiC!h could suitably he enforaed on 

railways generally. 
Mr. X. S. Gupta : May I a-;k the Honourable Member if be would 

inquire whether the ('mcer concerned is suffcring from fits of insanity f 
The Honourable Mr. A.. O. mow : I suggest, Sir, that is an imputation. 
Mr. President (The Honourable Sir Abdur Rahim) : I do not knOW' 

jf the Honourable l{ember knows that ll,e is ntaking a verl serioui 
Imputation Has he ~ t any evidence in i~ possession for thlA stat8-
n:pnt , 

Mr. E. S. Gupta ' With refel'AnCe to the Rtatement made bv him one 
~n only conclude t ~r  he is lIuffering from fits of insanity. .. 

Mr. PreJident (The Honourable Sir Abdur Rahim) : The Honour-
able Member must not make such imputation. 

Prof. N. G. Ranll'a : Is not the supply of watcr one of the amenities 
sapplied by the railway authorities in order to make third clas. 
tl'u\'l'i1in io:' mOre pOJ)u''lt ani also t,o m'l.kc the railways more paying by 
attracting passengers who would otherwise go by bua semces , 
, The Bonourable Mr. A. O. Olow : It is one of the a ~nities n ~  
iiupplied. 
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.... ~  Baa : With reference to part (cl) in which the 
I,>istriet Traftlc Superintendent says that the amenity r~ ided is Dot 
appreciated in other countries, may I know, Sir, if he has got any 
~ erien e of other tropical countries' 

The lIoDoarable Mr. A. Q. Olow : I do not know' what experience 
he has. 

Prot. K. G. aanga! May I take it tbnttlle Government of India do 
not think that the supply of water is a favour eonIerred on third eJUIl 
~ ~s  , 
',' . 'l'Iae Honourable iI. 4.. G. Olow : ·It is an amenity, and. not a favour. 
" 'Mr. It. Santbariam : May I Itno,v if this matter was discussed by the 
~dv is r  Commitiee of the 1\1. lind S. M. Railway Y , 

" The Honourable j'l!r. A. G. Olow : I am not aware of t at~ 

INCONVENIENCES OF RAILWAY PASSENGERS. 

868 .• ltb'. K. S. Gupta: (8) Is the Honourable Member for Rni.lways 
awate ,that fans are fitted to the Deisel third class coach from Victoria 
Termipus toSecunderabad and other service!! on the Xizam State Ruil-
way' If ';0, does he see the need nnd desirability of pl'oviding IUDS 'in 
the third clus carriages , 

. (b) Is the Honourable Member aware that there are no advisory 
committecs in many Indian State-managed Railways and the Steamship 
Companies plying their steamers along the coast of India' If so, why , 
, , (c) Is the Honourable Member a""l\l'e that no improvements are 
made in the latrines of the third claRS carriages on the Bengal-Nagpur 
Railway and the ~dras and Southern Mahratta Railway in spite of 
definite improvements in the Railways of Northern India Y 

(d) Is the Honourable . Member aware thllt latrines in the Branch 
lines of the Bengal-Nagpur Railway and the Madras and Southern 
Mahratta Railway are hopelessly dark and unfit for a free entrauce or 
exit' 

(e) Is the Honourable Member prepared to see that the third class 
w.aiting rooms at almost all the junct.ion stations on all railways are 
covered on aU sides to protect the pasRengers from sun and rain and alRO 
'to provide or furnish the. with sufficient sitting accommO'dation and 
fans'· ,.,. .. 

. (f) Is it not a fact that third class booking ·offiees are far away from 
the platforms of several stations which causeR great in<'on",enience and 
!iiscomfort to the passengerl:l T If so, will this be rectified in the near 
future' 
. The Honourable Mr . .A.. G. Clow : (a) The attention of the Honour-
~e Member is invitucl to the rl'ply given to starred question No. 142 by 

:Mr. T. S. Avinashilingam Chettiar in this House on 12th August, 1938. 
(b) Government ore aware that railways owned and managed by 

lDdian tl~t~  have n ~ constituted AdvisGry Committees. The matter 
i. Oue entirely for t ~ r discretion. That part of this queiltion wllieh 
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refers .. to Steamship Companies should have been addressed to my 
RonoQrable colleague in charge of the Department of Commerce. 

(c) and (d). ~ "ttelltioll of the Honourable Member is iDvited to 
~e statement laid on the table of the House on 3rd September, 1937, in 
reply to starred qUEljltJOn No. 303 by 'Mr. 'Amarendra Nath Chatto-
padhaya. 

A copy of tbis question &Ild its anW8er will, however, be sent to the. 
Agents and General : :l li e~s  Madras an:! Southern Mahratta and 
Bengal Nagpur Railways, for such aetion as they' may consider desirable. 

,(e) ane1 (f). ~ e ti ~ of r~vidinll conveniences of the nature 
r e~erred .to ill constantiy before ai v~  .Administrations and st~ s ate 
e n~ taken to i r v~  matters to the extent of the fund:i ~v la ~  

'rhe -Honourable r ~  her will. reali!le that t.hese, i l r ve ent~  mvst" 
necessa!"ily be gradullI, and that ~ l le  of specilll hard'lbin are best. 
r ~ t to the notb:! of Railway Adm:Jlistrations through t ei~ LO:llll 

Advisory Committees. Oo'."ernm!'nt havp. no information regarding thf'l 
actual distance of third claSH bookinll CffiC6111 'from platforms, but are 
aware that they are mllre distant ~t some stations than at others. 

Prof. N. O. Rang".l : IIave Government inQui!"ed from the !1uthQrities 
Of the, Nizam 's State Railways 11.'1 to the expp.nses they had to in'cur in 
installing electric fan!; and their experience of their working f 

The Honourable Mr. A. G. Olow : I answered that the other day. 
Prof. N. G. Ranp. : The Honollrnble Member said that whether Or 

not to constitute the Railway Advisory Committeeq was within the dill-
r.etion of the raihvay authorities concerned. Will the Hononmbltt 
Memher ~ nsir r th" neRirability of adrlressing the railway alltho!"ities 
concerned and sll e~ ~ to them that Raihvay Advisory Committeell 
ought to be appointed' 

The Honourable Mr. A. O. Olow : This Railway is not under the 
Railway Board. It iii u State Railway. 

CONTRmunoN BY THE UNITED KINGDOM: TO CERTAIN POLITICAL EXPE.NSEI. 

A69. ·Mr. Manu Snbedar: (a) With reference to the renly of tho 
Secretary for External Affairs to starred qucfltion No. 168 on the 12th of 
August, 1938. tJUlt the qlleRtion of th{' Mntl'ihution hy the United King-
dom to certain Political expenseS'inCll'l"red abroad from the revenues of 
Tndia was under consideration, will the rei~n Secretary state which 
of the heads of expenditure in the Department of External Affair!! lire 
IDlder conRideration Ilnd negotiation bE't'ween the Government of India 
and ,the UJ;lited Kingdom , 

(b) What relief blls been promised, Ilnd from which date will such a 
~elie  come into era~i n , 

(c) If the negotiations have not coneluded, who is conducting these-
~ tiati ns Rnd when .are they expected to bear fruit' 

.ir Aubrey Ketoalfe : '(a) The Honours,hle Memhel'.<'in framing hi. 
question. haR is t t~ the reply which I gave ttl stsvred e t~n 
No. 168 on the 12th A agnat, 1938. (Several Honourable Kembel'll were-
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talkingamo,ng themselves at this stage.) On a point of rd~r  SiP,-
?rlany Honourable Members are talking, and there is so much n ~ that 
I- can hardly hear myc;elf. 

Mr. Prlli_ent ('fhe Honourable Sir Abdur Rahim): Honourable 
Members ought to observe silence. The accoustics of the Chamber are 
already bad, and if HClllourable Members go on talking among themselves 
while the proceedings are going on, it is impossibl& for anybody to hear. 

SIr Aubrey KetGalfe : What I said was that "the question of • 
contribution by His MajE'sty'. Government towards the cost of the Political 
Agency at Muscat is ut present under discussion with His Majesty's 
OOvernment". I may 110W add for the information of the HObe that aU 
items of! expenditure in the Department of External Affairs which are 
eoncerned with Diplomatic and Consular Representation in Iran aud in 
the Persian Gulf are aillo included in those disculISion between the Govern-
ment of India and His Ma.jesty's Government; 

(b) No relief has ;yet been promised ; 
(c) The discussions are being conducted by correspondence. 
lIfr.- Manu Subedat' : Are Government aware that for many yeara 

past Indian popular opinion has held that some of these charges, if not all 
of them, should properly fall on the United Kingdom treasury, and not 
on the Indian GovernJuent unanees. 

air Aubrey Metoalfe : Certainly, those views have been brought to 
the notice of the GO"'-I'lmment of India for some years. I said that the 
other day in reply to loJ10ther question. 

Beth Govind DaB: Have the Govemment of India retlommended any-
thing in this respect f 

Sir Aubrey Metcalf. : I am not in a position to Blake public at 
present the recomDlendlJtion which the Government of India. have made. 

Mr. T. S. AvinashlHngam Ohettiar : When do they expect a decision 
i.II the xnatter , 

Sir Aubrey Metcalfe: That I cannot 88Y. 

Loss TO INDIA nUB TO TIlE SINo-J.i.PANJ!lSB W AB. 

870. ·B&bu Baijnath Bajoria: Will the Foreign Secretary be pleased 
to state : 

(a) the total cost to India on account of the Sino-.Tapanese Warj 
and 

(b) the detail!! of loss of Indian life and property in China due to 
Sino-Japaoese. War' 

Sir Aubrev Metc!\l1e : (n) Except for the payment of approximately 
Ill. 1,08,000 for the l'enatriation of 789 British Indian lJubjeets from 
Shantr-hai to India, Lhe Government of India have not incurred an, 
•• pt'-rld.itm't' (l)n IlI!!'t)Ulli- of the Siuo-Japanese War. 
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. (b> I would refer to Honourable Member to the rppJiP8 ""hiel! I gave 
in this House on 31st January, 1938, and 11th February, 1938, to Messrs. 
Badri Dutt Pande anel '1'. S. Avina.shilingam Cbettiar's starred qU3stions 
Nos. 20 and 205, respectively. Since then Government have received 
no informatioD of any iUrther· 1088 of Indian life 8Jld property. 

UNSTARRED QUESTIONS.AND .. ~  

CoNSTRUCTION 0., A. SHED ON THE INLAND PuTPOBII 0., BA.REILLY 
JUNCTION. 

40. Maulvi Abdul Wajid: <a) Will the Honourable Member for 
Bailways please lay on the table the report of tbe progreas, if any, made 
in the construction of the shed on the inland platform of Bareill,y 
.Junction t 

(b> If no progress has been made, will the Honourable l\lembel" 
state why tbe construction bas not yet started, despite the fact that 
sanction to it was accorded a long time ago , 

The Honourable lIIr. A. G. Clow: <a> No. 
(b) The question of the order in whicl1 "'ork!! of t1lill type are to 

be eoxecuted is one lying within the dillcretion of the General ManaL{cr., 
East Indian Railway. ·who reports that the construction of this work is 
illcluded in the 1939-40 programme. 

CONSTRUCTION OF A SRIIlD ON TRE INLAND PLATFORM OF BA.REILLY 
JUNCTION. 

41. Maulvi Abdul Wajid : ·(n) Is the IJonourllble the Ral1wny 
Member aware that. important trains are taken on the inlnnd plaiform 
at Bareilly Junction during the day time, when the usual tempernturo 
.. about 115 degrees in the shade f 

(b) Are Government aware that the passenlrers, especially chiln.rcn 
.and ladies, are put to the greatest trouble on account of the platfol'll1 
lIeing open T 

(c) Is it II faet that there bllve been heat-strokA cases, as the pns!'Icn. 
flCr" Imve to 'nit for the Punjab Expreu which comes :1t 1-15 P.)!. &lUl 
tltat no water is available promptly , . 

(d) Is it also a filet that one child dif'd during May, ]937, lind thRt, 
-during the rainy season, pa!!sengers have either to get tbemscl\'e!l 
<lrenched or run for the train T 

(e) How many representation!!. if any, have Government recrh-cd in 
this connection, and with ,vbllt reRult , 

(f) Will the ITnno11rllhlc Memher kindlv stllte wlll'n the AhAt'! ,vill 
be complet.ed and. it po!'l!'lible, tlle IIPTIroximate dllfp.' Do OOVl'rllml'nt 
propoRc to dirE'rt the EMt Tndilln RfliJWIIV Rnthorities to l e ~ thllt ita 
constMlction is expf!ditf'd ~ mnett liS ~sl  , 

(!!) Will the ITono11rnhle Ml'mh('r Inv the r~ l  of t ~ RIIAt Tnr1i"n 
Railway AI?l'nt on till' tlll11e 111111 inti llt~ fhl' nll~e from time to timA 
8S to the progress mad(l on OIl' sllcd conRtrllction , 
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(b) Do Oovern"lncnt propose to tako Ileccslary steps in this con-
nection' 

The Honourable Mr. A. G. Olow: <a> I am aware that important 
trains ~t  at this platforlij, but do not a re~ that ~  usual te erat r~  
it; that given ~  the Honourable Member. 

(b), (e) &nll. (d). Government are aware that the absence of cover 
results in diseomfort but have i'p.ceived no particulars of any cases of 
ht'at stroke. 

': p.) Cone, so far as can be traced; construction ~ not yet com-
~~~d  

. '. 

(f), (g) and (h). 'rhp. n r~ le Member is re ~rred t~ the reply 
gi.'\"en to part, (b) of his preceding question. The .nl&tter' ~es not! 
ar.1pear to bc of sufficient importancf" to warrant periodical reports to. 
the' House. 

REPRESENTATION REGARDING DUPLICATION OF THE DEHRA DUN ExPRESSES. 

42. lrIanln Abdul Wa..iid·: (8) Is the ~ n rn le tho Railway 
lfcmb(!l' 'R\Vare that a llUblic ,rcp.roscntntion is pCllding with ·the Agent 
and the Dh'isional Superintendent, Moradabacl Division. East Indian 
Railway, regarding the duplication of the Dehra Dun Exprcss (9 Up 
and 10 Down) during the fonr month!! of summer, w11ell there is extra 
rush of passengers for Dehra Dun, Mussoorie and liar(hvar , 

(b) Is the Honourable Mcmber Rware tllat it is not. possible to 
ac"ommndate the assen~el"  especially during the months of 1\Iay, 
June. July, and August.. in the third and nter ediat~ class compart-
ments, which are extra full' 

(c) Do Government propose to COn!lIider the nf'Ce8sity of int.roducing 
from the next hot weather season n' <1uplieate Doon Express from 
Luclmow to Dehra Dun for the month!! mentioned abpve , 

(d) Do Governm(mt prOf)ORC to try to find out the nature of rush and 
the nllmber of pRflsengf"rs Jefthpl1ind e\rery day durin!!" the month!! of 
Mily .• Tunf'!, Rnd Jtrtv, in ·the n~ rl nre l  pal'tic111nrly nt Imcknow, 
TInrdoi. BnlnmAll, Shahjahanpur, Bareilly. ?iloradahnd. IJaltshar June-
tiort stati on II, etc. , 

(e) wm Government lAY fhe reply of the' EMt JndiAnRail\vay 
Agent on the tahle at nn earty date Ann the opinion thereon' 

The Honourable Mr. A. G. Olow: (a) and (b). No. 
(c) and . (d). The drawinll un of r&ilwav time tables is a m'ltter for 

Railway AdminiRtl'ationA to nODAider. I will. however. send aeopv of 
tIle Honourable Member's question to the ~neral : :ana~r of IlIP East 
Indian Railway for such action as he mayoouid.er Decessary, but do Dot 
propoae to rall for 11 reply. 

(e) DOf'!'R not II rille .. 
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INOONVENIENT TnuNas OJ' THE DBLHI-LliCKNOW ExPRESI. 

48. Maulvi Abdul WaJid: (a) Will the Honourable the Railway 
Member please &18to whethol" the Delhi-Lucknow Expresa is only meant 
for the two places, ie., Delhi and LuckllOW, or also for the intermediate 
ltations , ' 

(b) Are Government aware that it is the only train which runs 
direct and has proved very popular with the travelling public in thil 
area' 

(c) Are Government aware that the titnings of this train are very 
bad for the important stations lying on its route' , 

(d) Do Govel"Dment intend to impresa upon the East Indian Rail-
way auth\)l'ltitlll till) ulh!el> .. iLy of milking the timings of thia train suitable 
to the people of the intermediate stations also f 

(e) Will Government please state if: they intend to see that the 
timings are so altered as to be convenient for Sllllhjahanpur, Hardoi, 
llareilly and Moradabad st.ations in addition to Luckno\v , 

(f) Will Government lay on the table the reply' of the Agent, East 
Indian Railway, Oft fhi!! matter' 

The Honourable Mr. A. O. Olow: (a) The train is intended to serve 
all the stations at which it is booked to stop. 

(b) I am prepared to accept the Honourable Member's statement 
On this point, 

(c) A certain amount of inconvenience is doubtless experienced by 
pllssengers entrnininJl and detraining at intermediate stations during 
the nigb,.t. 

( d) and (e). I do not see how this could be achieved except by, 
lI11bstitutillg' a day train for tlll1 nil!ht train and this may not be a desir-
able step. The Honourable M.ember's question and' this answerwiIl, 
however,' be forwarded to t.he General Manager, East Indian Railway, 
for consideration. 

, '(I) A!: the matter is ODe lying ~it in the competence of tile General 
.anager. I do not propORe to ask for' a reply, 

STATEMENT BE PREPA,RATION OF StJM:MARIES OF OPINIONS 
ON BILLS. 

, ... Pretident (The Honourable Sir Abdur Rahim) ': Oi-"er, order. 
lIonOl'trable 'Members will remember that the other 
day I promised to take into consideration the 'recom-

mendation made by the Select Committee on'the Matott" Ve'Jiicles Bill. 
1'hey passed ,a Resolution to the eRect that summaries of opinions in 
eases where Bills are circulated for opinion by executive orderand 
lIlemoranda l!equired by Select Committees in oonnection with Bills; 
tahular statements settinlf forth side by side the orilrinal enaetment' and 
tbeamendments proposed to be mue lihould ~e prepared and supplied 
by the Legislative Assembly Department. I r ia~ l ithllt I would 
consult the Leaders of Parties in the House, and then, if nece888lj, I 

12 Noolll. 
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would take, up the matter with the GOvernment. I consulted the 
]A,aders of Parties ineluding the Honourable the Leader of the s~~ 
and they are all Unftninlousty agreed that t ~re should be no ehange in 
the present practice regarding the preparation of summaries of opinions. 
Tbe present practice is, as regards BIlls circulated by the order of the 
lloutle the lIummaries of opinions &l'e prepared by the Assembly Depart-
ment, and, as regards Billa, the circulation of w:hich is ordered by en-
cutive order of the Government Department concerned, they themselves 
that is, the Department concerned, prepare summaries of opini(lns. 
The Leaders of Parties advise me th-"t tl!-ere should 'be no Cba.nge in that 
pl·ar.tice. Himilarly, as regards ml'morandum to be atta,chEld to Bills 
sbowing the original enactment and the amendments propdsed; that also, 
•• cording to the Leaders of Parties, if it is to be prepared at all, should 
Jlot be prepared by the Assembly lRlpartment. Then, the ~ader of the 
liouse agreed to cOllBider whether th!, Government will, in ~ t re  pre-
JlIU'e such memoranda and supply them t9 the Members, and he has pro-
Dlised to inform the liouse in dua course the decision of the GoVEn'D-
JOent on that point. 

The Honourable Sir Muhammad Zafrullah !thea Le~der of the 
House) : Sir, may I make submissions on two matters. As regards the 
one that you have just mentioned, I mar say at once for the information 
of the House that Government have consldered this matter of the pre para-
~ rl of tabular statements, whenever they may become neces.iJary with 
reference to amending Bill, showing what the original provision is that 
.is sought to be amended and in what manner i~ is proposed to amend it. 
I mR.y assure you, Sir, and through you, the House, that the Department 
concerned will alwaYfi do its btlst: to supply statements of that kind. 

STATEMENT BE CRITICISM OF PRESIDENT'S RULINGS. 

The Bonourable Sir Muhammad Wra11a.h Khan (Leader of the 
Enuse) : There is another matter with regard to which I wish to make 
a submission, and it is this. I have this morning noticed a statement in 
the press purporting to be On behalf of the Leader 9f the Opposition 
Rnd the Honourable the Leader of tbe Nationalist Party with reference 
to the r lin~ that you gave on Monday last concerniqg what happened 
on the preVIOUS Thursday during the course of a division when the-
Honourable the l)eputy President was in the Chair. I got into touch 
with the Leader of the Opposition and would have ~t into touch with 
tbE.' Leader of the Nationalist Party if ~e had been here earlier-I notice 
now that he is in his place-and all I want to say at tlae mOJilent is that 
~ propose to make a statement about this matter, with your permission. 
tomorrow. ... 

Mr, B1l1d&bIaai I . . DeIat (Bombay Northern Divitlion : Non·Muba .... 
JIiIIlUan RlIral) : I had a conversation with the HOl!JrOunble the Leader f)r th. House is reference to the atatsnellt whioh he purports to be from 
DlJ'll8if and my ·!Mnour.aD!e friend, lIr. n~  I lI'tate to the House that 
•.• have ...- tJaM lltateJPeDt. ... d, mao far as By .tatement may be 
... ~ th. Leedilrof the Bouae,.lwiU ... your leave to lbab pob 
~e t _iob ~ b, I'equired by NUOIl of ally rMlltaras he tnay .... ' 



l1RI'rIOISM O"1'I&lCfII1UBN'l'S BULINQS. 

Dr. Sir ZiauddiD Abmacl (United Provinces Southern Divisions: 
~~a adan Rural) : We have also swallowed. buiraloes and elephants 
W.1thQut any protest, and I should very much bke that the Honourable 
the IJeader of the House may consult the opinions of other parties also. 

Mr. A. Ailggan (Benpl: European) : It was with the greatest 
astonishment that I read in my newspaper this morning the statement 
referred to, and I wish to associate my Party with the Qbservation of the 
llonourable the Leader of the House that a statement in this matter is 
required. In the meanwhile, 1 would .assure you of our unabated COll-
fiu\\Jlce in 10U and your conduct of the proceedings of this lIot!Se. 

Mr, M. S. AJiey (Berar: Non-Muhammadan) : If, after the state--
lnentwhich the Honourable the Leader of tbe House proposes to make 
t'Cimorrow, I think it necessary to make any statement, I hope. I sh,all 
have your leave to do 80. 

THE MOTOR VEHICLES BILU-cotltd. 

Mr. Preliden~ (The Honourable Sir ~d r  Rahim) : The House 
w.ill now resume consideration of the Motor Vehicl.. Bill. 

The ·question is : 
" That elaueo 42, as amended, stand part of the Bill." 

Thc House ha.s already pronounced its ver,dict on amendment No. 300. 
Thc.:.rcliult of that is that a end ~nt No.7 on Supplementary List No.4 
is barred, as also amendment No.9 on Supplementary List No.6 . 

.Amendment No. 1 on Supplementary List No.9 was not moved. 
l'tIr. 1' .•. 1&11188 '(Madras : European) : I move: 

" That pa:rt (") of ~la  (1) of elau.. 42 . of the Bill be omitted." 
r anl bound to say that I feel on this amendment that the small Groups 

At this end of the House are rather in the position of the troops which 
were engaged in the charge of the Light Brigade. They had cannons to 
the right of them, cannons to the left of them, which volleyed and 
thtlmlered ..... 

The HonoUJ."&b1e l'tIr. A. G. Olow (Member for Railways and Communi-
eat.iollR) : " Some one had blundered." 

Dr. P. K. B1IiDarjea (Calcutta Suburbs: Non-Muhanlmadl\D 
TTl'ban) : Blunder on the part of Government and the Congress I 

Mr. P. 1:. 1&QU!1 : I quite agree, but it W&l a magnificent blundel' 
and carl'jed on with great courage. Sir, I know that a number of Yem-
hers of other Parties are in sympathy with the objects of thia amend. 
ment. In fact, BODle of the :Members of the Congreas Party have ihmn-
selves tabled amendments which soften the rigour of the clause &8 it 
now stands. But owing to the importunities of the Member in charge 
01 the Bill, I expect they wfil not move these amendments. When I refer 
to thll Ilember iD charge of the Bill, I am. merely referri .. to lilY Honoul'-
able friend, MI'. Satyamurti. The Honourable .Mr. Clow has at le~ 
on this claulle entirely ~ di ated his ulual judicial C4Jm IUld .. beina-
pidtd by AI' future Finance Kember. I ahould not refer to !lonou1'-
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able Members as buffalOes, but it is a fact that the 'discipline of the 
Congress Party is such that when the Leader, or father, of that Pal't7 
ays ' turn', they all have to turn. I notice that some of them t ~ 

·very yery slowly and others with a· certain amount of most appaNnt dIS'-
comfort, 1 am bound to say that I feel very sorry for those indh'irlual 
:MeJUbers who are in sympathy with us, wIlen they a,re having to walk. 
illto the lobby with the apostle of freedom, 

Now, I am not going to repeat the general argument I used when 1 
opposed clause 42 altogether in regard to the fixation of maximum and 
minimum freights and rates. I then said that we oppot:ed this principle 
beeause we thought in t ~ first pla.ce that it was far better ~ leuve the 
fixation of rates to the ordinary play of fair ticonomic compet.ition, Thol'o 
I am suppurted by my friend, Mr, :Manu 8ubedar, Secondiy, there ill a 
point to which I, would like to draw the a~tenti n of the House and that 
is the extreme difficulty which the Provincial Government will experi-
ence in enforcing this power if it wishes to do so. If my Honourable 
frieuu, Mr. Ciow, wants to find a11Y argument in favour of that pumt, I 
would a./!ik him to read Bome of the speeMeswhich have been delh'ereu 
from the Treasury Benches by colleagues of his in other departments. I 
realise thl1t we arc fighting a forlorn battle in this matter. The lIon-
ourable Members of the Congress Party, I believe, are in favour of the 
State control of means of production of most means of transport, so that 
anything which tilrhtensthe control of the Central Government or the 
Provincial Government over the motor industry is in accordance with 
their own policy. I was a little puzzled by the insi::.tence of my Honour-
able Idem\. Mr. Clow. on t.his matter because the claulle which I am now 
seeking t.o 'delete jij rendered far worse by the swlden acceptancE' of an 
a end ~nt moved, I think, by my Honourable friend, Mr. Chettiar, adding 
to the considerations which the Provincial Government would have in mind 
before uaing these powers, reference to uneconomic competition et ~en 
motor vellillles. Then I did reUlember that ,we have,on previous a~i n  
accul;eu the Honourable Member in charge of, Communications of some.-
1I,hlit socialilltic tendencies. 'I'his is the first Bill of any' considerable size 
on which Mr. Joshi has been 80 silent. His" indirect" influepce upoa 
the Honourable Member fot: Communications is so strong that there is no 
need for Fim to speak. I suppose what ~ happened to Mr. Clow is this. 
He found him!'lelf in charge of Communications. Looking round his de-
partment"he saw railways under State control, broadcasting under State 
control, Post,sand Telegraphs under State control and, suddenly, he saw 
the motor industry and he decided that that also should be brought under 
State control. Mr. Clow knows perfectly well that when he begins to 
walk down the slippery slope of socialism he can never atop half way. 
Now, he is very near the bottom, thanb to the agsistance of the Congresa 
Party and, in particular, of Otll' future Finance Member. That also elt-
plains Professor Ranga'8 eomparative silencp. unlike the fan of Niagl'a, 
be n'ever freezes into silence ; they do once in four years. But I am bound 
to say that Mr. Clow's gain is the House's loss, or else we would have 
liSltencd with, very great inUlrest to. the arnusinlr and sometiJ;nes irrelevant 

~ee es of Prof. Ranga and b.iFl l'atber t'.onservativt'I colleague, Mr.-,Joshi;" 
j 8 far,aII this clause is n ~ ~d  I have. already, said that in view' ()f the 
'aini!l1tbDent' wbieh 'was accepted a'ild 'Which erlended' the considerations' 



which have to be in the mind or may be in j;hevW:td of the; Provincial 
Governments in using this power, this la~ is much more objectiOll8.ble 
tha.n it was when we Drst began this Bill. I suppose in the wor$ ofG. K. 
ChestlU'ton, Mr. Clow said to' h.imsel.f: I am getting rather tired of the 
motor industry. The constant moving of amendments wbich 1 know will 
not be carried irritates me : 

" until ODe d&7--aDd men unbom ahaIl l'lUI it : 
Motor traasport bored him. a.ud he slew it." • . ~  

Well, if he wants to do that, the best ~ is to oppose my modest 
amendment to delete this part of the clause it~ e assistance of his friends 
of the Congress Party and to ba.nd over the motor industry to the tender 
l~ ies of the Provincial Govemments--I am making no invidious wstinc--
tion between one Provincial GoveJ'Dment and another--for the purposes 
of my argument, they are all perfect-with tremendous powers in the hands 
of those Provincial Governments who wHl have control over the fixation of 
freights and rates but will have no control over the fixation of lreightg 
and rates of the other competitive system. Ther$re I hope thll.t the 
House will accept my a end ent ~: . 

Mr. President (The Honourable Sir A:tRlur Rahim) : Amendment 
nlovecl : 

" That part (it) of lub-illause (1) of clause 42 of the Bill he omitted." 

Sir Abdul Balim Ghumavi (Dacca cum MYroensingh : Muhammadan 
Rural) : I am very grateful to you, Mr. President, that I have caught your 
eye and got a chance to speak. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member must not say that. 

Sir Abdul JIalim Ghumavi: Thank you very much. I oppose this 
amendment. I was wondering these three days why our Europe .. 
friends of this European Group who are here to protect the ves!:::, 
British interests and British interests only are telling us how t e : ~  
feeling in their heart for us, how they were feeling what this Satani ' . 
Government is going to do about this Bill, how the industry will im-
prove if un this x:estriction is allowed and still the Oongress is in league 
with the Satanic Government and ruining the country. It has given 
me considerable amusement all the time. Sir, hypocrisy has no end. You 
are hbl'e only to guide and to protect your interests and for nothing more 
and nothing else. You are here only for that, and you have not done any-
thing up to now to protect the Indian industries or to support them. You 
have done all that YOll can do to destroy Indian industries and to destroy 
everything in its progress . 

. Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
IIble Member must address the Ohair. 

Sir Abdul BaJim Ghumavi : Why is there this opposition to this 
dause 42 T The cat is ont of'thebag. There is a aub.:ela11Be (;i) to this 
clause 42, which my friends, the Europeans, are opposing today ; it ia 
this: 
.. h 1II&1dm1Ull. or 1IdDimum. tRill or fnlgldil' for ..... ea.riiagae awl pabUa =1'1 ~ ~~ tla atrla ~tt e ~r v aee or wWdD ~  aNa or au. AA7 l a~ 
L871LAD .•. :J. ',.1 ' .. ..... .' 
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:(l!It .. tft.ct.t, JlaliMi QhMnMi.:} 
" ~  fa :tfre 'pinllh "4tMcft is stfttgfDt them. They ra e et~al d 
:atYB6'ildft'ilttite-friend, Mt. Ja,me8, lias :tneiition-ed it tOday-that 0'II1r 
t1le othr .aiy the Horitkttahle IIi. Clow'8 Colleagtte opposed this ri : i~ 
Hi m, Bm to C()htroleoaidltl tr&.fftlt The ;vhole thing in .their irri1Nf 
was thiH: what' will happen in the Select Ctnrittlitte(l· w'f!.en tha:t Bin 
'comes in November if this prmcip'te ()f 1lxing the min1umM a11d 1M"tiiuu1Tl 
to avoid rate-war is accepted today' Whllt; a.nswer will they gi"e then 
qll tht Hill i ~e  hWi.ve been ~ t t  and nail for the last 
fOUF years Y Sir, they ~ t at they are, tbe friends of India .... 

Mr. Presiddt (The J;Ionourable Sir Abdur Rahim) : This is an' 
fl'tilend'ment to clause ~t at is, it is all about roads ana railways. 

Sir AbduIHa.lim ~ avi : Sir, 1 have with me Act XIII of] 930 
amending the Indian Steam Vessels Act of 1917 giving powers to Gov-
ernment to fix, the maximum and minimum rates for Indian vessels. 
That Act ill in existence. The Government is now fixing maximum and 
minimum rates for the ~ t r transport. The fixing of maximum and 
mininlUnl rates is already i:b exisYlnce for the railways; the only thing 
ItO'" left is the fixing of the maxitnum aDd minimum rates for the coastal 
traffoc,-hnd that ill what is pinching tl~  They say to us : "oh, if 
you dotJlis, if we 8#l'ee to this clause 42 of this Bill, we are going to ham-
:per motor tr~e .. we 8.l'.e Plltting all sorts of obstacles to the improvement 
ol our n~iai l  industries". lD. theirIDin4, however, exactly contrary 
is ilie eiise. They want to (}ppose this for their (}wn elle i ~n t for us. 
They are afraid that the sale of the petr01 wilt be tess 'Il,Dd tess. 'rhey 
Itte here t.o j)roteet tne foreign interelit, and the foreign interest is petrol, 
and the sale of more and more motor cars, et cetro, ; they have nothinlJ 
to do with the national interests-the Railways .... 

.... P .•. i .... ~ We don't protect the japanese interests T 
an·ji»dulllMiDi G1iUfia.tt : "tou da r te~t the Japanese interest-

i. ~ l t anr, ibte.-est. Sir m, friend. Mr. Grifttths,. !Dade a: very gOdd 
t ~  He ~sltia t~tit  ,for bdd '(/ sitka'" ~  itbt give this pb'\fet int? t~ 

WilMs of tM P!Jovmees. Thltt would only help to destroy motor trafBe, 

fl'" tl ihen the 1la.i1ways w1l1 be again dOing what they should 110t do. ly at~ nalist lrienlls the other day also jbin.oo with them without 
~i i  over the ttJ.att,er. 1I1y itt rltl:l ~ friend Mr. Som, condemned 
the 1181lways. NHw- if the Railways were not In existence today, 1 
would have seen ~ the inotor buSet!I treated hini. Sir, seven hundreil 
Crorf'; 0' rupees wdrthof. national assettr-the Railways-my friend 
MI'. Som would ignore, and he wou1d take into acCount only the feo; 
thom;und employees of the motor lorries and die rnotor-bus owners be-
e&l1Re, t.Jlt"y are a gl'elit national asset, aoeording to Mr. 86m. Mr. Som's 
condemnation of the Railways was unjusti1lable, aild that shows his colossar 
ignoranec. . . . , 
Dr; P ....... je .. : He- nde ~d net the ail~a s but the 

lilaJtagemimt of the Railwaya-he saia tbM the management was unjusti-
ftnble. 

Sir AW1II BaIim ~: He .how .. Dis igJIorllDCe bf the 
i ~ t  of fhl§ RltHfayl. 8ft, tfJie .out/! On}; a ~e RIlU'W'ltt 

Report supplied to us year after year he will find from tIlP. ;;«fo1Ji/>giitJlifilr 
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of thiH ~ l  ,statement after atatementuaade on the floor . of the 
House by the Riiilway Member. Every I\ItaUimetlt his beeu carried out 
and the management is getting better and better-I do nt5t say that thei 
i ~ w(Jl'king it very er ~tl  but I must admit that it baa.Meo fat.· better 
than "'hat was before. And, Sir, the difficulties of the ra.ihraya and,of .the 
motor tra.ffleare very different. The t t:~ es take the asse ~rs and 
drop tJlem from door to door. The Railways Cannot 40 that. a ~ £1)1' 
inlltnuce a motor-bus which has got a license to carry, l6 p'assengers. , ~ 

it ,vouJd never pay them to carry sixteen, ~rs  and unles.<j thei 
carry rlouhle the number they lose. The l e ~e does not permit them to 
do so, but they compete with the RaiIwaysHby taking more passengeri 
th8n their license permits as otherwise'they CAnnot exist. Mr. Som gave 
the nstal ~e of the Oalcutta Tramways. May I point out that the Calcutta 
tramwaYR and the Calcutta buses run on the .ame lines as they carry pas-
sengerH from door to door. The Railways canllot do that. And then the 
Railways are carrying out improvements whieh they were not doing be-
ft1re. II!! I. 

An Honourable Member: Since e~~  I, 

. Iii' ,Abdul Balim Ghuzna:ri: SiMe the' found that they !lad to 
do it. Sir, t ~ third class railway carriages are much more comlfortabl. 
than the motor buses. 

AD Honourable It&mber: Have you travelled in them' 

. Sir Abdul Ita.um (Jhumavi: I did travel by third cla88 compart.i 
~ent  (Interruptions.) 

JrfI'. Pl'eIWeIIt (The Honourable Sir Abdur Rahim) : Order. order., 

,.ho Abdul tialim Ohuznavi: Now, Sir, my friend, Mr. ;Jame., 
i ~n  tc, the Honourable Mr. Clow said day before yesterday: He liaid 

that the Honourable Mr. Clow should be grateful to the EurOpean Group 
because J!.e io;: sitting there today as a Communications Member due to thefit 
efforts. What he meant was that they were responsible ftJr the ·crei.t1c)t1 
of tho Communieations Department. 

, .1'. P. II. JameS: Not quite responsible; but we made the first BUg--
gestion. 

Sir Abdul Balim CHnuDavi : That is not correct. It was the Acwol'th 
Committeo which made that suggestion in 1931. 

"r. P .•. lames : That was not a suggestion made in this House. 

Sir Abdul Balim G:b:t1mavi : It will be very unpalatable, but truth ir 
U'Uth and I will.peak: it today. Sir, a conspiracy was made by the ~ r 
pean Group to take away the railways from the hand of the Indian Mem-
btu' and. therefore, they wanted to link it with the Communications De-
.,.rtment. It was for this reason that the Communications Department 
was. brought into existence. 

, Mr. Preatdent, (The Honourable Sit d~r Rahim) : The Ht)nnilfi. 
able 11ember must addresk himself to the proviBiont Of the amendillent 
~  '. 'J,'hc ~~ ~r a te  Member ,iit l?'otno'; making ,Ii speech: oft. i ~ ."",,, 
tien fr,r. t4e con.uleratiotl df ttie BdL . '.'" 
LS1u.An .... 
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'::: Sir, Abdhl HaJim Gh'lii'Davi :'Sir. I was just replying to the interl'up-
tion o£ Mr. James. 
'! ,x.r; ~ t (The Honourable Sir Abdur Rahim) : The Honourable 
Kember 'Dlustaddress the Chair. 
:,' Sir Abdul Balim Ghumavi : Very well, Sir. I oppose the amendnlent 
proposed by Mr. James because I say that it is absolutely neCCt:lSal'Y to fix 
tlw maximum and minimum rates. 'fhese rates have been fixed by au A('t 
in the case of the lnaianwater transport and it is necessary ab;(l that 
the maximum and minimUlI{. rates should be fixed in the case of motor 
transport. 8ir, I 'will cone-Iude by saying that we are all very gt'ateful 
til the Ilonourable Mr. Clow for giving such close attentiol1\ and serious 

sid ~l nti n to this Bill which is now before this House. Sir, 1 oppose 
the umenument. ; 

\ 

Mr. Sham La! (Ambala Division: No.n-Muhammadan): Sir, I 
oppose this a en~t  I think it is not a question of the merits of 
the amendment but what\;is being resented is this : why the Govern-
ment has accepted the ~~ ress suggestion' And the European 
Group perhaps think that the Government would always be on their side. 
The European Group do not realise that the Government is an intelligent 
Government. Sir, when Ireland got its freedom and became 
independent, the Irish people asked the British Governme,nt what they 
were to do' And the English people said : "There is no place in 
England: you live here and settle here". So, the European Group 
;must realise that, after all, they will have to settle with us. There is 
no conspiracy between the Government and the Congress. It was the 
Co.ngress suggestion that was accepted. An appeal is being made to us 
in different ways. Weare being told by certain people from the 
Punjab and Bengal that powers are being given to the Provincial 
Governments. There is the Sikandar's Government iIi'the Punjab and 
there is the Fazlul Huq's Government in Bengal. Why are you giving 
powers to them , 

Mr ... S. Aney (Berar : Non-Muhammadan) : We did not say 
that. It is far from our mind to say anything against any particular 
Government. The question is whether the Provincial Governments 
should be armed with these powers or not. It is an abstract question 
entirely independent of its personnel and you should discuss it as such. 

Mr. Sham Lal : I say at once that the Members of the Nationalist 
Party havti not said anythinJr of the kind and I do not wish to impute 
motives to them. 1 was only saying that people have appealed to us 
in various ways and' not the Membcrs of the Nation8.list Party. So far 
as Mr. James is concerned, he does not want the power to be given to 
any Provincial Government at all. He is not at' all interested in the 
Provincial Governments. Ire wants the Transport Advisory Council. 
He rt>RliReR that. there must be Rome co-ol'dinitting authorfty and what 
he wants is that there should be some Transport Advilory Couneil. 
What is the constitution of the Transport Advisory Counoil' By whom 
are they ,to be appointed' What are their n ti~~s  All these 
particulars he has failed to give UI. What b.e wa.nt.l la, that tbe powers 
should be centred in a Transport Advisory (louneil:' tlle: members of 
whiQb may be n ~  the Government of India and :r t ~  by tbe 



Provincial Governments. He has also resented t ~ l n ~ ei  ~~ line  

But May I ask, the Honourable Mr. James what' he has een ~  us 
and what is his idea'1!.OW' Sir, I had' no mind' to make a referenee ii) 
it irrespective of the; hct whether he was in support of clause· 42 ot 
against it. So far as the CongreSs' Members are concerned, it is their 
own' 'amendment and they feel about it. What t ~ want 'is that·· the 
Provincial GQvernments must have the n~i tiatin  power. Now, 1 
put the case of the Ambala division e r~ y,oq.. There is a dire famine 
in'the Am.bala division. Fodder is requiredltlDd grain is required there 
urgently. Now, the Provincial Governments want to settle with the 
railway to have cheaper freights. What power the Provincial Govern-
ment has got at present T If the Provincial Government have got ihe 
power to 1ix,the maximum and minimum freights for the buses and t ~ 

lorries, they can dictate their own terms. What Mr. James is thinking 
is t ~t it is only the industry. which is a r ~ industry, whieh 
:-.hould pr08pCl' and so far as the eas~nts iare concerned, they should 
have no voice in the matter. What we W4Ut't iR this. If you take all 
th" industrial products in your private can'i@ts, there would be nothing 
left for the· railways and the railways will not be able to run. 11 the 
railways have to carry only grain, coal and other heavy things and the 
motor lorries carry all the industrial produCts, then the railways would 
cease to function. What we want is that so far as the industrial 
products are concerned in which these big people make profits, they 
should be carried by railways and so far as the grain, fodder and similar 
things are concerned, they should' be carried by the railways on cheaper 
rates. If there is any authority which should be able to control this 
competition, I think it is the Provincial Government. Mr. James sai4 
t.hat the Government was on the way of socialism. I say a socialist may 
stop but a capitalist can never stop. He cannot stop until he has 
destro;ved the whole industry of India, So, I maintain that clause 42 
and this provision in it is the most important. one. We ~nt to give 
power to the Provincial Governments so that they may be able to dictate 
their own terms in the interests of the peasants. Now, with regard to 
the Punjab, if we take our grain to Calcutta. the freights are very high. 
There have been Resolutions also in this Assembly asking for the 
reductio.n of these freights. Supposing there is a power with the 
Provincial Government of the Punjab and they want to ca.rry their 
wheat and grain to Calcutta and they have the power to fix the 
maximum and minimum rateR for the bUlles, tlley can dictate their 
own terms. This clause ill very important and it is the Government 
which haR accepted the suggestion of the CongreslI. There is no 
"onspiracy at all and I OpPORE' the amendment. 

. Sa.rda.r Sant iiDgh (West Punjab : Sikh) : Sir, I rise to support 
tbill amendment, 

Itfr. N. It JOIhi (Nominated Non-Official) : You do not understand 
this amendment .. 

8ardar Bant ~ : r do understand it, and M! .• roshi will. preteutly 
know what I mean. This'elause refe1'8 to the ftsmgof manm1Il!l ad 
lJIinimum rates for the buses. At the saQle time. the whol*, elause ,aims 
at a~  they' call in their-ignol'lUlce the ed~ tt a ti n of tbe ,rail an~ 
r ad~ e~iti n  . I really lann~t understand thos€' who flre in l l ll~ 
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{8arciar Sant Singh.] 
~  W ~ clause. I do not know what the terl!1 'co-ordi.p.a.tion) 
ae" in their dictionllJ'Y. Are we fixing the maximum and rp.4Wnum. 
:fllotes for the railways' r~  we placiQ.g similar restrictions on. the 
B.ailway Board as we are fixmg for the owners of the bUlie8 and the 
lorries or private oa .. iers 1 We are not. IIow can we liay, when one 
p).elUls of transport is bein.". left alone under the administration of • 
tew individuals and when the other means of transport is being 
ir ~ ri ed with all sorts of restrictions by vesting t ~ Provincial 

Government with vast powers, that we are co-ordinating two Bystems of 
transport T 

Really one wonders at the logic which my Honourable friend, 
lIr. Sham Lal, empl'?led with regard to these matters. He complained 
that in the Ambala ~ivisi n there was famine and the Provincial 
Government has got"tio pqiver over the railways to make them reduce 
their freights. That is an ~ r ent which favours my point more than 
that of Mr. Sham La!. ff the Provincial Governments have got no 
power over the railways, then why not allow competition between motor 
buses and railways so thfl,t the railways may be forced to reduce the 
freights, so that there may be no minimum rates and so that the fodder 
may freely go to the affected area. He was rightly complaining that 
the Punjab wheat could not. reach Calcutta on account of the heavy 
rilte of freights fixed by the railways. Wa all tried our level best to 
induce the railways to reduce the rates so that the Punjab wheat may 
go to Calcutta and for distant markets. but the railways stood adamant, 
they would not listen to us or to anybody. Here we allow free com-
petition between buses and lorries and motor owners and the rates will 
be determined on the principle of supply and demand. The previous 
clause dealt with long distan'Ce. We wanted to delete that clause. 
But OUr friends of the Congress Party were so enamoured of talking 
about agriculturists' interests that. they forgot that the Punjab wheat 
eouId not go to Calcutta and far distant places on account of the rail-
ways insisting upon high rates. If you restrict long distance trafBc 
all-d if you kill economic, competition et ee~ the buses, how can you 
eJrpect your wheat to travel long distance from the Punjab to Calcutta. 
alld other place!; at economic rates or more favourable rates. 

Then, I want to touch another aspect of the caSe. After all, the 
question is that choice should be left to the trader what means of 
tlansport he would employ. Why don't you leave the choice to the' 
trader' You are regulating one class of carriers, while leaving the 
o,ther class of carriers alone. You are leaviI).g n9 cl).oiee to the trader 
to employ that which suits him best for the carriage of goods. I' sub-
mlt you are ignoring this aspect of the case. . , 

Another point is this. I cannot understand the strange attit.ud,e 
of the Muslim League Party. While my Honourable friend', Sir Abdul 
RaHm Ghuznavi, was speaking, I eould eee the ftutter on the Kus1im 
Lee.gue Benches bee..ute t~  were embarraued by hi. apeech. : 

We have considere.d thia clause very carefully at.onr Part;y ~ii  
and we have reached the decision that this clause is most damaging to 
the best interests of the competition which we want to continue between 



rail aacl meter .. If dIiB claU18 I'IJUiAI, we will 'e ."-cIieappej ~ the 
JJle&nl of our ti'aDllPort ad thilwill put &Il end to health, • ....,etiti .. 
whieh is in e~terelt of traa. sad .... 1JI'tzof IJf _ fIPIJiIY'. ·'1 
'.pp,or.t the metion. . . , 

Mr, N, II. ~~ : lir. ~elli~  4f,d ~  lar.voi4M, ~  ~ 
iltl the diicua,wu on thlS Bill. HQwev:er, I 8.,JD ~ l~ ~  e~  ~ 
Iilenee apy longer after having heard t ~an t dangeJ'oull doctri., 
~ Pfea.ehed froUl the European Group d~ill  to' v~r l ll t ~ 
right to protect the public as well as smaller people against e ~ ~ 
t~ by the, rich and very powerful interests. Sir, if you look 4t ~e 
eJlwse wh.icb. we are asked to. delete, you will bd that one p,ortion 01. 
i~ is intended to protect the small bUB owners represe.nte4 bf IV 
BOllourable friends of the Congress Nationalist J>arty a i~t ~ 
~ers  Weare asked to give power to the ~ al Govel'lWlental tR 
i.x Uliuimum wages and fixing up of m.inimw,n a ~s is Certainly in ~ 
~re lt of that section of the public. ta:~ ~~tended to pf.oteet. ~ 
small bus owner against the big bus CPUlP . an4 I etLQ.D.ot ~ ~ 

Sir, why those people who advocate the cause of smlU.i. b11.i n~  

should join al}d walk into. the parlour of the Europe_1l Oro,up aJJ4 
pre-vent their clients being r te~ted again. 'big financiers. The c41_ 
givi,ng power to the Provincial Government to fix Ulaxiwum rates W 
certainly in the interests of the public and I cannot understand why 
anyone should preach that the Government of the country should have 
~~ right to protect the public against t ~ir exploiters. Well, Sir, I call 
uiJderstand the European Group preaching this doctri,ne of giving 
tr~~ hand to everybody to do what he liked. If they had preached 
tbat doctrine and not received from the Government any help, I could: 
~n erstand it. I am in a small way a student of the history of the 
industrial growth of this country. One of the first industries startet! 
by the British people here as represente4 by the European Group w48 
the tea il).dustry in this country. At that ti ~ one of the acts done by 
t ~ British Government of India was to pass an Act called ~e 
Worklllen's :preach of Contract Act. Breach of contract is always l' 
civil oi!ence, but .the Government of the day at that time e~t ~t of 
their way to protect the European interests in tltis country by passing 
the Breach of ContJ'llct Aet. W ~ law ~ faith.if) fJ:te r~ ~  of 
Q.O,*rllct 11M. the iudiYidu.al freedoD,l of the European qrou,p at' that 
time. The European Group under the protection' ot the Government 
haw' built up their industries i nth is country. They exploited t~ 
people of this country, they became rich IU'ld DOW they begi,n to tell 
and preach doctrines to the effect that the Government .of the CMlltry' 
av~ no right to r te~t the public against their being exploited by the 
rich people. I' hope, Sir, the Go'\remment of India will ROt' liaflin to 
these doctrines. If I were the Government of the country, and if I hllAll 
not believed in the freedom of opinion. I would have certailllr put 
restrictions on the preaching of such doctri.nes as the Government of 
India is putting restrictions on the preaohinr: of locia.listifJ· doctrines in 
~is ~ ntr  UpfQr_at,eJl, 54-twe AA.Y_ ll i~ a ~v~r" e t w.hic,h 
II faIr t.o. both the d ~rlll es and. t ere re~ th, ~tt r en~ qf ~ : 
only reltnc.t the preachmg of one doctrine and leaves the other people 
to rea ~ their doetrines. according to their'Wn w,",. I hope, tIr, .tJ;t.e 
Houee wIll not accept th18 amendment. .. 
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~: .... · ..... acnu:able ........ G. 019W:;; .lSi.r. it s~e~s t  Pe ('. ~ lai~~ 
.,.:t.he.part ~ r a~es that I. ~~et ~lle i ~ee ~ ~ n ~e ~ 
tri ~ <opposite" adopt J;ltm l ldat~a n e ~ trines  U that er~  ~ : ~ 
should not hesitate in the least to admit it. It w01lldbe a very poQl' 
oompliment to every section in this House that I should sit with a 
Seteci CommittE!e 'lor ',two 'or three weeks and then listen "to a long 
debate in this Houke" it~ t di in  my view in the 'slightest jot or 
tittle. But, aemaUy, in,:.ijiR case, the priJiciples adopted,whichhe; 
described as the slippery Rath doWn' which I was falling, are principles 
wllich, if he will only shldy the original Bill carefully, he will find 
enshrined there. Maximum and minimum fares were t er~ mentioned 
aDd although there was nothing corresponding to that exaetly in the 
case of freights, there was a provision for preventing uneconomic com-
petition in that direction, and I do not very well see how that IS going 
to be done it t~~ e provision of this kind. I'D fact if my-Honour-
able friend, Mr. Ja:nres. yJ.I refer to clause 5fi of-the Bill, even as :it 
now stands; he will find ~ reference to the desirability of preventing 
Wieconomic compctitionoetweeil road' transport services. So that the 
amendment moved last night ~r Mr. Chettiar and carried does not seem 
to ~ to do anything more than to put in clearer terms 8 principle 
which always underlay the Bill and a principle which was' enshrined in 
it before ever that a e~d ent was moved. 

And, Burely, there il-l a sound ease hotb for minimum and maximum 
rates in this connection. The strongest argument for minimum rates is 
that we do not want a competition which J described in an earlier 
speech as a competition in d·anger. We do not wa.nt transporters to be 
so forced to cut their 60sts, by an increasing competition in lowering 
rates that they run' to the danger of the public. And, as reg&rds 
maximum fares, it is surely no advanced socialism to suggest that when 
you run any danger of creating a monopoly or a quasi-monopoly you 
should take steps to protect the public. If we are restricting, as m,ay 
be necessary under this Bill in some cases, the number of persons per-
mitted to operate in this field, must we not protect the public against 
the danger that persons so limited and so protected will combine to 
ex,ploit the public' Sir, I oppose the amendment. 

iI: 

W: 

leveral Honourable Xemben : The question may now be put. 
Mr. President (The Honourable Sir . .Abdul' Rahim) : The ql1estion 

., That the q118lltioB may now 'be put." 

The motion was adopted. 

1&; Prelident (The Honourable Sir Abdur Rahim) : The question 

II That part (M) of aub-elaulle (1) of elaUee .!of the Bill be omitt8cV' 

The motion Was negatived . 

. ' PaDdtt ~ i ][auta ~tra  (Presidency Division ; ~ n a : 
madan Rural) : Sir. I beg to .ove :. ;', .  . 
'U That 111. part (.), of ~ :e te (i) ~l l e .2 ot the Bul,thoe words ,'or 
.tntmom ' be omitted." 



The amendment which has been de " ~~d llPpn and lost just DOW 
sought .to do a,way with the entire sub-clause. Now I want t~ delete the 
words 'or mini'mum '. I have lis.tened with considerable interest to the 
~ ee  jusi delivered by' n ra le rien d~ l  Joshi, 'ind e~~ 
pressed ~is great. r r~se that we, of allpersons,should want to ~ave 
the deletion of the entire sub-clause. Probably. my HOnourable friend, Mr. ~ i  will realise that though we do not claim muchintelIigence, 
we do claim just a little, and that we claim along ~t  it the right to 
serve our people, And by " people" We mean all classes ()f· people ; 
not only the people engaged in the trans ~rt industry but also people 
who use the transports. It does not re ir~ any very elaborate 11rgu-
ment to convince anybody that when fiercE' uneconomic comp-etition goes 
on, in a certain trade, some restriction should be put by way Qf fixing the 
minimum. Weare quite sensible of that position. But I think my Hon-
ourable friend has ignored the other aspect of the case. The clause as it 
stands, with the different parts in sub-clause (1) and the previous 
sub-clause which gives elaborate powers to the ProvIncial Governments 
of prohibiting and restricting transport and U-affie and all that,-from 
all these it should be apparent to everybody that this minimum is in-
tended to be fixed not only to stop fierce uneconomic cut-throat com-
pl!titioll h':'hreen people engagrr} in the motor transport industry itseU 
but also competition between motor and rail.· The law gives the· pro-
vinr.iul ull1hority full pOwer of co-ordination by ~i  they will be 
called upon to examine the di1ferent scales of rates 8!ld freights of the 
dill'erent. [;.}'!ltems of transport' prevailing in the country, before they 
can fix th(' maximum and thp. minimum rates. 

Mr. N. M Joshi : But your busM will not exist in ~titi n ,vith 
the i~ hU5: 10mpanies. 

PaDdit La.kahmi ltanta MIdtra: I quite realise that. I r(!lllhle t.hat 
it is pOllsihlp. for a capitalist to maintain a Beet of a hundred buses or a 
hundred lorries and, by reducing the rates to uneconomic levels, smother 
out of existence the poor people who UP. strugglintf on the road .. ThBt 
is one aspect but look at the other. What I am gOIng to submit to the 
IIOIlsp. and to convince peoJ,lle like my Honourable friend Mr. Joshi, 
who I hope i(4 open to connction, is that this provincial authority. will 
have control over only one system of transport and not over the other 
which is the more er ~l and established system, t.e., the railways.· 

Mr. N. It Joshi: Which iii under pUblic control. 
Pandit LakBllmi Kanta Maitra : In what sense i8 it under public 

t r~  I have not been able to persuade myself to believe that all 
th:rs bmil, 

1Ir. N. Itt. Joshi: Control, ~  .the Lelrislative A!I8embly. 
Paadit',eb-iKanta.1IaIba ~ That is -the same old nauseating 

stunt, about national &Bsets and all that, and I am sick of it. All that 
I have to say is that this Provincial ,(}ovemment. will not have any 
power to interfere with the prevauinQ' ratea.,&Jlflfreights on the rail. 
ways. If they cannot do· . that, why in ·tbe DaJQe ot saving the, ·poor 
bus-owner who jaDot stron« enough to stand COMpetition -with: his 
powerM rivala, mould .yc.u by'to stra-.le the iDdustry it8elf -f As it 
ill '70U· e&mlot pl'Otect t aat~ kiDd of tbiDl ;10u 'eiiUlIlot r ~et taatpoor 
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P~ La "i fUtlta llakl'a.] 
~ Wftb r ~rd  ~  th,e ~ driver, the OPEl-man t "~~er for ~ 

1!.o ~ t  10 l ~ sYJl4PBiby. Uly P e e ~ is t~  very pu.rpo!e l'W ''be de e t~  pd npt ~~ YQucanQpt p.rotect that poor one-maD 
~~ ~  bm yon ~ t  ~ n  WM. inter~e :~ ~t  the ~ed rat~ 
~d b"eJghUi of the railwa,s and, thereby. help this transJ>ort d stl ~ 
,..,p the other hand you can do cQnsiderable harm. Ahd take another 
~~ of it, leave asidethtl question of railways. Take for ~tan e the 
ely. of Calcutta. There you have apothar rival s at~  of transport, 
t1+e tra~ a s  Does this clause give you an~ power to control the tate~ 
fila freIghts of the tramways' No, certaInly not. If "{he tramway 
~ t rit  fixes,! certain rate, say four annas for. a certain 'distance arid 
tl1e Motor ServIce also fixes the same rate and 1f they ~ run along 
t.he a ~ le route there may not be any trouble but if the tramway, after-
wards, reduces the rate to one anna, can you control the tramwaY' com-
~ by th.i.iiI r visi ~ f 

Mr. If. K. " .. hi: What prevents the Provincial aovernment 
1 P.X. passing legislation' 

Dr. P. N. BII,:perjea : But this is not done here. 
~  LIokIlIali Kant. IIa.itD. ! Does ay Honourable (nend me,v 

to SIlggest that he will do the mischief here and have the mischief be 
lind one later by the Provincial Government 7 Is that his argument' 
If so, I am unable to agree with him in that argument ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
ablE- Member must not calTY on a conversation like that. -

Pandit Lakshmi ltanta Maitra : Now, there is on('l o.ther thing 
which I have not been able to understand. I can assure the House that 
T moved this amendment &Ild I .1eDt '1JI)pGrt t(l) tJie ~ " t qf 7fJ.1 
Honourable friends of the European Group,simply ~ a se I have ~t 
e~n able to understand how thia muse if ene.cted into law can be 

worked mpractice. I· Fix the minimum and maximum rates and 
fr.eights". But how, I ask Y It must have to be done in relation to 
tJie railways beeaulle you ha.ve the pa.ramount consideration, the c0-
ordination of rail and road. If that ill 110, you have to go into the whole 
Rtructure of freights and rates On the .nuiw.,s. No., I seriOUily MIt 
my Honourable frijlnqs in this HOWIe" arti ~l  tl1e ni a~i ns 
Member on the Government side or'the CommuriicationR Member of my 
f!oiendR on the Congress side: will they tell me honestly thllt they do 
really understand the basic principle of the rates and freights on t ~ 
railway' What I mean is this: that the whOle structure of the 
freights and rates of railwaYa .is Bot pased op any r.atiqaal llr ~i l  
so that it is not possible for ordinary human intelligence to understand 
wily particular classes of goods arec&1'l'ied at arti ~  ates aDd others 
aitdifferent rates. Not only that. There 'is a vamt,. of risk-note 
fJonnR .IId the la'JDe eommodity can be carried nnder one fol'lD at GIlt 
rate and llIlder di1!ereat·riak Dote lorIDA at much bigller rates. I meau 
no disrespeet to my HonouNible friad, Mr. ClOw, when I lay that eVeR 
hft himl1elf does BOt -know ti1e basic principle of freights and rates _ 
tlll! iwholeltruotu:re et .... ' raW. ... hut" 110 pt'itlci,te ;1& ii. 'fPwo 
)"UI'B a~e  al of a ;..ruIendle hi;'ati' W:l'ID* '4111 ... 180: .... 



JUodities were raised abruptly without referenoe .. tAe ·CJa\l.Dlb.. of 
£'lalUfM of. ~ oountry. Prote.t was made by the IntJialJ .Chamber 
., ~eree ove;r ~ s ar i~arr inere$se i~ t ~ freights .a:nd rates .for 
a ~ ll ~"  ~  ~ti~ et rl " l ~ t~  ~a~ ~ rt ~~llll  
aat is·the Jf .. Y -In " ~ thdt. ver :~ have l ee~~  al'J.'llDgo;u tlielr own 
freights and rates policy. SQ ill .., the i~~  rate... what are 
U.e cirC\lmstliDces Ipu wUl take, ~t  COIijljqBf4tjqn T I c,n ~nderstand  
jt .-y be posaible to b tar~  fq;r Pa sen ~  tt~  n a \lgs were to 
tmvel a distance of forty miles alongside a raflway track, and if the 
UUrd class railway fare is 12 annas, I can understand it might be pos-
¥ible to fix the motor tra l ~ t ~ " ~ ,l2 " ~ pJ: H ~ a  or e~en 14 
INHla8, though I am doubtful whether It wID be eqUltable. But In the 
l ~ of transport of commodities, what are the criteria th,at you are 

ping to apply to fix minimum rat.es' It is not possible. ~  I submit i' will be absolutely unworkable ; aDd by simply providing in the Act 
~ lt you may lay down minimum and maximum rates you 'Yill not be 
lljtJ'Ving the purpose you intend to serve. Your purpose will be defeat-
tJl. It will be simply unworkable. I can quite understand that it is 
~ira l l to fix a minimum in the interests of the public. But it is 
sometimes difficuJt to fix minimum fares and rates in the case of motor 
tJ'ansport when there is no other rival system of transport in the plaoe 
aDd also when they have to be fixed in relation to other .ystem of 
carriers, particularly the Railways whose scheme of freights and rates 
is not ordinarily intelligible. I do not see if any useful P1!rpose will 
1)e served by ivin~ power in this sub-section to fix the minimum rates. 
I· quite sympathise with my Honourable friend, Sir Abdul Halim 
(Hruznavi, wben he made a grievance tbatunless minimum rates are 
t.s:ed there will be throat-cutting eompetition as in the shipping indus-
try. But that is in another sphere and the conditions are different lind 
tpe main difference between shipping companies and the case of rail 
and motor competition is this, that whereas in the shipping industry 
there is a single system of conveyance where di!:erent shipping cow-
~~~ie  participate and carryon cut-throat competition, here there are 
4U.f.erent systems of road and rail transport and the authorities you 

~ ~ettin  up will have contl'Ol O'VeT oJ),ly one system of transport, v ... , 
motor and not over the otber at all. So I hope that the House should I!ye the matter its careful consideration and support this amendment; 
~  move. ' ...... '. 

lIIr. President (The Honourable Sir 4bdur ~  : A..aJendmeuJ; 
moved: 

II That in part "~ of lub·elallle (1) of daUie 42 oi the BUI, the wordB • or 
~ • ." , b., ~~~~  

. Prof. R; ....... (Guntu oum NelloN ~ Non-Kuhammadaa. 
,. .. 81) ~ Sir, I w:hIh 10 oppoae this amendm.eR.t, and I have .absoluteq 
.. qualms Of. cOllHieBce at ul.1 CD U8UJ'oe the Roue, that thia olaun 
deil!H 'IlQt breathe et1ea • bit '" Secialism. There is not even a shadoW' 
JJI. it. ' I'8ia anure my Bottttunble frieocl, M.. Ja,lllei';' tU-t if we 'W8J\f 
te 'have real fioeiaiUm, tben thin.. will Oe eutiNly di4fei'ent-UBCier ,. 
at ~ &Geist,. we Will Dot be .. tided with tnftrfi7 th.,. t ....... · 

Tllese things will be put down as bourgeoisie liberaJiam.. lie ie ~ 
will. b,e dismissed. as hopeless and i r a t~ a le i i ~al sl l IJ" ~ l a8 
capltafi8'llic 40etrine. 'In a real Soeiatiitta Soeiety,·· fhere wm "e no 
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~~ ~: hi a ~ iitr li e this, for people 'like Itr. James to. e~  to:_ 
Leg1slature lIke thls as a M6Dlber and 'then to try and lord It o-.er tM 
other elected Members of. thiaHouse,' In a real Socialistic ~iet  

this ~ ad transport and rail transport and coastal' tra tl~ will be 
ati nali~ed  and all of it will be run in t e : ~st intere~t  of tile country, 
and services will be provided to the maSBes, not as a matter of 
amenity, as we were told this lrlornin'g that fresh water was being 
supplied in railway stations, but as a att~r of duty. ~  to the 
British Government and the influence that my Honou:rable friend, Mr. 
James, and his like have had over this Government, thi:;;\ Government 
!ltm continues to be a hopelessly capitalist-minded Government and 
capitalist-int.erested Government, and it does er t in~ possible only in 
the interests of those private enterprises. If really t.hill G.overnment 
does not care, 'does not want to minister to the needs of private enter-
prit;e, there is absolutely no need for them to have agreed t.o the inclu-
sion of this particular word ' minimum ' in this particular provision. 
In whose interest is it provided' My Honourable friend, Pandit 
Muit.ra, himself has been putting this quest.ion. Certainly in the in-
tcre.:lts. of the very same people whom he claims to represent ..... . 

PanditLakshmi Kanta Maitra : In the interests of those people as. 
well aR in the interests of the motor transport. 

Prof. N. G. Rang&. : Unfort.unately. I claim to speak both for motor 
transport as well as ot.hers. for smaller as well as bigger people, and 
also for those who have got to use this traffic. Sir. why is it that ,my 
~riend  Mr. James, comes here and exhausts all his undoubted eloquence 
and sense of humour in suppOrt of this particular motion ..... . 

ltIr. President (The Honourable Sir Abdur Rahim) :  I do not think 
the Honourable Member has spoken on this motion yet. 

Prof. N. G. Ruga: This particular motion, Sir, forms part of a 
much more disastrous, much more troublesome, much more mischievous 
amendment, and on that my friend, Mr. James, grew very eloquent. 
What did he say' Who wants to raise a false Bcare that t~~ Congress 
Party is Socialistic 7 Anyone who knows anything about the political 
conditions in this country knows only too well that the Congress Party 
has not yet become Socialistic. " 

An Honourable lItlember : What is it then , 

Prof. N. G. B.a.np: I am afraid my friend, Mr. James, is sutTering 
from a disease ~ ned Congressphobia, and I am sure he l ~et e tirst 
tban to ask for his passport and go back to hill country the moment the 
Congress Party becomes Socialistic, e a ~ he knows only tOo well 
that if the Cong!'eAs Party were to become Socialistic with the 1m-
doubted support of aU the masses which it haa behind it today, it will 
become such an invincible force that his BTitish Governm,nt aDd his 
~rit:is  Dation will not be able to ·have an t ~ in this cOUDtry.:anJeu 
It be. under suffer&Dce... . ..' .: 

,Pudit a i~ta lIIain: Don't alJow themtoRo away_ 



,(. 

Prof. 1f. G. :I&Dp: :My friend, :Mr. Clow, haa already defei1cied 
himself udtherefore, I need notu, l ~  He bas alreadY,di$-
elaimed the fact that the Congress baa no relationsbip what§.oever With 
Sooialism. But I only wish to say this in additjon to what my friend., 
Mr. Joshi, bas said. Wbo was it wbo asked for a (lovernment gua.-
rantee of a minimum profit for all the railways that were then being 
constructed in this country by European capital , Was it not by the 
Europeans' This guarantee of minimum profit was at one time 
opposed in England by Liberals on the plea that it was Socialism, yet 
it was this particular Socialistic measure that Mr. James and bis fore-
fathers forced 011 this Government to adopt in this countr.Y.. N.ow. it 
doe£. 110t lie in the mouth of Europeans to cOme and warn us against 
SMiw1ism. These people themselves set tbe example to this Govern-
ment ..... . 

Mr. Sri Prakaaa (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural) : Let us now come to tbe point . . 
. Prof. N. G. Ranga :  I know, Sir, 110W this word .. minimum" is 
going to be worked. Some doubt is raised, and it is asked what is the 
advantage of this particular word. Yes, there is some advantage in addi-
tion to the advantage pointed out by my friend. Mr. Joshi. It will, first 
~  all, protect the smaller people as against the bigger people. It will 
~vent all  protect the consumers as against the monopolistic interests of 
tllt: railways. What is there to prevent. Sir, ten Jameses joining together 
and forming a Limited concern. called James Son and Company, and then 
beating down the smaller people first by lowering rates and then raising 
~ se very rates again T Of course, they will raise those rates not up to the 
maximum, but julft below it. so that they may be beyond the mischief of 
your law, and thus exploit. the consumers. . 

Then. ~ir  there is the other question about· goods,-what are you going 
to do in regard to goods, how are you going to fix the rates' That is a very 
knotty question indeed, but there is a very handy answer, and it is this. I 
did not rile on an earlier occasion to' speak for tho&e bulloek-cartwatllas 
who belong to my ela88, merely because I know that the general sense of 
the House is a sort of helplellBness in regard to the onward 
march of tndustralisation. I admit that, but, at the same time, 
I do think: that a word has to be said in favour of the bullock-cartwalla 
also. How is he going to be protected if there is to be no provisiollin 
l'egard to the minimum fare at all T There are certain commodities that 
~an be conveyed just as well by bul1ock-carts as by motor lorries ..... 

.. .1'tlr. President (The Honourable Sir Ahdur Rahim) : The Honour-
~~le Member can continue his speech after lunch. 

... . The Assembly then adjourned for Lunch till Half Past Two of the 
Olock. 

" '. The .Assembly re-aasembled a ~r Lunch at Half Past Two of the 
~l e  Mr. Deputy President (Mr. AkhiI Chandra Datta) in the Chair. 

: Prof; .. G. ItaDg1f: .Tu"t before the House rose for Lunch, fwaa 
~n  ~ iaril  ~ r l t'!4n be said in favour of our bullock·car.'allas. I said 
mat this partioular amendment would go against them, lind I 1riU try to 
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eo1iviitC!8'the. House. how tlrie atllendment, if arr ~d  itoul4 ~n  fl!e • 
trelt~ deithbl-ow to our bullock-eartwallas than cail be BOlle 'by the BiU 
as a dl~  t db IldmiNhllf, ulldet' the pre8ent cfrcnmirtaneSS'of our eo_ 
ttY, itwilllldt be possible toaft'ord complete protectiOll to aD 0111' e tta~ 
mdttstriefr, bullock-cal'twallas add others, utlle8!!J we develop irid1mtrial 
tftlItrutnertts and machinery i but, at the same time, I do want the· ~ 
to realise the need for affording a8 much protection as possible to theM 
people in order to enable them to pass through this transitional sta#,! 
with a. minimum of suitering so that when, later on, (jur eountry e ~ 

to be completely industrialised, it will be pOISible for a national Gover1l-' 
tn\,ut to provide alternative employment to all those people who . will 
neeell8arily be unemployed or thrown out of employment bY the growml 
industrialisation of our country. As things are now, we know that 
lnillions and millions of our kisam are obliged to eke out a sUPRlementary 
living by plying their bullock oarts in the off season on ourroadi bJ 
carting their agricultural produce and other produce for hire "from their 
illa~es to the neatest market, and from one market to anothet". 'rhat 
partIcular subsidiary source of ettlployment is going to be very eri ~ 

attacked by the development of the motor lorry traffic, I do not stl1n4i 
here and say that this motor lorry traffic should be completely wiped out 
Qr bho:uld be prohibited, but, in allowing this particular kind of tr~~ 
~ go on, I want the Provincial Governments to take suftlcient care to seS 
that certain kinds ot gbods traffic are.,specially reserv~ for ll ea~  
and that can be done 'only if tbis partIcular word " mlDimum " fs allo\VM 
to'remain where it is. Then. what will they do' The provincial tra i~ 
ikn't authority or the regional authority wi!l bave to see what rate ",m bd 
paying for bullock-cartwallas. Then, after taking that into consideratioui 
they will try to fix the minimum rate tbat 1rill be permissible for theSe 
motor lorries. ODly tba.t minimum will b, allowed which would leave 
Iilliftieient re ner~ i~ they ~re to carry on their Ilublidiary _ploy .. 
ment. Is it impouible for our Provincial Gilvernments to do this f :h 
ia not. I am quite prepared to agree with some of my Honourable friend. 
w:hen they say that there are Governments and Gilvernments, and Ii P.ro-
vincial vern en~  merely because it happens to be a Congreu Govenr 
ment for the time being, cannot very well be trusted to a much greater 
extent than any other Government, because very' soon, we do not know, 
when;, the Congr8118 Government· may be replaced by lOme other Govern· 
ment ..... 

Mr. I. l&ty&Bl.1D'tl (Madras City: Non-Muhammadan Urban) : Nevet'. 

PrOf. K. G. lanra : Even supposing such a distant contingeney, it 
would be impossible for any Provincial Government to do things in such 
an anti-national or unnational fashion as to :ft:l these minimum rrite6 to 
the detriment of our bullock-cartwallas completely. After all, it is tbp. 
bullock-cartwallas who form the great majority of our voters in this country. 
They are the kisa.n', and they will have a say in this matter. Yes. In 
this House ~nd outside., for years past, sorile people, those "fleBCreS ~tl l 
to say, what i~ this hand spinninlt and hand 1Veaving' 'l'oday the Pr ~ 
vincial Governments are giving their indents for hand spun and bllnd' 
woven cloths. There were also people, eminent economistat who ueed to 
~~  about ~a in  that hancilpoDlB have no plaee in thia oo';Ultry . OJ! in . alll: 
ot,ner ~tr  But today It was the· GovenuDlDt 01. Indaa 'whleb ~ 



three years ago to give a subvention of Re. 5 lakhs peraunUDl, and eft top 
Qf. jt;, the U. P. Government made a serious proposal in the 1as,t IndWitrW 
Conference that the ootton mill production in this country ahowd be 
distrlbUted as between the handlooJllB on one side and the cotton mill. on 
the other, and that ,the weaving of cloths below certain counts or up ip 
certain counts should be reserved for handlooms and only the rest of It 
~ ld be left to be exploited by ootton mills. When such things Are 
happening, I do not ,see any reason why sufficient measures, why requisite 
measures would not be taken by our Provincial Go:vernments to afford the 
necessary protection to our bll11ock-cartwallas. 

Then, I come to anot.her point. After all, it is wrong to t.hink that a 
ple.a in favour of the bullock-carts is a plea in favour of by-gone day!!, in 
favour of archaic syt'ltemR of industrialisation, because j know if we Wtlrtl 
to face this question as practical men. as men of affairs, we ought to rettlise 
that there are commodities the transport of which does not demand so much 
of expeditiousness. Thel"e are things like wheat, rice, grams, pulses, lind 
some of the oil seeds also, that can stand long range traffic and can stand 
time in the matter of conveyance. There is nothing lost to the country or 
the producets themselves if these commodities are allowed to be carried ot 
conveyed on onr roads by bullock-carts in preference to the motor vans. 
You may say that if these commodities are transported to the market, 
much sooner you may get better prices. But if the market were to be 
organised as it ought to be, as these marketing officers are expected to 
organise it, then it must be possible. for our kurms to get quotations for 
their commodities by showing certain samples which will be prepared 
according to the national standards or national marks which have got to 
be designed and legislated llpon by the Provincial Governments as well lIB 
the Central Government. Then, they will get quotations. Once the 
quotations are there, the commodity can be ttanspotted cerUtinly to the 
nearest market, may be 20 or 30 miles, ona bR»ook-eart. Where Is the 
need to depend entirely on these motor lorries T That is why I am so 
"ery anxious that this particular word should be retained. 

Then, I will take tip another point. There &re labourers. They 
have got to be paid decent wages. How can they be paid decent wag. 
if they do not insist upon minimum rates Y If there were to be cut-
throat competition, these people would not. be able to go to the Provincial 
Government and say : " We /lrE' not makmg /lny profits, and, therefore, 
''''e are not paying decent wages to our workf'rs.-drivers, cleaners, con-
ductors and othets ". 

Then, coming to third party insurance, how can there be any insur-
ance by people who are not able to charge enough to recover that much 
money as to meet aU these demands Y I know the mischief besides this 
amE'ndment. If thiR amendment is carried and the word ,. minimum ., 
is dropped out, then, later on, there Will be a plea, you have not prescribed 
any minimum rates, and how can you demand that there should be third 
party iBsurance T Lastly, I want to remind my Honourable friends of the 
European Group that in asking for this, India is not doing anything out oC 
the way. There is that much vaunted country, England, where they have 
set up a Ce-tltral ~~e tri it  noard, the President of which afi4 the memberil 
of which are all nom mated by the (fflvernment of England and that. Bbard 
has the right to fix tariJfs. If England can be 80 ~d ia i d  then I atn pre-
pared to ...... on lIe11al. of .U the ~s of m,. PIrt;t t 111t .6 also 



[8TH SBl'. 1938. 

[Prof. iN. G.BMp.] 
plead guilt3r"to the -eb.arge that we are 80Ciilistie in thisrespeet. Again, 
herem 150· Pt;Gple gathering together: from: all parties in . that country, in 
England. ·What is it that they ask for' That certain key industries, such 
as transport, electricity, some branches of insurance, much of the di tri~ 
butive system, mining royalties and the whole of the manufaeture of arma-

. ments should be fully socialised at once .. And this particular programme 
is put forward in their nen five years' programme, and those who are in-
terested, let them go and benefit themselves by reading this excellent book,-
" The Growth of Collective Economy" by F. E. Lawley. Therefore, I want 
my European friends also to use a certain amount of forbearance and to 
try to agree with us in keeping this word" minimum ", so that it will 
be p088ible for them, not for me, to go out to the country and ~  that they 
have not let down the people and that they are not really very serious about 
this talk of a Socialistic Congres.s Party. One word more .. I am a 
Socialist, I am a red hot Socialist, and I can assure my European friends 
tha.t they are lucky that the Congress Party is not yet Socialistic., and 
when the Congress Party will be Socialistic, there will be no place at all for 
them in this country and no more will, a few of them, sitting in cushions 
in Calcutta, Bombay and Madras and other places, sell oil and motor ears 
and other things and draw all the profits from London and continually 
go on .draining the wealth of this country. Sir, I oppoae the amend-
ment. 

8evera.1BQJlourable llemben : Sir, I move that the question be now 
put; . 

Mr. Deputy President (Mr. AkhiI Chandra Datta) : The question 
is: 

" That the qUeJltiQn be DOW put." 

The motion was adopted. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

is : 
II Th&t in part (<<) of Iub-clallle (1) of elauae d of the BBI, the wordl 'or 

...-um ' be omitted. 
The motion was negatived. 
:Mr. Nabi Bakab. Dlahi Baklh Bhutto (Sind: Muhammadan Rural) 

Sir, I move: 
"That to lIub-elause (1) of dauae 42 of the Bill, the foUowing proviso be 

added: 
, Provided that 0. copy of the notification shan be communicated to the Member. 

of the Legislature of the Province and the notification shall be cancelled If 
either Ohamber of tho Legislature pasl a resolution IIgainst such a noti1lca· 
tion '." 

Dr. P. N. Ba.nerjea: On a point of order. My amendment No. 309 
conrs part of the ground covered by my friend's amendment. Shall I 
be entitled to move this later on. I suggest that the two amendment. 
may be taken together. . 

Mr; Dep1!-ty Prelident r~ .Akhil Chandra Datta) : I think it will 
be. more convenient to take. t~e  one after the other. If 309 is barred by 
308, that cannot be . helped. . , 

Dr. P ••• ~ : The vetintr may be· taken separately, 
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Mr. Deput1 President (Mr. Akhil Chandra Datta) : What usuful 
purpose will be served by taking both the amendments together , 
. Dr. P. 5. Banerjea: Otherwise my amendment ,!il1 not be con-

sidered at all. Later on, it may be barred. I want to place my amend.-
ment before the House for its consideration. . 
Mr. Deputy President (Mr. Akhil Chandra Datta) : As I underst.and 

it 309 will not be barred, even if 308 is carried. 
Dr. P. R. Banerjea: If 308 is lost, will i ~ t irred , 
Mr. Deputy President (Mr. Akhil Chandra Datta) : As at present 

advised, it will not he barred. I do not, however, know what will be my 
decision when thai e\'lllltnulily hnl1luHl8. 

)'Jr. Rabi Baksh Dlahi Baksh Bhutto : Sir, we have in this Bill invested 
Local Governments with powers to control motor traffic, and we have 
taken away the power from the Legislature although in clause 135 we 118\e 
given some powers to Legislature but section 135 does IJIOt cover my amend-
ment. My amendment is about notification ':81 section 135 deals with 
rules. ;ii' , 

Mr. Deputy President ~lr  Akhil Chaiilira Datta) : Amcndmcnt 
moved: 
II That to sub-clause (1) of claust' 42 of the Bill, the following provisu b. 

added : 

, Provided that a copy of the notificntion shall be communicated to the Member. 
of the Legislature of the Province and the notificatioD shall be cancelled tf 
either Chamber of the Legislature pas! a relolutiotilllgainst web a notifica-
tion '." lri. 

The Honourable Mr. A. G. Olow: Sit;,iI oppose the amendment. 
Whatever arguments there may be for placing rules before the Provincial 
Legislatures, they really cannot apply to notifications. It is hardly the 
fUllction of a Ilegislature of a province-to de'" with matters which may 
be of very local interest; the notification may concern one small road in 
one corner of the province. I ~ in  we must trust Provincial Govern-
ments in these matterll. A furlher oLjection to the amendment is of 
course that it would encourage II eonfHct between the different ChamLers 
of a Legislature. 

Dr_ Sir Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural) : Sir, I should like to mention that we have pro-
vided ill the last but one clause of this Bill that any rules that may be 
framed ullder this Bill by the Provincial Government will be laid be-
fore t ~e l .. egislature. Now clause 42, we know, is a very im-
portant elause-and in fact that is the Bill itself; remove that ancl 
!lothing is left of the Bil1. Therefore, any notification under this parti-
cular f.lanse must be an important notification. If a small roacl l er~ 

viee is sought to be prohibited, nobody will take any notice of it, but 
this ill not the only 'action which could be taken under this particular 
lat ~e  Whenever questions between road and rail will arise, the TJocal 

~lrnlnellt will decide all these complicated questions of road anrl rail 
rompetition under this particular clause. I, therefore. think it is but 
fair that any notification in this very important matter ought to be 
communicatf'.d to the Legislature. There are two Houses of Legislature 
no doubt hut there is no question of any conflict of opinion, as my HOD-
omllblp friend suggested. It should be laid before the Le is at r ~ be-

n ~ri ~ 
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caUf;e" 'in any' case, the notification will come ,into operation at n ~ l les  
~re  Legislature, by means of a res llit~ n  might otherwise recommend 
lie~t se 1 think it is very desirable that there ought to be some kind o'l 
safeguard. After all, Local Governments consist of human eill ~  and. 

. there may be a Government professing one particular political view at OUe 
time and then there may be a different Government in the same r vi ~e 
holding just the oPpositei'J)olitical view. So, I think the qnly safeguard 
we baye is the safeguard of the Legislature-because after all we may 
~ that a Provincial Government may be influenced by one party 01' the 
other. There may be some important industrial firms which may have 
got an enormous influence in the local Legislature, and,-perhaps, the 
transpo)'tlltion minister in that particular province may himaelf be tilla ~ 
ciaJly interested in that particular movement ..... 

til, 

Mr. S. Satyamurti : iIIe cannot be a minister under the Governmtmt 
of India Act if he is so 'financially interested. 

~ 

Dr. Sir Ziauddin Aluiiad : There is no provision in this Bill by mcnns 
of ~ i l  the minister himself may be excluded. A member of the tl'lUn;-
por. authority may be excluded" but who will pass the orders T NoW 
fmppose t.he minister himself is interested in a particular movement. The 
transport authority will not pass any order but. it will be psslled by the 
Qo\'cl'nment and lNliGovernment will always mean the minister for r ad~ 
or transport. There is 'tllo check. The O.!1ly safeguard is that of the 
~i lat rt~  If any ~rn ent is not an honest Government, the only 

check i~ t.he Legislature itself, e ~ :ie all their doings are exposed th(lre. 
I say that the only safeguard is open discussion in the Legislaturt'. And 
we know very well that !Iobody would raise a question or a. resolution in 
a l-egi,,;lat.ure unless he can substantiate it by facts. ~ we should con-
aider this question a little more carefully. Now we have allowed Local 
Government,s to PMS rilles and we have provided t.hat these rules CJn be 
diacusHfd in the Legislature, but tha,t to. my mind iR comparatively milch 
less import.ant than the orders or notification passed under clause 42. 
The point which my friend, Mr. Nabi Raksh Illahi Baksh Bhutto, raised 
is a yery important one because, after all, clause 135 will not cover nction 
taken by Provincial Governments under this particular clause and, there-
fore, it is very desirable t.hat these notifications ouglJ.t t.o be discillised, 
and they may all be of a very important nature. For example, take the 
case of maximum and minimum fares. That is a very important ques-
tion. In the British Act of 1933 we know that they have got a full one 
chu.ptf'r em the question of the fixation of maximum and minimum fares. 
Then lluder that Act they ha.ve got tribunals. We have got no tribunalR 
pf any I,iud. 'J1he safeguard provided in the· British Act a.bout the 
fixation of maximum and minimum fares we ~ve not got. The only 
thillg ldt is tJte sweet wiU of the Government which means one ma.ll. 
There moy be one minister today, then the portfolio may be changed, then 
there may be a second minister holding ditferent. opinions. Sir, it is 
~ ed that we should pass this particular Bill on the lines of the nnad 
ad Rail Traffie Aet of Great Britain of 1933. We find that this particular 
:,t..et eo,uf;it;ts of three parts. but 9ne. part practieally covers what we liaye 
'provided l1.81'e in this particular Bill. Now the second p'8ort is. r.uy. very 
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important and that is about the fixation of muimum. andmiUaum rates, 
and then they have alba provided for a tribunal for the fixing of t ~ . 

. things. Now we have got no such tribunal provided according to Part.U! 
of the BrWsh Act ~d instead of having .. tribunal we have)eft. it entirely .. 
to the Dlinister in charge of transport, and then there is no appeal The 
whole of Part II of the British Act is put in one part of a !lub-clause-·-I ~ 
that the Government aud my friends will seriously try to visualize in .their 
ftlind what will happen in this particular case, by our leaving it to the 
8wectwill of one individual, the minister in <clt.arge of transport. H(' ran 
pa&s any orders he likes fixing the maxiwuw and minimum fares, h., way 
('lose the roads, he may close down the traffic, be may do whatever he likes, 
and he will really administer clause 42, that is, the whole Act, and ther\! is 
~  appeal! We have provided an appeal in the case of the ruleii but I 
consider that the rules are comparatively speaking n()t 80 important as the 
Doti'ticatj(lns under this particular clause, for iel~ there is no safeguard 
provided. Neither have we taken the safeguard provided under the Briti'3b. 
Act and ne.itber the safeguards contemplated,jil clause 135 of Our Bill. So, 
if he a ::\:I.inister fixes wrong maximum and :minimum rates in a pal·ti. 
cnlar loculity, there is no appeal, his decision is final. No appeal of ~  
kind whatsoever has been ~ v ded for. The Minister will practically 
rule the whole of the traffic and so on. I think it is very just that we 
ought to provide for some kind of appeal agaim.1; the rd~~ of tbis J)a.r-
ticmlar individua.l, who is called the Miuister for rans ~t  If we do 
not agree to this form, then we had better suggest SODle other form. but 
the point i!l that there must be fiOme kind (If apwal agaiusi the order 
of n ~in le individual, who will be the aste~  too whole of this clause 42. 
I think the House will agree with me that,· .• 1We ~" is really the whole 
Bill. We know that in the case of the fixation of maximum and miniwum 
fares, the railway people never allow any kind of interference from the 
outside people. That question has been discUA¥ed on tlle floor of the House 
several times and the Government have .!lever agreed to our demand. In 
the present case, instead of having a tribun'8.l they are leaving it ill the 
and~ of one individual. I do hope that the House will ::JCriousJy consider 

this mutter and will not leave it to the sweet will of one individual this 
very important question of the fixation of the maximum and minimum 
rates. 

Mr. Suryya. K1UD8.1' 80m (Dacca Division: Non-Muhammadan Rural) : 
8 P II Sir, I rise to support this amendment. We have proviued 

. . in section 135 &nd also in section 1 of this Bill that the :.!Iuper-
Vising authority will be .the Assembly. We have already provided in two 
sections that before any serious action is taken it will have to be coD,ifidered 
carefu.lly by the representatives of the people, namely, the Members of 
1he Al!Isembly. That has been &Coepted. Moreover,we find that even in 
a petty matter of rejecting the licence of a driver or cancelling his Hccma., 
he has been given the ~i t  appeal. In petty matters like these, we have 
introduced a section by which powerA of appeal have been given to· the 
Board to be formed by the- Local Government. Now, Sir, from the discu&-
lion of these two daYM it is clear that section 42 is the C!l'UX of the whole 
Billmo it is the meat e nt re e iv~ section in the Bill and it givC8 Yery 
drastic powers to tbeprovinees. Wf'!havp fou/tht a~ainst that and we 
have lost. We have "been compelled to accent that power of the province •. 
I thiDk it will bathe ·Jtei8ht of iDj\18tiee if thole ~ ~ ers ,who 

L87lLJUO .. 
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oppoSed the amendments to lIeetion 4 even now refuse to accept this amend-
ment wbieh is in the interests of the bus owners especiallY in view of t.he 
fset, that . th.e . Pr  ~  ial Government, in this case, would mean r   ~i
calIy the MIDlster In charge of Transport.  He has to decide ~    an 
important matter as the prohibition of long distance traffic or the fi.atillD 
of maimum and minimum rates, which is a highly complicated matter. 
~e other day I asked, a leading Government official 'a.bout the railway 
rates. and he said that god'k"' alone know about it. It is impossible for 
us to 8y why this and that rate has been fied and for what reason. In 
the prllSeut case, it is left to one Minister only to decide all these diflieult 
qllestionN. By this amendment, my  friend does not want to curtail tile 
pbwer of the Provincial Governments at all, nor does he want to give 
the right of supervision to a higher body than the Assembly.   Ie wantli 
to give the power to his own colleagues, the Assembly Members,' who can 
consider this question'Jhf rates and the prohibition of long distance, traffic 
in certain l'outes, etc., mor.14blpassionately and they can enlight.en the 
ASRembly ",itb. .their n  ~red    of different localities and diil'erellt cir-
cumstances, ''''hieh may not be known to the Minister.  I think it is a 
very salu.tary amendment and should be accepted by the house. 

Now, Sir, I find that the Honourable Mr.  Clow has objelllq,i to it 
only OJ one ground and that ground is that these are matters which will 
ha'e to he decided oneJI. He nlso said that every now and tllllll t  ~e   

rates will hllve to be considered and it will not be possible t.) refer thf'1D 
to the Assembly. That is tf-1 only argument which the opposition hus 
IldvRlIced Rlll.inst this amendment. 

The Honourable ltIr. A. G. Clow : That was not the only argument. 

Mr. 8uryya umar 80m: I find that this amendment has heen 
dra.ftell so r.icely that it has made  provision for removing that incon-
venience also. If you prohibit R long distance traffic, then the prohihi-
tion goeH on.  You have not to take t~ previous sanction of the A&;embly. 
You I'ercisp your eecutive power and if you are convinced that it i~ a 
very proper order, you, as a Member of the Assembly, would ablo know 
'I,hether it is likely to be supported by the Assembly. It is only in yery 
rare a~  s that the Assembly will disagree because the Minister will be-
long to the majority party and no par1:I. would like to lower the prestige 
of its own Minister. What do you find herp' Does anybody think that 
all the Congress Members,  who  have voted against us, do really feel 
against UII' No; but they .have to follow the p"rty discipline and 
that is ri~  t   I do not ba.me them for it. That is a very important 
thing '1' the CongrellB and I am verY' glad to see that t.hey have sllch a 
Iloorl discipline.  The same is the caSe with the Provincial Assemblies. 
If a ~  i   il  lt  r passes 'a.n order, is it. possible that the ABgembly will throw 
it Ollt li~  tl    In  cases out of 100 it will be upheld.  This amend-
mellt ill a j,limple and moderate oM. It does_ not say that any order of this 
kind IIh,,1 Ililve the previous sanction of the Assembly. It only say; that 
jf Rny orcipr is passed and if you take anyaetion, that will be submitted 
t.o the AlIsmnbly immediately or three months  afterwards and if either 
Chamher rejects that, then the order should be withdrawn.  I do not 
~ any inconveniertce arising out of this. There is' DO room for incon;. 

~  : 
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veniencc at all as the Honourable Mr. Clow apprehel1da. . I hope that pn 
thili amondment at leailt the Honourable Mr. Clow will agree. Undoubted-
ly this is the proper way of giving a right of appeal in an import.aJJt mat-. 
ter like this when y!)U find that at least a portion of the House hal; been 
i tin~ tooth an.d nail agaiIl8t the.provisions.9J ~ i n 42,and ~ e  they; 

COllle forward wIth a proposal which is a. velJ" moderate and bUmple one, 
at the same time keeping intact all the other parts of the clause, I think 
it is only right and proper that the Government should accept such an' 
amendment.. It is no use rushing this measure through the House. . 

The IloDOurable Mr. A. G. Olow: Are we rushing the measure , 
IIr 8uryya Kamal' 80m: If we were not here, the Government 

and the Congress Party would have combined and ~is ed the whole Bill 
in three URY!!. There is a strong feeling a~"i~st tt!.ls clause and 1. thert"-' 
fore, appell} to the Treasury Benches as werr as to the Congress enl~ es 
to accept this moderate and salutary e :~  ., 

Mr. E. Santhanam (Tanjore cum Trichinopoly : Non-Muhalllmudan 
Rural) : Sir, I shall not take up much of the time ·of the House. 1 shall 
simply point out that whatever the intentions of the learned Doctor from. 
Aligarh or of my Honourable friend, Mr. Suryya Kumar Som, may be. 
the present amendment does not carry thcm out." The first part of the 
amendment says : 10' 

e e Provided that a copy of the noti1l.cation BhaJrftie communicated to the Kemben 
of the Legislature of the Provinee." . 'f! f . 

This is done in every case. Every Member gets a copy of the ll ~ 
Gazette in which the notification is publiShed. Then the second part 
provides : ·"f'. 

e e and the notification shall be cancelled if either Chamber of the Legialature p .. 
• resolution against such a notification." 

Rir, I need not. exaggerate the futility or mischief of this provision. 
In Madras, for instance Wtl have got an Assembly which nonsists of 225 
Memb('l"s and a Council consisting of 46 Members. If a Resolutioll is 
JlRssed 'in the Council, even though by a vast majority, the Assembly may 
not IIUpport it ; according to this amendment, the notification is to be t!nn-
celled. This is absolute denial of responsible Gonrnment of any variety 
and I do not think even the Honourable Member who tabled this amend-
ment intended to have this eifellt, and, therefore, I submit, the amendment 
is impracticable. . 

Dr. Sir Ziauddin Ahmad : Supposing the Resolution is Ilgrl'ull Jp 
by both ~es  

Mr. 1[. 8&nth&nam: But that is not the amendment. If the Honour-
able Doctor brings forward a proper amendment, we shall consider it OD 
its own merits. About the general consideration. advanced by the 
Honourable Doctor, I shall not say more than one word. There cannot 
be any appeal against a responsible Ministry except to the elect.orate. A1l 
appeal to the Hom:e is· futile' beeauBe the Ministry has inevitably got :a 
majority. 'J.'herefore,t.here is no meanintZ' in again appealing to the l.qit. 
btUre over the head·of a responsible Ministry. If there is ap irrespou... 
aible executive and if t,here is a majority of eleeted Member. ~ 
to that irl'esponsible executive, there is some meaning ingil"ing an appeal 
to the legislatUl'e. .But over the head of a responsible Ministry there cal 
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i~ appeal to the legislature, there can oDly be an appeal to the electo-

raie. Of course, if the learned Doctor is logiesl, he will say that for 
~er  notification there shall bea r~ ere d :  I hope he will make that 
Aggestion when he next gets np to speak. 

The only other point I 'should like to touch upon is that under sUb: 
clause (2) of clause 42 every notification is liable to be modified periodicall)r at stated intervals arid it will be hopelessly impracticable if every n ti~ 
Gcation is to be brought forward before the legislature. Again, Sir, the 
rresent amendment says that the legislature cannot even l ~e it. It 
can simply cancel it, it cannot make any modification or SQ,ggestion. 
Therefore, the present amendment is unsuitable and, even on general 
gwunds, any amendment of this sort is wholly impracticable aud will 
Dot serve any good purpose!.'" After all, the rules once made are intended 
to last for many years with' cbmparatively little change, but a notification 
bv its essence is intended to be for a short duration and to affect only 
sinan areas and special classes of vehicles or goods or some such tliing. 
'herefore, for these minor matters you cannot bring in the legislatnre. rf you invoke the aid of the legislature even in these minor matter,;;, then 
tlle leg1slature will have to be in permanent session all the 365 days In the 
yfial' and it can do ~ t er work except to look after these notificatiolls. 
'l'herefore, I oppose this amtmdment. 

Iir. Deputy President <'Ir. AkhiI Chandra Datta) : The question is : 
L w" That to sub-clause (1) of clause 42 of the Bill, the following proviso be 
aaded: 

, Provided that a copy of the notification shall be communicated to the Membera 
ot the Legislature of the Pr vin~e and the n(ltification shall be cancelled if 
either Chamber ot the Legislature pasa areaolution againllt such a notifica-
tion '." 

The motion was negatived. 
Dr. P. N. Ba.nerjea : Sir, I beg to move: 

" That to sul;l·claul8 (1) of claul8 42 ot the Bill, the tollowiDg proviso be added : 
, Provided that in the eaae of a Governor 'a Province a Resolution urging ac1.iOll 

in regl1l'd to clause (i) or clause (w) of Bub-section (1) of this section is 
paued by the Legislative Assembly of the province concerned '." 

Sir, this House has decided to give large, extensive and dl'lIstie 
powers to the executive government. The fear has been expressed that 
these large powers may be exercised to the detriment of the trade and 
industry of the· province and also to the inconvenience of the peoplE'. I 
will not question the wisdom of this House for what it does or what it hag 
t-eft ·undone. But I would urge the desirability of providing safeguul'ds 
aJfainst the abuse of these powers. One safeguard is mentioned in the 
amendment which I have just moved. ThiR amendment seeks to estab. 
!ish the. ~ntr l of the legislature to some extent aver the actions of the 
executive. Sir, I urge upon this House ~ remember that the greater 
the powerwhieh .is given to the executive the greater is the ant~  of 
Hue 'and the greater is the opportanity on the part of the possessors of 
~ia: er to misuse it. Therefore, Sir, I ahomd 1l1'ge that the oontrolof 
t e ~lat re should be established. There is another aapeat of the quea-
ie : ie~a t ld l t e iRnored .. Politiciani. ·UII. rule, live from day 

.... day and from ha,nd· to mouth. They \haTe no time 10 OODSidertht 
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future and are guided by the ne~ds of the moment ; .... d it it very, ..-e1y 
~t politicians take VefY bl-oad views of things and consider, a sit ati ~ 
from .t.be standpoint ~ t Olll.rQf th, present but of the fut:ut'e. Now, 
in order to correct mistakelt which may occur, it is desirable that the 
.A.embly of the prevince should be giyel.l. the power to· conSidef the 
guestion., _... ,.... . . 

Sir, my Honourable friend on the Congress Benches has just laid 
tbat in the provinces responsible Government exists. I do not think: 
that responsibility has been conceded. to the full extent by the Govern-
ment of India Act, 1935. What has breen conceded is onl! partial 
fesponsibi.lity ; full responsibility cannot. be granted to the P!ovince. 
until and unless the Government of Iridin Apt, 1935, is wholly scrapped. 
~r  our .friends on the Congress Benches are seil ~d by the idea that 

tlie Congres3 is in power in seven provinces, but is it 'right on their part 
to ignore the other pro:vinces? Is it right on, their part to ignore the 
province which has the largest population of, aU the Indian provinces' 
That is not a right attitude to adop,t. They should consider th(> in-
tf'l·('S!S of the country as a whole and not the interests of certain 
provinces only. I sincerely wish that the' Congress Ministers _ will 
shine in all their glory for all time to come and I wish also 
that the reflected light on the faces of my Congress friends her. 
may never fade away. But who can say that thisoltate of th,ings will 
eonti,nue in future' Who can assure us thaill circumstances will not 
ari~e when the provincial Congress :Minister.'l:will have to VAcate their 
office' 

Sir, my Honourable friend, Mr. Sunthanam, urged certain objec-
tions against the amendment which was mo,·ed by my Honourable riend~ 
l\Ir. Bhutto. but those objections cannot be urged against my amentlment. 
~ will, therefore, appeal to my Congress friends to support this a en~ 
ment which is a democratic amendment and which seeks to establish the 
:control ot the legislature over the executive. Sir, we have very often 
~ ealed to the Congress Benches ~n vain, but I hope and trust that on thill 
:occasion at least my appeal will not fall on deaf ears. .. 

Mr. Dep1Ay President (Mr. Akhll Chandra Datta) : Amendment 
moved : 

., That io lub·clause (1) of clau.e 42· of the Bill; the following provilo be adAed : 
• Provided that in the ease of a Governor'l Province a Resolution urging aetiolt 

in regard to clause (t) oremnse (it) of lub·aeetion (1) of thil lection it 
p8.Blled by the Legislative Assembly of the province concerned '." 

The Honoura.ble MT. A. G. Olow : Sir, my Honourable friend. Dr. 
Bnnerjea, haM just said that thl" r~ll ent I U!l(!d again!!t the preced.in, 
{amendment could not be used against this one. ' 

Dr . .,. N. Ba.nerjea ; I referred to :Mr. Santhanam. 
'l'he Honourable Mr. A. Q. mow: In any Mse any arll'llDlenta that 

:eouttl be used It'gainst the preceding amendment apply with nry mue" 
i t~ter force against this one. In the preeediJ'lg amendment after a1l 

,there WIlS an 'argument ill favour of it which 'Sir Ziauddin used, that ya • 
. ail not ·Dp.ed' t rin~ before t ~ le,:tislatUre eT('.ry cIISe lInless it is an _ 
l1O'rtant CRge.. Rut, und('r tl1isalJlendntent, 'nothing can be done until " 
'Resolution' had been pasaed t ~ tl  t e e~illlati e l n l  1mbo 
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mit that thIS is merely an effort to destroy in another guise the seetion 
which the House has virtually adopted. I might add' that if you "anted 
.• further argument against it there ean be not.hing stronger than the 
argument provided by Mr. 80m and his friends. If the two days' dis-
~ ssi n lve have dev te~ ~ this one clause, in addition to spending a 
majority of the five days' discussion on consideration, is described as 
.. rushing it through ", I shudder to think what would happen when 
011e of these Resolutions was put before .the Legislative Assembly and 
Mr. 80m was not inclined to rush it through. 

1Ir. Deputy President (Mr.Akhil Chandn Datta) : Tbe question 

" That to Bub· cia. (1) of clause 42 of the Bill, the follow1nr proviao be aMod : 
, Provided that in the M of a Governor'lI Province a Resolution r i~  actioll 

in regard. to clau ... ··(J> or clause (ii) of lIub·section (1) of this section is 
pUlled by the Legislative AlIeIIlbly of the province concerned '." 

The motion was negatived. 
Mr. 8uryya. Kumar 80m: Sir, I beg to move: 

" That to sub·clanll8 (1) of clause 42 of the Bill, the following proviso be addll4 ., 
the en':' : . 

, Provided tha.t WilfueB and freight. fixed by the Provincial Government. Ihall 
not be more '-tllan -. fares and freights allowed by the railways for the 
~ ird cll18ll a l ~~nd for the goods of the lame kind '." 

By this I want to remove the suspicion that is in the mind of many 
peopltl that this clause 42, part (ii), i.e., power given to fix minimnm 
.anll maximum fares on buses may be exercised in such a way that the 
buses may be inconvenienced ; if the Government with a view to remove 
the bus service from a particular route where there is a parallel railway 
fix the fares of the bus two or three pice or an anna over third class 
rares, then the buses must disappear. There is that suspicion and by this 
provision I shall meet the objection of my friends, Mr. Joshi and Prof 
Ranga. I ~ant to make this fixation of fe,res, minimum and maximum, 
with reference to road transport excE'!pt railways. That is, I leave the 
power to the Provincial Govt'l'Dment to snvp the bus-owners from. cut-
throat competition by having the power t.o fix the lowest rates. It will 
prohibit two or three new buses to fight the one already existing, and, 
after that, when it has disappeared, then resume the old rate. That is 
the thing which is going on in the country for a long time and it pro-
vides for the danger which has been pointed out and rightly by my 
COllgrl"S'S friends, that unless we have got this power these bus com-
panie!; con1 rolled by Europeans and by BirlaR or some such rich men with 
four or five buses will IQ.wer the freight by 50 per cent. or more for one 
or two months, and, after the poor old bus has disappeared, they will then 
get the monopoly of the road, and raise the fare to the economic limit. 
In this way the single bus owner will be dl'iven out. I also provide for 
the anxiety of my friend, Prof. Ranga, about driviug out bullock carta. 
By that power if the Pr vin~iat G-oyernment thillk that in certain rural 
areas bullock ca.ns are dOing gooli servioe, though they are a little slow, 
.and that a number_of people.are being maintailled by those bullock carta, 
1hen ·they can use this power of fixing lower and higher fares, and give 
·a little margin for the bullock cart and' raiae the rate a little for the 
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buses. By this amendment I onll want to remove our- suspicion about 
~  preferential treatment for rallways. I submit there can be no ob-
jection against this amendment that wants that whatever fares you might 
fix, it must nqt be higher than the third class railway fare. J do not know 
what the other side will say. If they say anything very reasonabltt 
against my argument, I will have to change my opinion. But at present 
I find that this is a very reasonable proposal. With these observM.tions, ~ 
expect that this innocent amendment will be carried as it will remove 
many of our suspicions and will relieve much of the anxiety, right or 
"'rong, hut which is entertained bOM fide. 

:Mr. Deputr President (Mr. Akhil Chandra Datta) : Amendment 
moved: 

II That to lub·elaule (1) of clause 42 of the Bill, the following provilO be added at 
tile ed : 

, Provided that the farea and freights bed by the Provincial Governments ,hall 
not be more than the farea and freights allowed by the railway. for tit, 
third clau pallleDgers and for the gooda of the lame kind ,;" 

The Honourable lIIr. A. G. Olow: Sir, I do not think this amend-
ment would achieve the purpose which, so far as I can gather, was in 
its Honourahle the Mover's mind. One of its effects will be, for example, 
that you would not be allowed to fix the maximum fare for a bus higher 
than the t.hird class fare by railwaY' ; however great the comfort you 
provide on a bus, if you provide a luxury bus for instance, you would 
still be limited to the third class fare on the railway. So that, it would 
operate very much against the bus interests which my Honourable 
friend has at heart.. As regards its effect on the minimum fares, if 
I thought there was any serious danger that Provincial Governments 
would de",troy the bus traffic by fixing a minimum fare substantially 
higher than that charged by the railway, I should have no objection 
to the amendment. But that danger is not real, and the possibility 
of comparing rates of this kind is extraordinarily difficult. You can-
Bot simply take the third class fare. What is the third class fare' 
Is it the single fare' Is it the return fare' Is it the zone fare or a 
concession ticket' The comparison is really not a practieable one to 
carry' out, and I suggest to the House that the danger is not a real one. 

Dr. Sir Ziauddin Ahmad : Sir, Ii poet once said that if the police 
and the thieves combined together, t.hen there was no room for honest 
men to live in that town. So I assure my friend, Mr. Som. that he and 
I have got no place in this House IlS far as this Bill is concerned ..... . 

An Honourable ltIember: Who are the police and who are t.he 
thieves' 

Dr. Sir Ziauddin Abmad : That thing had better be decided by 
lottery. I think it is really very difficult for those who are in a minority 
to have their voice heard. There is another point which I noticed, that 
it is rather unfortunate that the Criminal Law Amendment Act came 
before this Motor Vehicle Bill. Had this Bill come first, the position 
wuuld lun'll been different, because the Congress people have charged 
118 throughout saying : " Why do you trust; the Local Government at 
aU , " We wanted in that Act to trust the Local GovernmeDts and 
they said : "1>4> not trust the Loea] Governments". Here, in this 
ar~i lar -·Bill. they take just the opposite view and they leave every-
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t~i n ~ t  tbe' Pr()vincial Goveramenta. Bven in suoh all important lIIJU_', as' fixing the rates and fares they wish t() db 10. I do not underataD( 
thlit kind of mentality. In the one case you leave an important quae-
~n to the Local Governments while in the other yOu do not 
really trutlt them at all. I say you ought to be consistent throughout;. 
My point is simply this. I do Dot want to preu for one form or the 
other .. , .I do not like ,leaving 'he fization of maximum or minimum 
rates t() 1the' irfrest win of any individual without aliy appeal to ,aUT 
other authority. I think my Honourable friends on the Congress and 
~lle Govel'llmeut Benclles ought to consider thia point. If this part i-
culkr amendment does not. serve the purpose, some other a)uendmcnt 
which can serve the purpose better can be I;luggested, but I say, do 11·)t 
rule out everyt.hing simply because We happen to be in a minority and 
~ ere is an n l~  alliance over this Bill. " 

i,. . 

Honourable Members: The question may now be put. 
lWr. Deputy President (Mr. Akhil Chandra Datta) : The question 

•• That the question be BOW put." 

The motion was adopted. 
lIIIr. Deputy President (Mr. Akhil Chandra Datt.a) : The question 

. •• That to sub-elaulle (1) 61 clause 42 of the Bill, the followiDg provilo be added 
• the eud: 

• Provided that the fares and freightl fixed by the Provincial Govemmat. shall 
not be more than the fareB and freights allowed by the railways tor tIMt 
third claas plUlllengerB and for the goods of the same kiDd '." 

The motion was negatived. 
lIIr. B. A. Sa.thar B. Bsaak Sa.it (West Coast and Nilgiris : Muham-

madan) : 8ir, I move: 
•• That in sub-danae (t) of clause 42 of tho Bill, the worda ' at Buch intervalll of 

dme as it may 1Ix ' be onlitted." 

This deals with the provision for the review of the order passed 
by the Provincial Government under sub-clause (1). The clause, as it 
appears in the Bill, ,reads as follows : 
, •• The Provincial Government shall permit, at Buch int_vale of time .. it ~  h, 
the interests afFected by any notification issued under aub·seetlon (1) to make repro· 
.entations ", ' 

etc., etc. to revie,,, their order on the grounds specified' therein. I do 
nnt see \vby the Provincial Go-vernment should be allowed to fix the 
interval of time at which such review may be asked for. The reason" 
for wllieh l'p.yieW14inay be asked for are stated instih-clauseB ~  ~ 
~n  «('), nnd I think, Sir, that it will be fair and reasolia:ble t lt ~ 
tver any ('8use ment.ioned in mb-clauses (a),' (11) knd (c) arises, the party 
fffeetcd should have tile powilr 'to an for' ft' review, and it should not 
be ]eft to thp. Provincial Government t.o fix'the time at which suoh re'riew 
shollid he asked for. I t,bink. Sir, this j8' Ii vt!tjreasonable amendment,: 
and I do not think'ariy long speeeh'is neeesil8l'j ill tiupport of it. ,I 



hope both Bides of the House will kindly consider the realonableness of 
y. amen4,ment and they will not brillJ i ~e cruel Bum bers of thtir 
~  battalion to cro.sh "this : amendment ~ ,mine. : 

.'Ihe. Jlcnunlra,ble Mr. A. O. 0l0W' : Sir, r thill'k the effect of thl. 
lIJDendment would be precisely the opposite of whRt my friend intend~ 
If .you remove those words, you must read sub-alau8e (2) as relating· 
t~ sub-clause ~ an~ the. re~ lt would. there,fore. be that those who 
feU' that the n:otrftcatlOn ought to be cancelled would have only one 
opportunity. It would read: • The Provincial Government shall permit 
t ~~ interests affected to make representations', and tht'ly will then 
consider the representations and e;th-er reject or accept them. But this 
ensures that if the interests feel that there isa·oase for review. the 
review may be a pcriodical one for those who may feel themselves ad-
versely affected by the notification. I sU'ggcst to the Honourable Member 
that he might withdraw this amendment. 

Mr. ~ t  President (Mr. Akhil Cha.ndra Datta,) : The question 
is : 

" That in lall~e <') of clause 42 of the Bill, the word, ' at 8Uch intervall of 
time ail it may 1Ix ' be omitted." 
The motion was negatived. 

Mr. T. S. Avinasbilingam Ohettiar (Salem and Coimbatore cum 
North Arcot : Non-Muhammadan Rural) : Sir, I beg to move: 
II That in Bub-clause (8) of dause 42 of the n~ alter the word. • 81 it ma7 b 

the words • not exceeding one year ' be inserted." 

Sir. much has been said about. the Provincial Governments. but I 
am one of those who believe that the Provincial Governments will tlo 

~ti  to whatever party they may belong. I do not attach much 
import.ance to the argument advanced hy some friends that we suppol't 
these amendments because t.he Congress Party are in power now. I 
know that the Congress Party is in power t.oday, but. it. may not bp. 110 
tomorrow. but. that is not the rp.ason why we support these amendments. 
We essentially heHeve that a de ati~ Government will do the right 
thing. and we have moved t.heflp. amendmentR because we believe t.hat 
t ~  are in the best interests of this country. Now. I move t.his amend-
ment so that II. time limit may be fixed foJ' people to make reprcst>.nta-
t.ions t.o the Provincial Government. It may be less than one year. but 
an opportunity should be given to the parties concerned to represent 
their interests ; but it should not exoeed one year. and T hope the period 
J have suggE'st.ed will serve the purpose ve ~ well. Sir, I move. 

Mr. Deputy President (Mr. AkhiJ Chandra Datta) : Motion moved: 
•• That in sub-clause <I) of elauH 42 of the Bill, alter tl;le 'Worda • .. it IDay is ' 

the words • not exceeding Olle year ' be inserted." , 

The Honoura.ble Mr. A. G. mow: Sir, I oppose this amendment. I 
tJaink; this. would mean too frequelit a review of the position. You ongllt 
to have a certain amount Of stability in this matter, and I am t l"a~d 
if it is liable to be-reViewed every year or even hl'lII8,.none of t.he inte>reijts 
concerned ·WiIl'lmow where· they· are. ' .  . . ' 

Dr. :r.lf. BanerJe .... : Sir,'I. support this8·mend'inent .. 1tfffrieDd. 
~  Clow;Mys t ~ ~ i~  ~ri ~ lal: revision will hamper, tb,e work of 
thlS department. r ao 'not know what he exactly means. But r must 
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emphatically assert that periodieal revision is certainly desirable. Arid; 
as my friend the Mover has pointed out, the Provincial Government 
may review more than once -during the year, but they must review, if 
ijJ.ey are asked to do so, at least once every year. This is aver,. 
reasonable amendment, and I hope it will be acceptable to the HOWIe. 

Mr. Deputy Preaident (Mr. Akhil Chandra Datta): The esti ~ 
ia: 

, I, That in nb·daulI8 <') of claule 42 of the Bill, after the word. I .. it 1Da7 as ' 
tile worda I not esceediDg ODe year ' be iD.ertecl." ' 

The Assembly divided : 
AYE8-47. 

Abul Qaiyum, Mr. 
.Abdul Wajid, Maulvi. 
Abdur 'Baaheed OhaudhurJ, Kaulri. 
Aney, Mr. M. S. 
An-anpr, Mr. M. ADrurthalaY&Dam. 
aner~ea  Dr. P. N. 

Chaliha, Mr. Kuladhar. 
Chattopadhyay.., Mr. Amar8Ddra Natb. 
Ohaudhury, Mr. Broj8DClra Narayan. 
Chettiar, Mr. T. S. Avil1lllhiliDgam. 
Chetty, Mr. Sami Vencatachelam. 
Chunder, Mr. N. O. 
Das, Mr. B. 
Das, Pandit NilakaDtha. 
Dellai, Mr. Bhulabhai I. 
DBlhmukh, Dr. G. V. 
Deshmukh Mr. Govind V. 
Gadgil, Mr. N. V. 
GoviDd Das, Beth. 
Gupta, Mr. K. S. 
HOllmani, Mr. S. K. 
ledhe, Mr. K. M. 
logendra Singh, Sirdar. 
Kailash Behari Lal, Babu. 

Maitra, Pudit Labhml Kaata. 
Mangal Singh, Sardar. 
Millra, Pudit Shambhu Dayal. 
Muhammad Ahmad Kazmi, Qazi. 
Murtuza Sahib Bahadur, Mauln SyooL , 
Paliwal, Pandit Sri Krishna Dutta. 
Pande, Mr. Badri Dutt. 
Bamayan Prasad, Mr. 
Banga, Prof. N. G. 
Bao, Mr. M. Thirumala. 
Sut Siugh, Sardar. 
Santhanam, Mr. K. 
Baty,amurti, Mr. S. 
Sham Lal, Mr. 
Sheol1a88 Daga, Seth. 
Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 
Som, Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Subbarayan, Shrimati K. Badha Bal. 
Subedar, Mr. Mauu. 
Varma, Mr. B. B. 

NOEB-51. 

Abdul Ghani, Mauln Muhammad. 
Abdul Hamid, Khan Bahadur Sir. 
Abdullah, Mr. H. M. 
Ahmal1 Nawaz Khan, Major Nawab Slf. 

, Aikman, Mr. A. 
Anderson, Mr. J. D. 
Ayyar, Mr. N. M. 
},Iajpai, Sir Girja Bha.nkar. 
Bewoor, Mr. G. V. 
Bhutto, Mf. Nabi Babh Illahi Bakah .. 
Boyle, Mr. I. D. 
Chanda, Mr. A. K, 

Chapman·Mortimer, Mr. T. 
Chatterjee, Mr. R. M. 
Clow. The Honourable Mr. A. G. 
Conran· Smith, Mr. E. 
Dalal, Dr. B. D. 
Dalpat Singh, Sardar Bahadur a ~ 

Dutt, Mr. S. 
Faruqui, Mr. N.A. 
Ghulam BIaik Nairug, s,.a. 
Ghulam Muhammad,. Mr. 
Ghuman, Elir· Abdul Halim. 

. Griffithll, :Mr. P. 1. 



;Orig, The. BOIU)arable Sir ~  l 
:Birhet, Ilr. J. C. . i : 

Kamaluddbl Ahmed, Bhamt-al·1J1eaa. 
Lloyd, Mr. A. B. 
llaekeoWll, Mr. J. A. 
Maxwell, The Honourable Mr. B. K. 
Metealfe, Sir Aubrey. 
. Miller, Mr. 0.· O. 

Mitchell, Mr. K. G. 
Mukerji, The Honourable Sir Manmlitha 
Nath. 
Mukerji, Mr. Basanta Kumar. 
Nauman, Mr. Muhammad. 
Nur Muhammad, Khan Bahadar Shaikh. 
Rnfluddin Ahmad Siddiquee, Shaikh. 
Rahman, Lieut.·Colonel M. A. 

The motion was negatived. 

1" 
Scott, Mr. J. BamIaf. 
13haiabtul,.:Miaa Ghulam Kac1ir llnh .......... 

~ aer Muhammad Khan, OIIptaiD Bu4u 
Sir. 

Sivaraj, Baa Sahib N. 

Smith, Lieut.·OoloBe1 B. O. 

Bukthankar, Mr. Y. N . 

Bundaram, Mr. V. S. 

Town, Mr. H. S. 

Umar Aly ~ a  Mr. 

Walker, Mr. G. D. 

Zafrullah Khan, The Bonourable Sir 
Muhammad. 

ZinddiD. Ahmad, Dr. Bir. 

:Mr. Deputy President (Mr. AkhiI Chandra Datta) The questioD 
is: 

is: 

" That elauH 42, as amended, stand part of the BilL" 

The motion was adopted. 

Clause 42, as amended, was added to the Bill. 

Mr. Deputy President (Mr. Akhil Chandra Datta) The que.Lion 

•• That clause 43 stud part of the Bill." 

Mr .•. Ananthasaya.na.m AyyaDg&r (Madras ceded Districts and 
Chittoor : Non·Muhammadan Rural) :  I move : 

Ie That in lub·elal1l8 (1) of clause 43 of the Bill, after the word • shall " OCC1l1". 
ring in the Arst line, the words • in the IDIID.IIIIr preeeribed ' be inlertecl.', 

The clause as it stands empowers the Provincial Government by 
notification in the official gazette to constitute for the province a Pro-
vincial Transport Authority and in the case of a region a Regional 
Transport Authority. By my amendment I seek to regulate the con· 
ditions under which the notification should be issued. I have, there-
fore, sought to add the words • in the manner prescribed'. The way 
in which these persons should be appointed, their number, the dura· 
tion of office and other things have not been set out in the body of the 
Bill. The power to regUlate has been conferred on the Provincial ~  

ernment--and various other connected matters. The appointment also 
must be in the manner prescribed. This is to bring into line with other 
powers conferred on the Provincial Government to act according to the 
rules. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved: . 

Ie That in aub.elauM (1) of elaule 43 of the Bill, after the word • shall " ooom. 
ring in the Int lble, the worell • in the I11811J1er PHBenDed,' be ~" 
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The BonO'Ul'Nle Xt. A. G. Olow: 1: ·thiilk thisamenmnent woUld 
.tatr.oduce eOJ18idel'ablo confusiGn. It will then r~ad:  0 0 •• 

. , ..... The Proviacial Goftl'll1llent shall in the lii a i~e  preieribed, bl notiAeation .•..• " 

And there will be nothing left to indicate how the appointments 
are to be made. This relates to the appointment of the persons ~

stituting the authOrity, .... 

. [At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

.... and J am sure that my HOnourable friend will agree that it will be 
quite impossible to do that by rule. If he will turn to clause 67, sub-clause 
(2) «(I). he will find there, " the period of appointment and the terms 
of appointment of and the conduct of business by e i ~ and Pro-
vineial Transport Authorities". Those are going to be regulated by 
rules, but the actual appointment  cannot be so regulated and I do 
not think that this amendment is practicable. 

Mr. President (The Honourable Sir ·Abdur Rahim) : The question 
is: 
" That in sub·clause (1) of clause 43 of the Bill, after the word' shall " OcCUf_ 

fing in the tint line, the words ' in the IIllUI.Jl8r preacribed,' be inserted." 

The motion was negatived. 

Ibulvi _Abdur Rasheed Chaudhury (Assam: Muhammadan) : Sir, 
l move: 
" That the Ant provilO to lub-claU88 (1) of clause 43 of the Bill be it~ed  I , 

I shan read the proviso : 
"Provided that in the North-West Frontier Province and in Chief Commis-

sloner's Provinces, the Provincial Government may abstain from con8tituting au,. 
~ l i nal Transport Authority." 

TheTe is no preamble in this clause  to show for what purpose this 
particular sub-clause is intended. It is not known 
to WI why the framers of this Bill do not like that 

the Regional Transport A.uthority should not function in the North-
West Frontier Province and in the provinces under the Chief Com-
missioners. A good deal of power has been given to these Regional 
Transport Authorities in this chapter for the purpose of regUlating 
motor transport. The reason why the framers of the Bill do not like 
that this Regional Transport Authority should not function in thtl 
North-West Frontier Province may be due to the fact that that unfor-
tuJJate province is the victim of military manoeuvres. They do not 
like that in that province motor transport should be regulated in t ~ 
interest of the pnblic or in the interest of the province. If we look 
at tb() powers given by this chapter to these Regional Transport Autho-
rities, we find how useful these authorities will be in that province. 
I shall refer to clause 44. This clause gives power to the Regional 
Authorities to receive appticatioD:a for permits. Under clause 46, a 
Regional Transport Authority shall, in deciding whether to grant or 
refuse a stage carriage permit. have regard to the following matters, 
namely, the interests of the public generally, the advantages to the 
public. of the service to be provided, the adequacy of e istin~ rond 
passenger .. t.ransport, etc.. etc. Then. I come to clause 47. This . alt i~  
gives power' to· tile· Regional Transport Authority ...... · " 'Co.' 

, P.M. 
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Mr. E. G. llitchell (Government of India: Nominated OftlaiaJ.) : 
OJ) a point of order. Is the Honourable Member in order in reading 
tai'ge chunks of the Bill. when copies of the Bill are in the hancUi ~ 
Honourable Members ~ 

Maulvt.A.bdur Ruheed Ohaudhur,y: I am quite in order in read-
ing releYllnt portions because the H()use can understand ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member must bear in mind th&t everybody has got the Bill before 
·hiln. . 

Ma.ulvi Abdur B.aaheecl Ohaudhury: I am not reading the whole 
thing. I am only referring to the powerl:! given under these claul'es. 
Clause 47 empowers the ~i nal Authority to limit the number of 
!lta.gc carriages. 

Then. take clause 55. Under that, the Regional Transport Autho-
rities may limit the number of transport vehicles within the region. 
These are important powers that have been given under this liill. 
Sn the reasons for taking away these powers from the North-West 
Frontier Province havt' not been specified. So, we suspect that ia 
that region, Regional Transport Authorities are not going to be 
allowed in the interests of the ilita~ alone. Unless the Honour-
able Member in charge removes our suspicions. we think that this has 
been done in the interests of military manoeuvres alone. Sir, I mo.·o. 

Mr. President (The Honourahle Sir Ahdur Rahim) : endnl~n  
uwved : 

14 That the Arst proYiao to Bub·elause (1) of clause 43 of the Bill be omitted." 

Mr. T. S. Avina.sbiling&m Ohettiar : I assure my friend that if this 
proviso is capable of political abuRe we would be the very first personS 
.to oppose it and in fact the proviso would av~ been deleted by the 
Select Committee itself. My friend win observe that the word used 
·is ' may'. So power is given to the Provincial Government to deter-
mine whether they shall have this regional tranRport authority or 
not. My Honourable friend suggested t.he other day that a word 
from Mr. Clow or from Sir .Tames Grigg will have great influence 
with the Local Government. I am yet to know whether they can 
)nftuence Dr. Khan Sahib. who happens to he the Premier now in the 
Frontier Province. T dare say that they will get a very bad weleome 
from the Provincial Government if they interfere in the affairs of 
the Provincial Government. I do not think that any suspicion need 
he entertained. Under thp. clause the matter is left to their discre-
ti ~ and T do not think the amendment is st~ed  

1Ir. President (The Honourable Sir Abdnr Rahim) : The question 
is: 

.. That the Ant pro.-iso to lu·clause (1) of clause 43 of the Bill be omitted." 

The motion was negatived. 
Iir. I. latyamurti : Sir, I move: 

. .. That in tJae Srlt proviso to lub·elaDN (1) 01 elauN 48 of the Bill, after tile "ora. • North·West Frontier Province' tbe wora. • 8i1ld, Alum and Ori .. ' ~~ 'tnael'tecl.·' . "" 
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[Mr. S. Satyamurti.] 
You will see iitthe notes on clauses appended to the Select Com-

mi.ttee's Report on page 4 they say : . 
" The clause has been reeast to make it mandatol'1 on Provineial Govel1Ul18Jltl 

to IIItRbli,h Provincial Tranaport Authorities, and aeept in the IDIaller pro'riDceI 
Begional Transport Authoritiea alao." 

When you come to the proviso, ~  will find only the NortbWelit 
.}t'rontier Province and the Chief CommisRioners' Provinces; and J 
want to add the names of three other Provinces,. which I am sure 
tlil! whole House will consider to be small provinces, viz., Sind, 
}.ssam and Orissa. If the amendment be accepted, the position will 
be exactly as I describe, that is to. say, each Provincial Government 
shall normally constitute both a Provincial Transport Authority and 
a Regional Transport Authority, but these provinces may abstain C,.om 
constituting any Regional Transport Authority, and I may point out 
th:lt therc is no inroad on Provincial Autonomy at all. The provinces 
"'ill be free to constitute both the Provincial Transport and the 
Re'tional Transport Authorities, but if the clause stands as it is, then 
provinces like Orissa, Assam and Sind will be compelled to constitute 
both thp. Provincial and Rep:ional Transport Authorities. I am think-
in~ of .circumstances where they may not find it necessary to consti-
tute tlles(' transport authorities. I want !Q.erely by this amendment 
t.o leave it to the judgment of these Local Governments, whether they 
should have both these authorities or not. I am not restricting Pro· 
vincial Autonomy at aU. I commend the amendment to the Houtle. 

Mr. •. S. bey: May I ask-is that new Regional Transl-'ort 
Authority going to be a very expensive proposition' 

Mr. S. Satyamurti: Yes. Sir, as I read the scheme of this Bill, it 
is qUIte possible that if a particular small province has got to cOllsti-
tute a transport authority for the whole Province, say, of Assam or 
Orilsa, and again a Regiona] Transport Authority, one, two or three, 
the' actual payment for the official members of those committees and 
the actual running of these authorities may entail a considerable cost. 
r~et me also remind the House that all these provinces that I have 
mentioned are dependent on subventions from the Government of 
India, and they are deficit provinces and they will ask for grants from 
tlS. J want to repeat that I am not compelling them, I give them a 
diHcretion. 

The HODourable :Mr. A.. G. Olow: See amendment No.9 on the 
Bome List. 

Mr. S. Satyamurti: I am not moving that. I am moving No.8 in 
List No. 2,-that is to say, 

" That in the 1lrst proviso to Bub·elaule (1) of elaule 43 of the Bill, after the 
word, 'North·Welt Frontier Province' the words 'Bind, A.am and Orilla' be 
inHrted.'J 

Let me repeat so that there may not be any misunderstanding. I 
am not compelling these Provinces not to have regional authorities, I 
am only giving them a freedom, which I think their finances may re-

~re  to decide at. the proper time. whether they .should have these 
additional authorities or not, It will do no harm; it may help the. 
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if on the whole they may feel that they should have, only one a"tho-
rity. SuL-clause (,1) of this clause makes it obligatory on all pt'C)-
\'illces except in the North-West l4'rontier Province and Chief Com-
missioners' provinces, and J want to give them freedom. Himce I 
move this. 

Mr. Preeident (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

If That in thc flrst proviso to Bub·clause (1) of clause 43 of the Bill. alter t.be 
words 'North,Wllst l!'rontier Province' the worda 'Bind, AII8&Dl and OriHa' be 
inHrted." 

Mauivi A.bdur Rasheed Obaudhury : Sir, I oppose this amendment. 
I do not like that my province should be singled out. I do not agree 
tl at my provinCe is a deficit province. My province hal got illllMDIIe 
"ufoIfJUrCeS, and if there is a lack of funds in my province, that is d ~  
flip. action of the Central Government. If we can keep the petrol tii11d 
that ,8Qornes in AMam and if we a_' given t.he full t l~ all- jute grown 
by ou.', ouiti:vatAra;' theDI, ASsUR wilt not be branded as a defloit, pr0-
vince. As it is,. SWj 'lull; when we are maintaining our hcavily-paid 
1. C.S: people, when Wt' are mailltaining the AII8&ID Rifles, when we ",e 
maintaining all the other paJ!apJaernalia which are FlO vlry' eIpensive, I 
do not understand why Assam will not be able to maintain· a RigWR81 
'l'rausport Authority. Sir. the road system in Assam isBO' maeh 
developed that we can compare it with any part of India. We inAaMm 
rP.fluire the regulation of motor transport more than in any other paM 
of India. So we do not like that we should be fettered in the case o-f 
~ a  S9 far as the eonstitution of Regional Transport Authoriti811 is 

('oncerned. Sir, I oppose. 
Dr. Sir Zia1Uid.iD Ahmad : b'iJ', my Honourable friend; the Mover of 

this amendment, did not give any reason for this particular amendment 
hecause if he had taken the caKe of Assam, he would have found, that 
it is divided practically into two parts-the Surma ~ l l e  a.ad· the 
Brahmaputra Valley,-and it is impossible to have one authority to sem 
both. The same difficulty exists in Sind. Upper Sind is very different 
from Lower Sind. Therefore, the argument which applie8 to the 
~ orth-West Frontier Province and the Chief Commilllsioners' provinces 
d(l not apply to these three provinces as suggested in this particular 
lImendment. 

is : 
Mr. Preaident (The Honourable Sir Abdur Rahim) : The qu .. tion 

.. That in the mat proviso to sub·clause (1) of clause 43 of the BUI, at&er the 
words • the North·Wetrt Frontier Pronnce I the words • Bind, Al!tlam &1id ori.a' be 
inHrted." 

The motion was negatived. 
lIaulvi .A.bdur Rasheed Obaudhury : Sir, I beg to move: 

.. That in aub·ela.ule ($) of clause 43 of the Bill, a,ter the words' may tbiDk tit 
to a ~int ' the· word., :' prl7videc! tnt iu botll the Provincial TlIIiIIpOrt AlIItIMIriUe. 
and In the Regional Tranllport Authoritics the representation of the Governmeot 
oftleials will be lela than h,alf ' be inHrted." 

Sir, in these days of democratic institutions, everybody likes that 
whKtever bodies II1.8:Y be created ~n a province, the representation of 
the people should ~ nderate  ' Here thatia also the cae. U the 
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Provincial Government constitutes a Regional Transport Authority: 
it should, I say, be composed mainly of the representatives of the peopJe 
and not of the Government officials. Sir, we have no sU!!picion about 
or disregard for Government officials but at the same time it is the 
general desire that on such bodies the non-ofBcial element should. pre-
ponderate. It is a very innocent amendment and it is in keeping wIth 
the popular ideas. and I hope the House will gladly accept this amend-
ment. Sir, I move: 

Mr. Preaident (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" That in IlUb·elauae (I) of elause 43 of the Bill, after the words • may think fit 
·Ito appoint ' the worda • provided that in both the Proviueial TraUport Authoritietl 
.. d in the Begional TrlUlaport Authorities the representation of tlle Govemm8llt 
oflleiaJa will be .. than half ' be inserted." 

'l'he Honourable Mr. A. G. Olow: Sir, I am sorry the HOnourable 
.Jrlember· did ndt follow the example of Mr. 80m who had Yirtually the 
8I1me amendment in his name as No. 325 and refrained from moving it. 
We consulted the Provincial Governments on this matter and I may 
·inform the House that some of them desired purely official bodies, par-
tioularJy in the Regional Transport Authorities. and my Honourable 
frieild, Mr. Mitchell. tabled an amendment to that effect. We fOWld 
,out, however. that the sense of the House was in favour of the result 
that the t-lelect Comqlittee has achieved &nd, therefore, he did not move 
tbat amendment in spite of the desire of some of the Provincial Govern-
ments for it. I hope the House will adhere to the solution reached in 
thll Select Committee. 

Mr. Prelident (The Honourable Sir Abdur Rahim) : The question 
IS: 

II That in lab-clause (I) of elause 43 of the Bill, after the words • may thill\: tit 
to appomt ' the wordl • provided that in both the Provineial 'Pranlport Authorities 
aDd in the Begional Transport Authorities the repreleDtation of the Governmtmt 
o:lJle1a1a will be leu than half ' be inserted." 

Tbe motion was negatived. 
Mr. 8. 8atyamurti: Sir. I beg to move : 

II T'hat in part (II) of lub-clause (3) of e1auae 43 of the Bill, atter the woru 
, Allthoritiea' the worda • .if any' be inserted." 

It is a formal amendment in order to provide for areaR where there 
may be no Regional Authorities. Sir, I move. 

111'. Pr.eatc1ent (The Honourable Sir Abdur Rahim) : ThequeBt.ion 
is: 

II T'hat in part (II) of aub-claulo (3) of elause 48 .of the Bill, after the word 
, Allthoritiee' the worda • if any' be inserted." 

ill: 

The motion wall adopted_ 
Mr. Preai4ent (The Honourable Sir Abdur Rahim) : The que"tioll 

" That elause 43, aa amended, stand part of the BiD." 
The motion was adopted. 
Clause 43, as amended, was added to the BiB. 
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Clauses' 44 and 45 were added to the Bill. 
BIr. President (The Honourable Sir Abdur Uabim) The question 

"That clause 46 ltand part ot the Bill" 

Dr. Sir ZiauddiD AhmM: Sir, I beg to move: 
" That tor claulMI 46 of the Bill the tollowiDg be subltituted: 

, 46. A Begional Trl.Dllport Authority shall not refulMl a permit to a ltare 
carrier on the ground of adequacy or otherwilMl of mltin, road pal-
lHIDgera tranaport aervicea'. ' , 

The Honourable Mr. A. G. 010.: Sir. this is not the amendu:lent 
I have got in front of me. The Honourable Member seems to be alter-
ing it in a radical fashion. . 

1Ir. President (The Honourable Sir Abdur Rahim): Does the 
Honourable Member (Dr. Sir Ziauddin Ahmad) wish to move it' 

Dr. Sir ZiauddiD Ahmad: May I request for your permission to 
allow me to change the word " issue " into " refuse ", If this per-
mission is given to me, I will move my amendment, otherwise I will llot 
move it. 

The Honourable Mr. A. G. 010.: It is a complete opposite.· 
Mr. President (The Honourable Sir Abdur Rahim) : I cannot allow 

the change to be made, because the amendment could then mean just 
the contrary of what it is now. 

Mr. K. G. KikheU : Sir, I move: 
" That after part (d) ot 8ub·elaullll (1) of clauae 46 of the Bill, the following 

Dew part be werted and the Bubaequent parta be re-Iettered accordiDgly : 
, (II) the quaWleatioDa of the appllcant '." 

Sir, in the Bill as introduced there were certain r visi ~s that the 
Hegional Transport Authority should in considering an application for 
Iiltage carriage and certain other permits have regard to t ~ character, 
qualifications and financial stability of the applicant. The Select Oom-
mittee t ~ that the power to consider the character, qualifications a'ld 
fiuancial stability were liable to be abused and, therefore, they recom-
mended the deletion of the entire provision. Since the Bill was re-
ported by the Select Committee, we have had occasion to consult the 
Provincial Governments on certain matters on which the Select Com-
mittee made alterations, and, in respect of this matter, the majority of 
them are strongly of opinion that the . RegioDll1 Auth.ority should not 
be totally debarred from taking into consideration the general 'Quali-
fications of the applicant to run the service, particularly a b1,18 service, 
fOr which the application is made. I do not think there is any great 
feat' of the provision, if it is accepted, being abused and I think that 
if 8 man is an undesirable character in certain respects, the Regional 
A uthority should be allowed to take that into consideration. I do· not 
think it will be used very largely at the outset ·beoauae, naturally, as I 
p.xplained the other day, the eOlleeption is that, when the Bill Gomes 
into force, everybod7 who is now plying on the road will have to _ • 
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permit and gradually they will be distributed .. over· av aila l~ various 
I'outes. So, it is not fair to suggest, I think, that this will be used as a 
weapon immediately against these people who are in the business now. 
But I do submit that, taking into account the fact that t ~se are pro-
\< iding public services in which the public l ~ inte~ted  and pepple 
. havo to travel, the Regional Transport Authorities, properly constituted 
as they will be under the control of the Provincial Authority and the 
Pl!.o'Yineial Goftrnments, should havi! the right to take the qualifica-
tlcMl8 :Of tbeap}')li\mnt into consideration. I think this amendment is 
necessary. Sir, I move. 

a. Preaident (The Honourable "Sir Abdur Rahim) ~ ..Amendment 
~~: . 

.. Tbat after part (el) of 811b-claul6 (l) of claule 46 of the Bill, the following 
nelt' part be inserted and the subsequent parts I.e re-Iettered accordingly : " 

• (e) the qualifications of the applieant '." 

111'. 1[. 8a.Dthanam : Sir. I rise to oppose this amendment. So far 
Ilsa new (lomer is eoncerned, it will be considered he has no qualifica-
tion a~d  therefore, all the motor transport will become a ~n l  to 
people -who own it now. I think this is . wholly . ~ ti na le and it 
ought not to be supported. 

Mr. P. I. GrUIltha (Assam: European) : Sir, I am gl!ld that for 
once in this Bill, I have the opportunity of speaking along with the 
, e ~r  of the Congress Party in support of their point of view. [rill!' 
til OppO!lE' this amendment because, in the first place, it is too wide and, 
iJ;l the ~e nd place, becaulie it appears to me meaningless. 'rhe 
authority has to consider the qualifications of the applicant. The 
qualifications for what T The qualifications for holding a stage 
carriage permit T What should be the qualifications T Are they 
acradt'miNlq.1l8lifieations' Or, does the phrase mean that the 
cbaraeter of the applicant will be taken into consideration? 
If my Honourable friend means that the committee has to refuse 
pera.tta to undesirable eharacters, let the Honourable Member say so. 
He haa· not stated so in this amendment. He has used most delight-
fWly vague words " the qualifications of the applicant' '. Is he to be 
a failed M. A. or a passed M. A., What does it mean' Sir, I Oppose 
the 'alMlldment On the ground that it is far too vague and that it oon· 
fen· indeftnitely wide powers on the authorities concerned. 

r~  ZiIadcIbl Ah.wl: Sir,may I jUlt add PDe word in support 
of .hat Baa beenaaid that the words are. Tague and e~n be interpreted 
in·evoy potsible ~  not only aeaciemical qualifications as mentioned 
by .,. .'Honouttable friend,Mr. GriffiUta,but.,1so other qualiftc!Jtions, 
political. . qilaJiftG&1iions. r mean that any persOn who belongs to any 
~ ptlitioal party may be deemed to have the re ir~d  qualifica-
tion aDd he, .. ,., get certit"ate. Others belonging to a.nother political 
pa-, ..... b.,diaqwalifted. I SUBmit that 'We cannot ,bave in 8 Bill ()f 
tw.!_ttme a ' •• 8 whieh' really, CM' be in~r teted iR .any ann~r ()ne' 
~  "': 
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:Mr. PI'eIidIat (The Honourable Sir Abdllr Bahim) : TilliS qllhtion 
is : 

. "'l'hat after part (0) of Bub·cIaul() (1) of clause 46 of the BUl, the following 
ntiw part be werted and the subsequent part. be, _lettered accordingly: 

• (e) the qualifications of the applicant '." 

The motion was negatived. 
Mr. J. D. Boyle (Bombay: European) : Sir, I should like to move. 

my amendment No. 355, in an amended form, copiell of which have been 
circulated to Leaders of Parties. 

Mr. President (The Honourable Sir Abdur a~  : Merely cir-
culating to Party Leaders won't do. It will have to be circulated to 
every Honourable MeDlber of the House. 

Mr. J. D. Boyle: In that case I should like to move the amendment. 
as it stands on the order paper : . 

Sir, I beg to move: 
" That in lub·clauae ( 1) of clause 46 of the Bill, after the word 'provilio. ' 

the words 'or promotion ' be inserted.' , 

Sir, the intention of this amendment is to give §P opportunity to 
bodies such as the Chambers of Commerce to express to Regional 
'fI'Hl1l'I,ort AuthoritiPFI t.he interests and needs and requirements -of 
(,ommerce and industry in t.his country. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
ruoverl : 

" That in sub-clause (1) of clause 46 of the Bill, nfter the word' proNlOD ' 
the words 'or promotion ' be inserted." 

Mr. Bhulabhai J. Deaai (Bombay Northern Division : Non-Muham-
madan Rural) : May I suggest that what is really intended is neither 
, provision ' nor ' promotion ' interested in the matter of road trana.. 
port service, because ' promotion' really is a very definite idea. It i. 
r~ a 1echnieal idea in Company Law and having regard to the word 

, Association' the word 'promotion' would not convey the meaning. 
The Honourable Mr. A.. G. Olow: I am not r~ ared to accept 

f I matter" ,vitbout notice. I suggest to my Honourable friend. Mr. 
Boyle, that thf' \vording or his a':ou'I1dmf'nt does noJ really add any-
thinA' to this clause. An Association of the type he has in mind iii 
intercRtecl in the provision of those facilities. That is part of its in-, 
terests. I do not think it adds anything. . ' 

Mr. J. D. Boyle: On a point. of information, Sir. I do Dot see 
how Chambers of Commerce, for in stan <le, can be said to provide ·faci-
\"tips. ~  might be extremely interelted in the r i i ~  

The. Honoun.ble Mr. A.. O. mow: If it is extremely iJ],terested iii. 
11!e provis:on, it is covered here. . 

Mr. I. D. Boyle: I do not think that' the Honourable Me_lttber hiM-
self would include that illterpretfltion. If Itt'!' is l'repal'fltIi to tell me 
that II" doeR incillrie it 81'1d thath{'i would be prepared to interpret tbitl· 
chl1H1P as ine1uding Chambel'M 6f Comm-eree, I have yt()tllblJt rtl ~r 'to' 
say. :' , 
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'rile lIoDourable ... A. G. Olow: The interpretatioll will not, rest 
with me and I 'Should not do anything so dangerous. I ~ not at all 
sUJ'e that those whose interest is purely incidental ought to 't>e allowed 
iii here. I am only saying that whether they are included or nQt the addi-
tion of the word ' promotion' will not, ip my opinion, secure the 
lI?nourable Member's object. Sir, I oppose the a end ~t  

Mr. President (The Honourable Sir Abdur Rahim) : T;he question 
i~ ': 

" That iD BUb-clause (1) of clause 46 of the Bill, after the word' provision I 

t.he word. 'or promotion' be inserted." 

The motion was negatived. 
Mr. T. 8. AviDaahilingam Ohetti&r : Sir, I beg to move, :', 

" That in sub-clause (1) of clallle 46 of the Bill, the words ' and recogniaed by 
the Pro'rincial Government in this behalf' be omitted." 

Sir, clause 46' of the Bill provides for the procedure of Regional 
'l'ransport Authority in considering application for stage carriage per-
niits.While considering the qualifications and t ~ things of those 
people who apply for stage carriage permits, they should also : 

" take< into eonaideration any representntions made by persoDs already providing 
road tn..nltport facilities along or near the propoacd route or routes or by any local 
nut.hority or police authority within whose jurisdiction any part of the prop08ed route 
or routes lies or by any a8Bociation interested in the provision of road trauaport 
f&e11itieB. ' , 

Now, 8ir, if the representations of the Alllociations providing road 
transport facilities are to be considered by the Regional Transp.ort Autho-
rity they must make sure that these Associations have been recognise.d 
by the Provincial Governments. We have placed so many ,restrictions 
upon the people who make applicatiOns that We do really think that 
tliis additional restriction of making Provincial ~ vern ents recog-
1I1Sl' these Associations before their evidence is admitted is not neces-
slIry. We do think that this is not a political matt.er in which people 
CRn flO about creating Associations to put in evidence. I know, 8ir, 
that at the time of Simon Commission visit, people were il!spired by 
Government and they went about forming Associations and submitting 
memorandums so that i.t may be said that people er~ re ~red to ad-
duce evidence before that Commission. That was because it was 
politics and people were induced to do that. They had some notionli 
of becoming prominent in political life, but this is a very tame and 
dreary matter. Nobody can have any political or other ambitions in 
making these re resentati n~ and I do think that any Association 
which wants to adduce evidence before the Regional Transport Autho-
rity should be allowed to do so. After all what do the Rep:ional TranI!-
port Authorities' do' They go through it, they consider it and if 
there is anything good in it they accept it and if there is nothing 
p:ood. they reject it. it may bl" represented that the volume of repre-
>lentlltions which they receive will be too much. I do not. think there 
wID be many Associations who will be coming forward to make this 
I cpresentation 'and J do think that any public Association whichiR 
interested in the matter of road transport facilities should be allowed 
to make rellresentations without their being ftco.gnised by the-
Pro\'incial Government. Sir, I move. 



Mr. Prelident (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

•• That in Bub-claulle (1) of clause 46 of the Bill, the worda ' and reeopiBed bl 
the Provincial Gove1'Jlment in this behalf' be omitted." 

The Honourable Mr. A. G. Olow : Sir, I agree that this is not a 
matter of politics, but I think there would be a diftlcuity if illese' words 
were omittM because, how do .rou define an 'association" .As my 
Honourable friend admitted, it is extraordinarily easy for one gentle-
lIIan to get together with his typist and his clerk and to r~t headings 
on note paper with a grand title as an Association for the promotion of 
tbis or that. What I am afraid of is that without some such safeguard 
as this an enemy of some man, who is interested in motor transport, 
might create a good deal of obstruction by forminK associations to 
oppose his application. I only suggest that to my Honourable friend 
a~ a difficulty in the way. If we had any registered as!lociations· I 
would be prepared to concede the poiut that he has made. We do not 
want to tmt out any bona fide assoeiations from being recognised bt 

el nlll~nt  but we do not want any spurious logl-rolling ass iati ll~ 
to come in under some grandiloquent title. 

Mr .•. B. Amy: Sir, I believe the amendment really widens the scope 
to some extent of representations to be Rent. There is nothing wrong if 
the Government we)'!' to take into cOllsideration the representations 
made either by recogn.ised associations or by unrecognised associatioDB. 
The question is one of considering the representation that is made. Why 
t!hould you restrict Ow right of representation itself and consider only 
the representations of those associations which are recognised by Govern-
ment f If the matter really deserves consideration it does not matte.1" 
whether it comes from a recognised a8sociation or not. I, therp,fore. 
think there will be nothing lost by accepting this amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The quelltion 
is : 

" That in Bub-claUlle (1) of clause 46 of the Bill, the words' and reeogniaed II)-
the Provincial Government in this behalf' be omlttecL', 

is : 

The motion was l\dopted. 
Mr. President (The Honourable Sir Abdur Rahim) : The lllti t~ 

,. That clause 46, &8 amended, lltand part of the BnL" 
The motion was adopted. 
Clause 46, as amended, was added to the Bill. 
Dr. Sir Ziauddin Abmad : Sir, I move: 
" '!'hat after claUIIe 46 of the Bill, the following new e1allle be iJlHrte4 : 

. .... 

, 4GA.. It ,haH be the duty of the Regi01lal TraDBpOrt Authority to lee t ~t 
the roade are bptin order'." . 

Mr. It. Bantha.na.m: Sir, I rise on a point of order. R.oads are • 
provincial subject and their maintenance is It provincial liability. So 
this is out of order. . 

1Ir .. President (The Honourable Sir Abdur Rahim) : Is the Begioul 
Transport Authority under the Provincial Government' 
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8neral BODourable, llambll'l : Yea, Sir. 

The Honourable Mr. A.. G. Olow : Sir, I submit for your considera-
tion that this Bill rel"tes to motor vehicles, and the amendment is not 
related to that at all. . 

•• ltreIIiUJat ('fiw HOllourable Sir Abdur Rahim): Thflre are 
claUMB in wllieb. therc is a provision that there should be no deteriora-
~ of tbe road system. el e r~  this is in order. 

Dr. Sir Biauddin Ahmad : If the transport authority has to see that 
there ill no deteriol'atitlll of the roads, they have also to see that the roads 
are'in good condition, because that is a corollary of what we have al-
ready accepted, We !wve in this Bill provi(ied punitivc clauses for all 
those persons who are using the road btlt nowhere have We laid down 
~ se duty it would be to see that the roads are in good condition. For 
example, suppose the Regional Authority stops traffic between two 
stations A and B, anll the roadR there are not kept in good order at all. 
'Who is tlrere t ~ ask the municipal board or the district board Or the 
provincial local board to kt'!ep these roads in good order, beeuuse these 
roads are inconvenieut for travelling purposes Y If they stop traffic 
tbe,. should ·am., 'be in a position to sM·that·the roads &r8 in good eondi-
ti(Ql aIWi they should be able to draw the attention of people who are to 
keep tb,em in good clndition. We know that the hody for the maint.e-
nance of roads is in certain cases the municip&lity. in other cases thf'! 
4istrict board and in some casell the Provincial Government. Whoever 
the authority respont;ibJI! for the maintenance of roads, I think there is 
aom.body to do the illspection work and to draw the attention of the 
·proper authority about the condition of the roads. Unfort.unately, in 
eertain provinces, at least in my province, it i", the casf' that a contract 
iR given for repairs of 8. road to a friend of a membcr of the municipal 
or clil'jtrict board : the repairs are not  carried out at all-no kallkm' Or 
an t i l~ of the kind is brol1ght in ; st.ilI We find that certificates of good 
work are given and t,verything is paid for while nothing has been done. 
These things actually happen because there is nobody to supervise and 
say : " Look here, my friend, though you have been charging for repairs, 
practically no repaiJ' bas been done at all". But if he finds the 
Regional Transport .Allthority there, a member of which may occasionally 
go and lIupervise the condition of the roads, these local bodies will be 
vigilant and they will .see that the roads are properly kept, and that the 
present condition of thingll will no longer continue. The moment th<,y 
dnd that there is s ~ kind of authority who will supervise the roads 
/lnd will send a report about their condition, things will improve. 

It. is not enough to give power to the transport authorit:v to step 
in hut. wn,ouvbt to 1r0 I.l little luther and plaoe the authority in a posi-
tion at le ~t If) rlraw the attention of the authority who is respon!Oible 
ror t ~ a nl"l~ll e of the roads. The position is practically the sar ~l 
as was criticilled in the case of certaineduoational institutions. We 
kD.ow t.hat in c(lrtain HlIiversities-I do oot want to mention any names 
":""one bc.dy is respon'!!ible for the recognition of high schools and. another 
body altogether is responsible for their maintenance and efficiency; 
ta.e. was"ll{) nis n ~t een the two and the result was chaos: the 
chaotic tlondition Wft referred to a commission who said that there 
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should be some kind uf eo-ordination betweeQ. these two bodiea.&imilar-
l~ unless there is rdinati~n in ~ is .case also, the c:ondition of the 
ro&ds will not improY6. My Intention 18 that thls Reglollal Transport 
Authority may be ablE', ~ i ll  to go ~ t and s~et at the roads 
Inc kept in proper ~ dltl n  When theY1Ssue a. certi1icate they must 
also see that the roall is in proper conditloll, and I fail to understand 
bow any regional authority can issue CI certificate for transport when it 
does not knnw Lhe couilition ot: the roltd in that particular locality. I 
lhink they Jllllllt be able to 4l6e it and inspect it an~ say that things are 
jlroperly kept. Sir, I move. 

Mr. President (Th(! Honourable Sir Abdur Rahim): Amendment 
moved: 

•• That after c1auae 46 of the Bill, the following Dew elause be iuerted : 
• 46A. It shall be the duty of the Regional Trausport Authority to see that 

thl' roads Ilre kept in order '." 
Mr. Sri Prakala : :Sir, so far as I remember my lessons in political 

science, they say that (wery duty hall a corresponding right; and if it 
will be the duty of the Regional 'l'ransport Authority to see that the roads 
are kept in order, then it would be the right of all of us to see that the 
Regillna) 'rransport Authority keeps these roads in order. Thougb it dOM 
not cost "ery mm·h to play witlJ figures, as my learned friend often does on 
paper, it does cost some money to keep the roads in order. The question 
is as to how the Reg;rmal Transport Authorities will get the where. 
withal to keep these rnalis in order. The authority for that is the 
Government, and we htl \'e to hammer the Government to keep the roads 
in order. We cannot go to the Regional TraJisport Authority and say : 
" The roads are not in order and you must keep them in order ". Of 
course, so far as my Honourable learned friend, Dr. Sir Ziauddin Ahmad, 
is concerned, it does not matter because he himself said to us the other 
day that he only drives his car at the rate of five miles an hour and that, 
whenever he sees another car eoming in front, he stops. So far as he is 
concerned, it does nnt matter e a l~e as soon as he sees a boulder or 
some sur-It obstruction on the road or a hole in the road., he will stop. 
But what about the rmjt of us, We want good roads, and, therefore, 
we cannot agree that it wlll be the duty of the Regional Transport 
i\ llthority to do anything of this .sort, for they will have no money. 
Their authority and thl'ir ri t~ and duties are clearly defined in other 
portions of this Act.. The roads will all detl'riorate with divided dutie .. 
of Government anll the trallsport anthoT'itil's, and FlO T fear we should 
oppose t~is amendme'lt. 

Mr. President r ~ Honourable Sir Abdllr Rahim) : The qllPsti()n 
is : 

" 'That nfter e.I:1I19!, ~ i of th" Bill. the> following nC',\' claulle hI'! inserted: 
, 4fiA. It shnll L" t111'l duty of the RPgiolllll Tr/lllsp(lrt Authority to lee tllllt 

the rOllrtR nrc kept In oriler '." 

Thl' motion WitS nej!ath'ed. 

M'r. President (Th,\ ITnnonrnbll' ~ir Abelul' Rahim) The qllNtion 
js : 

.. Tba t r 111.U8C' .. 7 stand JIll rt of the .Bill." 
L371T.AD 
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,J ... ~ t ii~ ettiar  Sir; I mfl'Ve ~ 
" ~ in .b:ilaaae (0) of 'elause 47, of the 'Bill, the woi'd',' or ". occurriug at 

••. ~  ~ ted  ad, afkr the 8ttb·elauae, 118 110 ametJdellj't1ie l ~ le " Hub-
..... ' " lJIIer1led, MIl the(,Slb .. ,uent -,,"'-D.I8':be,· rll<lItfall'ltd a rd~lv:  

, , (d) . NpJate tiIIlinIB 'Gf arrival or dopartUl'8 of atageearriagea whetber tlmy 
belQ11g !to &' !tlinlPa. or IDOt'Il ",,"eN j or '." 

'I'his olauseempowers the Regiona-l Transport A utbority to restrict. 
, tJhe m!I1l'her of tltftgc carriagt's and impose conditions 
~ .,.x. OD ~are 'carriage permits. I want that along with 

these powers, this power also should be added, namely, the power tit 

r " ~ate the timings of . arrivals and tlepnrtures of stage oarriages, It. 
a~ bE' pointed out that sub·clause (iii) of lalls~ (d) o.f thi .. datls.' 

contains these tlirectio)l.i : that. sub-claust' saYIli : ' 
"that copiea of the fare table aut! tillle-tilule Hhal1 lit; exhilt:h,d 111\ t h" (,tag" 

earrlage ud that the fare tHble Hnd tinle-table 80 exhibited ehall be ouserwtl," 

It has been' pointed out that rules will be made tu the effect thll1. 
the time table and fa!'t' table should be ca.rrit·(l in the stage carriages. 
and that implies this regulation aIs')., I respectfully I:lUbmit HeIoes ll~t  
and tbat for a verygootl reason_ ClausE' (d) relids " attach to <t, stage> 

. cl:'rriage permit any prescribed c!'ouditiou 'or anyone or more of thtl 
followil\g conditions ", but thi'l amendment seeks to regulatE' nut 
('lie fit!tge .(·arriage, but all st&lll' c81'ri80l!eS_ And this iH vel'J l1N'HSIIRJ'Y_ 
e~ e ll  wbtm the Fltlt,ge carriages are owned by mOre than on!' perHon, 

. so' that unne'Ct'SRary conflicts n ~r he avoid!'!1. Hir, I l ~  

BIr. Presid.ent (Th,. IIono1ll'tlbJI1 Sir Ahhrtu,·lbhiui) : 'fhp Q11p,.:;tioil 
is: 

" That in lub-elallB8 (v) of C')au81' 47 of the Bill, the word • or " occurring At 
~  .d" be oDLitted, cd, ,uft.r the Hub-eIauae, R8 iio amended,.t.1le following new Huh-
~ ~ ,be iJlaetW, ud ·the aablleqUQllt .aub-claose be re-Iettenld Bec8rdingly: 

. I (d) HeuWe ·timinp of arrival or departure of IItnga'l'an.iAgM whElther t,h p )' 

~ n  to Bllmgle or tBOl\l ,1I1nU!T8; or' " 

The motion WAIil t tiv~  

The Assembly t t~n adjourned· till ~ t n 0-£ l·he Clock 011 ri l ~  
the 9th Septpmhl'J", 1!l:J8. 
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